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LEGISLATIVE ASSEMBLY.

Thursday, 22nd February, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

QUESTIONS AND ANSWERS.

. METEOROLOGICAL SERVICE.
389. *Mr. K. 0. Neogy: Will the Government be pleased to state—

(i) whether the Indian Meteorological Service has been, or is pro-
posed to be, reorganised ?
(i) how many new appointments in the Service have been, or are
proposed to be, created?
(iiY) how many of these new posts have been filled?

Mr. J. Hullah: (i) Yes, to the extent that a regular time scale has been
introduced for officers recruited since 1921 and for future recruits, and
that one new appointment has been created to provide a leave and training
reserve.

o
(i) Only $he ene new appointment referred to above has been created;
(iii) This appointment has been filled. *

QUALIFICATIONS FOR METROROLOGICAL SERVICE.

890. *Mr. K. O. Neogy: Will the Government be pleased to state what
are the qualifications for a post in the Indian Meteorological Service?

Mr. J. Hullah: There are no prescribed or standard qualifications but
high attainments in Physics and Mathematics are required.

PapErs oN METEOROLOGICAL SUBJECTS.

391. *Mr. K. 0. Neogy: (a) How many original papers on the conditions
of the Indian Upper Air have hitherto been published by the members of
the Indian Meteorological Service?

(b) Does” the number of Upper Air observations compare favourably
with similar data from the European countries, and have they been
published ?

Mr. J. Hullah: (a) Six original papers have been published on upper-air
conditions, two are in the Press, and five more are nearly complete for the
Press. One paper, also, on upper-air conditions in Mesopotamia has been
Fublished.

. (b) Having regard to the size and interests of the country the reply
13 * No " but in relation to financial resources, *“ Yes . The question of
Publication is answered under (a)*
. L)

( 2663 ) A
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NAMES AND QUALIFICATIONS OF METEOROLOGICAL STAFF.

392. *Mr. K. C. Neogy: Will the Government be pleased to state—
(a) the name,
(b) the academic and other qualifications,
(c) previous experience in modern Meteorology of each of the persons
appointed to the Indian Meteorological Service since Dr. G. C.
Simpson, late of the Indian Meteorological Service, left the
gervice of Government?

{d) whether these persons have had any European training?

Mr. J. Hullah: I lay on the table a statement giving the names, quali-
fications and previous experiénce of the four officers appointed. Two of the
four have previous experience of modern meteorological research; a third
after receiving a Government of India Scholarship from the Allahabad
University, was a research student at Carubridge in England.

Name, Academic and other qualifications. Previous experience in modern

Meteorology.

1. G. Chatterjee .| M.Se., and & Research Scholar ; | Held a temporary t of Scien-
has exceptional qualifications in | tific Assistant at the Agra Aero-
experimental Physics. h logiuu.l Observatory for about a -

yea:

2, 8. K. Banerji . .| M.Be, in Applied Mathematics itesearch work in Tidal Theory

and D, Sc, of Calcutta; was Pro- | and Hydrodynamics, Seismology
fessor in the University College | and Aerial Movementa,

of Science, Calcutta, 1 .
3. }r". V. Sohoni .|B.A, BSc, and a Research i
' student in the Wilson College,
Bombay.
4. B, N. Banerji . .| M, Sc, held a Government of | Research student, Cavendish La~

India Scholarship from the| boratory, Cambridge.
Allahabad University.

|

MEg. 8. N. SEN AND METEOROLOGICAL SERVICE.

393. *Mr. K. C. Neogy: (a) Has the attention of Government been
drawn to a Reuter’s cable dated London, January 29, stating that the
University of London have conferred the degree of M.Sc. on Mr. S. N. Sen,
who is the only Indian Officer in the Meteorological Office, South Kensington,
and that the degree is in recognition of his researches in connection with
the upper air?

(b) Is it a fact that the said Mr. S. N. Sen applied for an appoint-
ment in the Indian Meteorological Bervice? If so, with what result?

Mr. J. Hullah: () Yes. .

(b) Yes. The application was considered along with others but the
appointment was offered to and accepted by another Indian Candidate.

ExTRA ASSISTANTS COMMISSIONERS AS INCOME-TAX OFFICERS,

394. *Rai Bahadur D, C. Barua: (¢) Whether gt is a fact that Txtra
Assistant Comimissioners in Assam did Income:Tax work as.Income-Tax
Officers last year? ~ € '

T



QUESTIONS AND ANSWERS 2665

(b) If s0, did they get any allowance on that account?
. (¢) Is it likely that they will do the same in 1923 as well?

" (@) Whether in Assam Government has considered the possibility of
managing the Income-Tax Department, without making new appoint-
ments, with Extra Assistant Commissioners who will be given an allowance
for the additional work and by making only two appointments for the two
valleys, of Assistant Commissioners of Income:Tax?

The Honourable Sir Basil Blackett: The income-tax work in Assam
has, hitherto, been done by the Provincial revenue staff with the exception
of one Sub-Deputy Collector who is on special income-tax work, No allow-
ance has been given fo the revenue staff on account of any income-tax
work done by them. '

It is proposed to make an assignment to the Assam Government for the
income-tax work in Assam and it is understood that the Assam Government
will appoint one Deputy Collector to be trained in income-tax work and to
do the more important assessments in the province. Further additions to
any special income-tax staff will be made by the local Government at their
digcretion and paid for out of thie assignment. It is proposed to review this
arrangement after a period of three years. . ,

RENT oF GOVERNMENT OFFICIALS.

395. *Mr. W. M. Hussanally: With reference to answers to questions
Nos. 260 and 272 will the Government please state—

{(a) What is the percéntage of rent on their salaries paid by Senior
Officers drawing more than Rs. 1,999 per month?

(b)eWhy are offigers drawing up ta Rs. 1,349 paying more than
those above them? .

(c) What percentage of salary is paid as rent by employés draw;ng
less than Rs. 900 a month?

Colonel Sir Sydney Crookshank: (a) In the case of officers drawing more
than Re. 1,999 a month, the percentage of rent in respect of buildings on
tue minimum salary of each class of official works out to:—.

Class, Minimum Perceutage of

salary. rent on salary.
Rs. Rs.
A . . . . . . 4,000 , 708
B . . . . . . . 2,750 822
c 2,020 10

(b) Officers drawing up to Rs. 1,849 arc not paying more than those
sbove them. ' : ' '

(c) The percentage of salary paid as rent in respect of buildings by
employees drawing less than Rs. 900 & month works out to 10 ‘per cent. on
the minimum salary of each class.

2. T may explain for the Honourable Member’s information that the
method of assessment of rent and percentuges adopted for purposes of caleu-
lating rent are the same for all classes. The maximum rent, excluding rent
in respect of special services and furniture, which may, under the Funda-
mental Rules, be recovered from a Government servant occupying a Govern-
men} residence, is, however, dimited to 10 per cent. of the salary of the

* A2



2666 LEGISLATIVE ASSEMBLY. [22vp FEB. 1923.

occupant. The percentage of rent on salary must vary, for the reason that
a3 the salary of the prospective tenant decreases it becomes mcreasmgly
difficult to provide a building the rent of which, assessed in accordance with
the rules, will work out to less than 10 per cent. of salary.

- -

‘* PooLED '’ RENTS AT RAISINA..

306. *Mr. W. M. Hussanally: Do pooled rates of rent for Raisina
bungalows cover:

(i) The interest charges of capital borrowed;

(1) The maintenance charges of houses, electric installation, water
works, construction and maintenance of roads and road
lighting;

(i) Drainage and maintenance thereof;

(iv) Any other services;

(v) Cost of furniture and repairs;

(vi) Estate offices including superintendence;

(vii) Horticultural and Arboricultural Departments?

Colonel Sir Sydney €rookshank: (i) to (v) Yes, except that furniture is
charged for separately.

It is assumed that the charges referred to' under (ii) relate. only fo
installations, etc., within the boundaries of each residence.

(vi) and (vit) No.

L]
GARDENS AT RAISINA. -

Ld

897 *Mr. W. M. Hussanally: Is it a fact that the gardens and green
plots attached to bungalows and quarters occupied at Raisina are main-
tained at State expense? '

Colonel Sir Sydney Crookshank: Compounds are laid out, that is to say,
shrubs, trees and grass are planted and maintained until properly estab-

lished. The question of maintenance after establishment is now under con-
sideration.

ProrFiT orR Loss oxn Raisina RenTs.

398. *Mr. W. M. Hussanally: Do the rents recovered for bungalows
at Raisina leave any margin of profit? Or do they leave a net loss? If
the latter, how much?

Colonel Sir Sydney Crookshank: Rents are calculated on an annual
basis on which Government neither gains nor loses. In practice, however,
full recovery of rent is not always possible because:

(a) a house may not be occupied throughout the year,

(b) crdinarily more than 10 per cent. of the occupant’s pay cannoh
be recovered gs ment.

The loss incurred thereby varies according to the circumstances, and no
exact figure can, therefore, be given showing what tne net loss is per month
or for any other given period. . * ‘ T
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RENTS AT RAISINA AND SIMLA.

399. *Mr. W. M, Hussanally: How do rents paid for Government
bupgalows in Raisina and at Simla compare with rents in the city and
Civil lines? .

Colonel Sir Sydney Crookshank: , As it is not possible to give a verbal
reply which will clearly show how rents at Raisina compare with those in
Simla, Delhi City and Civil Lines, I have had a statement prepared which is
laid on the table which gives a comparison as far as possible for officers draw-
ing over Rs. 1,350 per month. Similar informatioa for lower paid officers,
clerks, and menials cannot be prepared, as it is not possible to compare in
any fair manner the accommodation and ‘he conditions in one place with
those in another.

jA\r’l‘l[\‘..—\(il‘] MONTHLY KENTS OF HOUSES,

I
Crviz Liwes, DELRL
Classification of officers. Delhi City.
Raisina, | Simla,

Paid to Recovered
landlords by from
Government. tenants,

1 2 s | 4(a) 4(b) 5

Rs. Rs, Rs. i Re.

Class A— i

Pay Rs, 40005000 .| 282 219 227 282
Class B— -

Pay Rs, 2,750—3,949 . 226 205 278 226 | No infortmafion
Class C-— . available,

Pay -5 2,000—2,749 . 182 - 108 260 182
Class D -

Pay Rs. 1,350—1,999 . 135 123 Jl 144 135

Note.—Tt is not possible for various reasons to carry the comparison below class D.

Note.—The figures given in both the columns above are average figures. The rents
paid by Government to landlords shown in column 4 (a) depend very largely on the
date on which the lease was entered into. Bungalows leased a few years ago were
obtained on much more favourable terms than those which are now being leased. As
it will be unfair to charge occupants in each case the same rent as is paid to the
landlord, rents have been pooled and tenants are charged the figures shown in column
4 (b). These are arrived at after taking into consideration (1) the total sum that is
paid to landlords, and (2) the accommodation afforded by different classes of bungalows.

EvLecTrICITY RATES AT RAISINA.

400. *Mr. W. M. Hussanally: Is it a fact that the rates for electric
energy consumed in Raisina from Government installation is only a small
fraction of the rates charged by the Electric Company in the city? If so,
what are the comparative rates?

Colonel Sir Sydney Crookshank: The rate charged by the Electric Com-
pany in the City is 8 annas a unit of current for lights and fans less 10
per cent. discount for payment within 7 days. The rates charged by
Government for electricity supplied from their installation are 3 annas o
unit to Government servants and 6 annas a unit to others. The Govern-
ment’s installation is, howeve®, run primarily for constructionsl purposes.
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SuppPLY OF GOVERNMENT FURNITURE.

401. *Mr., W. M. Hussanally: Why has Government undertaken upon
itself to supply furniture in Government bungalows? Could that be nov
done by private firms?

Colonel Sir Sydney Crookshank: For the convenience of Government
officials and the Members of the Indian Legislature who are short term

tenants. Not without causing considerable hardship and discomfort to
tenants.

LEAsE oF BuNeaLows IN CrviL Lives, DELEI

402. *Mr. W. M. Hussanally: (a) Is it a fact that Government have

leased some bungalows in Civil lines and rented them to its officers at
rates lower than they pay for them?

(b) If so, (i) how many are they, (i)) what do Government pay for them,

(iii) what do Government recover upon them, (iv) to what officers are they
rented ?

Colonel Sir Sydney Crookshank: A limited number of bungalows in
the Civil lines have been leased by Government to provide accommoda-
tion for certain officers whose duties require their residence in Old Delhi.
These bungalows have-been classified according to the accommodation
they afford, into the same categories adopted in the case of the bungalows in
New Delhi, and the rents have been assimilated also, class for class. In
the aggregate the monthly rents charged by Government cover the amount
paid to the landlords together with maintenance expenses, and Government
incurs no loss on these houses during the period they are occupied.

. f
IncoMe oF DerLE! MUNICIPALITY.

403. *Mr, W. M. H : (a) With reference to answer to my
question No. 278, what is the income of the Imperial New Delhi Municipality
from all sources? What is the amount of the grant made by the Gov-
ernment or the Chief Commissioner?

(b) What are the names of the members of the Committee?

(c) Do residents of Raisina pay any wheel, or animal tax, or motor
wheel tax?

(d) Ts there any arrangement with the Delhi City Municipality whereby
they should contribute to the funds of the Imperial Municipal Committee
in lieu of octroi and other taxzes collected by them directly or indirectly

from residents of Raisina?

The Honourable Sir Basil Blackett: (a) The total estimated income of
the Imperial Delhi Municipality, for 1922-23, is Rs. 15,795 and the amount
of the Government grant Rs. 13,770. '

(b) The names of the members of the Committee are—

Mr. A. M. ROUSE, C.ILE,, President.
Mr. H. T. KEELING, C.8.1,,
Me. J. L. SALE,

Masor STANGER LEATHES, Ims, | Mfembers
Health Officer and Secretary. U J

The answers ‘to parts (c) and (d) of the question are in the nagaﬁve.
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Housmig oF MeMBErRs AT MeTCALFE HoUSE AND WINDSOR PLACE.

404. *Mr. W. M. Hussanally: With reference to answer to my question
No. 276, is it a fact that because there was not sufficient accommodation
for Members of the Council of State at Metcalfe House, they were given
preference in regard to quarters at Windsor Place, although these latter
quarters were not sufficient to accommodate all Members of the Assembly
who had applied for them? Is that so? If it is, why? Why did they
not share in the ballot and why were such of them as did not draw in the
ballot, not accommodated in the Hostels?

Sir Henry Moncrieft Smith: The quarters at Windsor Place are intended
for Members of both Houses and on the basis of the number of Indian
Members in both Houses it was roughly estimated that Members of the
Council of State were entitled to 6 out of the 20 quarters there. Six
Members were therefore allotted six quarters without a ballot; the remainder
were accommodated in the hostels and elsewhere.

TREATMENT BY CANTONMENT MAGISTRATE, AMBALA, OF A PLEADER.

405. *Mr, W. M. Hussanally: (a) With reference to answer to my ques-
tion No..278, is the Cantonment Magistrate at Ambala a military officer
and as such subordinate to,the Army Department?

(b) Do the Government propose to make an enquiry fo ascertain the
true facts of the case?

(c) Do Government propose to take any action to prevent a repetition
of such lapses?

Mr. E. Burdon: (a) The Cantonment Magistrate is a military officer in
civil employ. In his purely magisterial capacity he is subordinate tosthe
Local Government, not to the Government of India. :

(b) No.

(c) The Government of India have no doubt that the Local Government
will take suitable action in the matter.

-

ALLEGATIONS OF CORRUPTION AGAINST CANTONMENT SUBORDINATES, AMBALA.

406. *Mr. W. M. Hussanally: With reference to answer to my question
No. 279: :

(a) Did the Cantonment Committee assign any reasons for not
paying the expenses of the proposed lawyer member?

(b) Will the Government enquire from the loocal military authorities
if it is a fact that the All-India Cantonment Association
offered to pay such expenses? And if so, why was not the
matter reported to the Government of India for orders?

tc) Is it a fact that the demand for the co-option of a lawyer member,
proceeded from the Cantonment Association and was acceded
to by Government ?

(d) If so, was it left to the option of the investigating officer to have
the lawyer member associated with him? If so, why?

(¢) Was the Association consulted before tha idea of to-option was
dropped ? - )
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Mr. E. Burdon: (a) No.

(b) and (c¢) The inquiry is Unnecessary. The matter came before the
Government on the representation of the local military authorities, and
the Government were prepared to agree to the appointment and to bear the
cost of it themselves.

(d) Yes, the reason being that the investigating officer was in the best
position to judge whether legal assistance was necessary or not.

(¢) The Government of India have no information on the point.

PurcHASE oF MoTor CARS BY SLOUGH SYNDICATE.

407. *Captain E. V. Sassoon: 1. Is the Government aware that the
Slough Syndicate (India) has bought a number of motor cars and lorries
that were surplus to Government requirements in Iraq?

2. Is it a fact that these motor vehicles are being imported into India and
that the import duty being paid on them is based on an all round valuation
covering good, bad and indifferent vehicles?

8. Tf so, will the Government be good enough to state on what basis
was this valuation made?

Mr. A, H. Ley: The facts are as follows. The Slough Trading Com-
pany, Limited, purchased the whole of the surplus mechanical transport
from the Disposals and Liquidation Commission in Mesopotamia. All this
material was little more than scrap; but the Government of India were
faced with two difficulties in the matter of finding a satisfactory method of
assessment under the ordinary tariff. In the first place, it was impossible
to determine whether any particular item was assessable as scrap or other-
wise until sale had taken place, and secondly it wdk not possible %5 ascertain
the real value for the purpose of assessment, as there Was no regular
ntfarket rate to go upon and the material was to be sold for what it was
worth. It was therefore decided to assess all scrap vehicles imported into
India by the Company at the rate leviable on commercial vehicles, on an
all round valuation of £15 per deadweight ton, provided that they were
covered by certificates from the Deputy Commissioner of Disposals, Mesopo-
tamia, to the effect that they were surplus mechanical transport, and pro-
vided also that the Collector of Customs at the port of import was satisfied
that they were scrap vehicles. This valuation was fixed on the basis of
the information available as to the actual value of the articles in question,
as ascertained by the Disposals Commissioner after taking into considera-
tion the results of previous sales of such material.

CouwnciL BiLus.

Mr. Jamnadas Dwarkadas: Sir, have I your permission to put a question
to the Honourable the Finance Member of which I have given him private
notice? The question is this: Has the amount of Council Bills offered for
tender last week and this been reduced from Rs. 75 lakhs to Rs. 50 lakhs?
If so, what is the principle underlying these fluctuations in the application
of the policy of the-sale of Qouneil Bills by Government?

The Honourable Sir Basil Blackett: The answer toithe first part of the
question is yes., The principle underlying the fixing of the amount of
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Council Bills put up for tender each week is that an endeavour is made
to follow the course of the market and to put up such an amount as is
likely to be sold at satisfactory rates.

Mr. Jamnadas Dwarkadas: One more supplementary question. Why
should the business of remitting money to London not be done in India by
the Government of India,—why should the Secretary of Btate and the
Bank of England do the business, as they do at present?

The Honourable Sir Basil Blackett: I think the obvious reason is that
it has always been done so; on the spur of the moment I have not any
other reason to give.

Mr. Jamnadas Dwarkadas: One more supplementary question. Does.
the Honourable the Finance Member think that thet is a good reason that
it has been done sq? Could he not do the business better himself in.
India instead of it being done for him in London?

Mr. President: That is a matter of debate, not for question and answer..

I3

UNSTARRED QUESTION AND ANSWER.

N.-W. RalLwAY—EXTENSION OF SERVICES AFTER 55 YEARS OF AGE.

195. Lieut.-Colonel H. A. J. Gidney: (a) Will Government be-
pleased to say whether Government servants employed on the North-
Western Railway, who };‘?ve attained the age of fifty-five years and are-
given anndhl egtensions of service up to the age of sixty, are compeiled in
th» last year of service v retire at the close of the official year, i.e., on 31st:
March, although they may not attain the age of sixty until a later date in
the year?

(b) If the reply is in the affirmative, is it a fact that only such Gov-
ernment servants as are born in the first three months of the year enjoy
full pay and emoluments throughout the last year of their service? Will
Government therefore be pleased to state why those who are born in the
remaining nine months of the year are not allowed to enjdoy a similar
privilege ?

Mr. C. D. M. Hindley: (a) Extensions of service beyond the age of 55
years are the exception rather than the rule; but when such extensions.
are granted it has been found to ‘be of administrative convenience to.
grant them by periods not exceeding one year from the beginning of each
official year, so long as it is still desired to retain the services of the em-
ployee concerned. The first extension of service is accordingly granted for-
the period intervening between the 55th birthday of the employee and
the 31st March following. An extension for any period beyond the age:
of 55 carries no pledge that extensions until the age of 60 is reached will
automatically follow, nor even that any further extensions will be granted;-
but so long as it is desired to retain the services of an employee the exten-
sions usually terminate at the end of the official year.

(b) The period of extensions of service is determined by the desire of
the administration to retain the services of the employee, and not with
reference to his date of birth. »

L]



STATEMENT OF BUSINESS.

Dr. H. S. Gour (Nagpur Division : Non-Muhammadan): May I ask the
Honourable the Home Member to make a statement in the course of the day
a8 to the state of business during the next few days?

The Honourable Sir Malcolm Hailey (Home Member): I hope to make
& statement immediately after the luncheon interval.

REPORT OF COMMITTEE ON ARMS ACT RULES.

Mr. T. V. Seshagiri Ayyar (Madras: Nominated Non-Official): May 1
ask the Leader of the House to make a statement regarding the rules
under the Arms Act?

The Honourable Sir Malcolm Hailey (Home Member): I stated in
answer to a question a few days ago that I hoped shortly to be able to
‘make a statement regarding the manner in which Government proposed
to treat the Report of the Committee which discussed the rules under the
Arms Act. It will be realized of course that the administration of these
Tules lies with Local Governments, and they are, naturally, closely con-
.cerned in the detailed manner ir which we give effect to the Report. But
:subject to consulting Local Governments, the Government of India see no
reason why the main recommendations of the Committee should not be
given effect to. As I say, we shall discuss with Local Governments certain
‘questions of detail, but we bope, in the main, to'give effect to the chief
recommendations of the Committee.

Dr. H. 8. Gour: (Nagpur Division: Non-Muhammadan Rural): May
1, Sir, in this connection point out that there is a strong feeling in this
House that Members of the Assembly and of th& Council of State might
‘be exempted for life, as were their predecessors, the Members of the
Immperial Legislative Council?

The Honourable Sir Malcolm Eliley: We shall take note of that fact.

Mr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
‘madan Rural): Is it not a fact that Members of the Local Councils and of
‘the Imperial Council were formerly exempt before the Arms Act Rules

-came into operation? I was one of the persons exempted, and now I have to
take out a license.

The Honourable Sir Malcolm Hailey: The Honourable Member may be
assured that if Members of the Local Councils feel deeply on the subject,
‘they will not fail to let us know. T recall to his recollection the fact that
‘the Members of the Committee thought that it was unnecessary to make
special provision for Members of the local Legislatures.

Mr. J. Chaudpuri: But they were exempted as a matter of fact. I ean
88y that from personal knowledge. :

N.-W., FRONTIER COMMITTEE’'S REPORT.

Dr. Nand Lal: May I ask the Honourable the Home Member as to
when the Report of the North-West Frontier Committee will be published ?

Mr, President: Has the Honourable Member giver him notice of that

<question? ! « .

(‘26%2) ‘



DISCUSSION OF RESOLUTIONS RAISING THE SAME QUESTION.

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muhammadan):
Before the Resolution is moved, I rise to a point of order. I refer, Sir,
to section 121 of the Manual of Business which says that when a Resolu-
tion has been moved, no Resolution or amendment raising substantially
the same question shall be moved within one year. What I wish to know,
Sir, is whether the Resolution to be moved now is not, in substance, the
same Resolution as was moved in Simla regarding the Provincial Contri-
butions. This Resolution runs:

** This Assembly recommends to the Governor (eneral in Council that steps be
taken immediately to set apart some revenues for the purpose of wiping out all con-
tributions from the Provinces in the course of six years.”

The question therefore is whether this Resolution is not in substance
the same. If, and if so, why should it he allowed to be moved.

Mr. B. S. Kamat (Bombay Central Division: Non-Muhammadan
Rural): Sir, I wish to supplement the remarks of the last speaker and raise
the same point of order regarding the admissibility of this Resolution with
reference to provincial contributions. Under Standing Order 70, sub-clause
(1) T wish to know whether a Member can raise substantially the same
question within 12 months. The House will remember that in September
last we dealt with the question of provincial contributions. The point at
issue then was that a sum of two crores of rupees should be reduced. from
the*provincial contributions. The point underlying this Resolution is that
the provinecial contributions should be wiped out within a certain time, that
iz to say the question we discussed in September related to a reduction
of two crores while the question we are to discuss now relates to a redue-
tion of 9 crores and 83 lakhs. I contend that practically it is the same
question and I ask, Sir, wlether my contention is correct and whether this
Resolution is adnissible for discussion?

Mr. President: When the Resolution came before me originally for
admission I considered the question carefully. In view of the fact that it
invites the Governor General in Council to approach the subject by the
raising of ‘new taxation it appeared to me to be reasonable to allow the
Resolution to be moved; and therefore I called upon Mr. Reddi to move
the Resolution standing in Mr. Zahid Ali Subzposh’s name.

Mr. B. S. Kamat: One more point, Sir, and that is as to whether my
Honourable friend, Mr. Reddi, has got from Mr. Subzposh his authority
in writing as required by Standing Order 61?

Mr. President: I think the Honourable Member might have assumed
that I had taken care that he did get that.

RESOLUTION RE HYPOTHECATION OF REVENUES.
EXEMPTION OF PROVINCIAL CONTRIBUTIONS FOR SIX YEARS.

Mr, Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban):
Before, Sir, you call upon Mr. Reddi to move the Resolution that stands
here in the name of Mr. Subzposh, I wonder if it is open to me at this
stage to move that this debate be postponed till after the Budget has
been presented?

Mr. President: It is obvious that the Honourable gentleman cannot
move to postpone a debate whigh has not yet begun.
{ 2673 )
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Dr. H. S. Gour: (Nagpur Division: Non-Muhammadan): Sir, I beg
to inquire whether this Resolution implies that there should be any addition
to the Imperial taxation for the purpose of wiping out all contributions.
The Resolution as it is worded merely says that a portion of the revenues.
be set apart for the wiping out of contributions, if possible under the:
existing revenue. If the ruling, Sir, that you have given relating to this.
Resolution implies the raising of additional taxation, I understand that it
will be open to Members to raise points with reference to additional taxation.

for the purpose of meeting the provincial contributions and the contribu--
tions now levied from them.

Mr. President: The Resolution asks the Imperial Government to forfeit.
a large sum in revenue, and I assume that the undertying meaning of it
i3 that the Imperial Government is held to be better able to raise the

revenue to meet the lacuna created by the remission of provincial contri-
butions than the provinces are.

Mr. M. K. Reddi (South Arcot cum Chingleput: Non-Muhammadan:
Rural): I move, Sir:

** That this Assembly recommends to the Governor General in Council that steps be:
taken immediately to set apart some revenue for the purpose of wiping out all con-
tribution from the Provinces in the course of six years.”

Sir, it is with a due sense of responsibility and with a full knowladge
of the extent and scope of the subject that I rise to move this Resolution

which stands in the name of my Honourable friend, Mr. Zahid Al:
Subzposh.

One of the most pressing problems of the day is the problem of finance,
both in the Central and Provincial Legislatures! and while cr®ics are not
wanting who will belittle the scope of the reforms or the achievements
of these Councils, few have bestowed any serious thought on the causes.
leading to such poor results, or ‘the remedies which ought to be adopted.
It.is one of the sorest trials of the Provineial Legislatures, that while they
practise retrenchment and economy to the fullest extent and even vote
fresh taxation, thus bearing the opprobrium'and the misrepresentation
and calumny of their electorate, those who are not responsible in the full
sense of the term, have the right to appropriate to themselves the hard-
earned savings of these Provincial Governments. The. Provincial Legis-
latures feel that while they are called upon fo cater to the ravenous
appetite of the Central Government, they have not the privilege of apply-
ing suitable remedies to this diseased appetite, to effect retrenchment and
economise expenditure; and with a knowledge of something’ of the inner
working of the administrative machinery of their own Government they
not unnaturally feel that unless the Government is directly respobsible
and responsivq torthe people, ideas of true economy and real retrenchment
are not likely to materialise. They feel that if the Central Government
had to bear the odium of fresh taxation and the responsibility of finding
ways and means for additional expenditure, instead of the present method
of sponging on a few unhappy and uninfluential Provinces, then the angle
of vision would change and a more sober aspect of the question would
present itself. Then would Members not.stand aghast or raise the whites
of their eyes in holy horror when any whisper of a curtailment in the
Military expenditure was given utterance to: then ‘would they not be
shocked at the height of ingratitude when any remark is made about the
high salaries of the Imperial Services; then would they not be depressed
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with a sense of impending calamity when any demand were made for a
spee;her process of the Indianisation of the Services with a view to retrench-
ment.

I am aware, Sir, that there is a Retrenchment Committee at work
whose report we all await with anxious care. It may not be possible
to effect retrenchment to the extent to which we would like it in a single
year. Retrenchment also can be carried out progressively; and naturally
the Government of India are not likely to let go their hold on the Provinces
as long as an easy way of filling their coffers is open to them. It is for
that very reason I suggest that the Provincial Contributions should be
wiped oub and that it should be done at least in the course of six years
with their growing revenue.

Sir, I would earnestly appeal to the Government to face facts as they
are. It would be more in the fitness of things that they should face the
music and brave the unpalatable features resulting from the abolition of
‘these contributions than let the Provinces rankle with a sense of injustice,
breeding bitterness and just resentment against the Central Legislature.
‘The revolt of the Provinces, if such should occur as the result of this blind
Ppolicy, will be a graver danger for national solidarity and national welfare
than a measure of this description. Sir, filial ingratitude was not reserved
to King Lear’s daughters alone. The mutual jealousies, the not unreason-
able suspicions and the introduction of a Provincial caste system are really
graver dangers which responsible legislators should take into more serious
_;:imsideration than the narrow selfish view at times exhibited by this

ouse.

Sir, in my own presidency, for the last year the agitation regarding
what has been termed the ‘‘ impost '’ has been growing in pace and even
Honourable Members of this Council situated as they are, so, far from
Madras, must hawe had an idea both as regards its volume and its intensity.
I do not wish to refer to the decisions of this House on previous occassions,
but I trust I shall not be altogether out of order if I were to refer to
the petitions which I had the honour to present to this Assembly signed
by thousands of voters of my Presidency, requesting this Govern-
ment and this House to alleviate the hardship that is created by the
levy of a large sum from provincial revenues by the Central Government.
On that debate I don’t want to offer any criticism at present. Sir, this
Resolution raises a very important and a general question. As I under-
stand it, it means an obligation on the Government of India to reduce
the provincial contributions and in course of time—6 years—to altogether
wipe them out. The method by which this should be done is one more
in the cognizance of an administrative body like the Government of India
than of a non-official Member of this Council. It is therefors not as an
-exhaustive method nor as the best method under the circumstances that
the suggestion in this Resolution is conveyed to set apart some revenues
for the purpose. It is more important to my mind that it should be
distinctly understood that these contributions should be wiped out gradually
and in any case should not exist after six years. Bir, we are all aware
of the award of Lord Meston and we are also aware how several of the
presidencies protested against that award. We are in this very happy,
or rather unhappy, position that the modification of the award of Lord
Meston by the devolution rules has made our position much worse. If. I
were to refer for a moment to the devolution rules you would - see, Sir,
that whereas under the Meston award the contributions for 1923 ought to
have been less than in 1921, ynder the devolution rules the contribution
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continued to be the same. I should like to emphasise that this was.a
situation which was not at all contemplated by the Joint Committee. It
was not to make the position worse that the Joint Committee intervened,
but rather, as I understand from a reading of that Report, to make our
position surely better. But we are now in the position of those frogs in

the fable that protested against the award of Jupiter for sending them
the King Log. i

I trust I shall be pardoned if I were to quote from the Committee’s
Report : '

*“ The proposals made by Lord Meston's Committee and embodied in these rules
~have met with a varied reception. They are endorsed by the Government of India
and some Local Governments are content with the contributions proposed for them,
while others dislike the ultimate standards; but certain provinces, particularly the
three presidencies, are dissatisfied with the treatment of their own claims, and the
Government of Bombay contest not only the amount of their contribution but also
the allocation of the heads of revenue on which the whole scheme is based. The
Committee see no reason to differ from the fundamental features of the proposals, and
they are definitely opposed to provincialising taxation of income...... The Committee
would be glad, on grounds of policy, to alleviate the disa.pFoint.ment. caused by the
restraints, which the system of contribution lays on the employment by the provinces
of their revenues. The Committee are of opinion that in no case should the initial
contribution payable by any province be increased, but that the gradual reduction
of the aggregate contribution should be the sole means of attaining the theoretical
standards recommended by the Financial Relations Committes. The acceptance of
this latter proposal emphasises the intention that the contribution from the inces
te the Central Government should cease at the earliest possible moment. e Com-
mittee attach great importance to the fulfilment of this intention and they are
convinced that the opposition, which the proposals of the Financial.Relations Com-
mittee have evoked, would be much diminished if it becomes possible for the Govern-
ment of India to take steps to ensure the abolition of the contributions within a
reasonably ghort period. They trust that the Governmynt of India and the Secretary
of State in Council will, in regard to their financial policy, male it their constant
endeavour to render the Central Government independent of provincial assistance
at the earliest possible date.”

Sir, this is a very clear statement of the intention of the Joint Com-
mittee. It was not to prejudice provinces like mine, to make their position
worse than what it was under the Meston Award, to keep on the heavy
contributions that they have been called to make in the first instance, that
that award was modified. The Joint Committee repeatedly say that the
alleviation should be by means of wiping out this contribution altogether
and they emphasise more than once that this should be done as soon as
possible, at the earliest date, and so forth. The next paragraph of the Joint
Committee’s Report simply says that the Committee desire to add their
recognition of the difficulties of Bengal and commend for the consideration
of the Government of India that difficulty. The Government of India has
been ready enough to recognise this. I do not desire to say anything of
the relief granted, to that fortunate province; but I should like to point out
that the primwry consideration of the Joint Committee was to wipe the
contribution altogether and that only a casual mention is made of Bengal’s

difficulties. But yet the Goverrment of India was ready to come to the
relief of Bengal.

Now, I ask, Sir, what it has done to respect the wishes of the Joint Com-
mittee with regard to the early pert of its Report? Two. years have now
passed since the Reformis have been instituted and three years since the
Report of the Joint Committee. What has the Government of India done
to carry out theintentions of the Joint Committee? Repeatedly ,in the

-



HYPOTHECATION OF REVENUES. 2677

course of that Report they implore the Government to so adjust their finances
as to reduce the contributions and wipe them out at the earliest possible
stage. When is that earliest stage to come? Has the Government of
India any idea of it? Has the Finance Member bestowed any thought on
the problem or are we to say that the Government of India is so nvolved
that these questions cannot arise. We know that unless the Government
of India, just like any other debtor, is forced to pay up a certain debt, it
will be in the complacent attitude of keeping the debt .alive as long as
possible. That is what we don't want to happen. We want to force the
Government to take up these questions sericusly and in earnest and we want
the Government to wipe out this contribution at the earliest stage possible.
The Joint Committee emphasises that for the very successful working of
the Reforms this contribution must go. I therefore plead in the interests
of provinces which have suffered seriously in the past, that there must be
a determined . effort made by the Central Government to wipe the eontri~
butions out. I therefofe heartily commend the Resolution to this House
and trust that from the coming financial year some amount at least will
be reduced from the contribution of over 9 crores and that within the next
6 years a progressive rate of reduction will find the entire contribution
wiped out.

Sir, I move the Resolution. e

Sir Gordon Fraser (Madras: European): 8ir, I rise to support this
Resolution. It would take a very much better speaker than I am to convey
adeqhately to this House the very strong feelings of indignation and resent-
ment in Madras against the very heavy financial burden imposed on Madras.
These feelings of injustice are not peculiar to any particular class. They
are shared alike by all communities from the highest to the lowest, officials
and non-8fficigls, Hindds, Muhammadens and Europesns. It is not a.
racial question; it is not a party question. It is a question on which all in
Madras joined forces. What particularly intensifies the feeling of resent-
ment in Madras is the fact that the main cause leading up to the heavy
burden imposed on Madras is the strict economy exercised by the Madras
Government in the past,—economy extending over many years. When
roferring to the United Provinces and the Madras Governments, the Meston
Committee Report states: '

‘“ Economy has been strictly practised and considerable arrears of administrative
pregress are now due.”

Well, Sir, I think that that is a very mild statement of tke case. The
administrative progress is not now due; it is many many vears overdue.
Unfortunately, the economy and the high local taxation of the Madras
Government during past years has now resulted in the fact that one-third
of the whole of the total contributions payable to the Centrai Government is
called for and demanded from Madras, instead of the standard of 17 per
cent. laid down by the Meston Committee as a fair and equitaBle share to
be paid by Madras towards making up the deficit of the Central Govern-
ment. Sir, this injustice to Madras is not & new one: it is a very old
one; it goes back many years; it is not due to Reforms at all. The present
arrangement simply perpetuates an old injustice. I have not a record of
the many protests that have been put up by Madras, but I would like to
refer to two protests that were made by the Madras Chamber of Com-
merce. The protests really were put up by the constituency which I repre-
sent and they were voiced Ry the Madras Chamber of Commerce. The
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first of these was on the occasion—it was as far back as 1900—of the visit
of the Right Honourable Lord Curzon, the then Viceroy, to Madras. The
words used on that occasion by the Madras Chamber of Commerce with
slight modifications to meet the present changes apply equally well to the
position as it is to-day.

The words were:

*“The Chamber would beg to be allowed to represent to. Your Excellency the
urgent need for readjustment of these contracts and for a more liheral treatment
being extended to this Presidency as regards the proportion of revenue which it is
allowed to retain for provincial or local expenditure. The people of the Presidency
cheerfully recognise that it is incumbent upon them to contribute their full quota to
Imperial expenditure, but the Chamber would respectfully represent that a very strong
2ud general feeling exists throughout the Presidency that this quota is at present
unduly high, and that in consequence of this the progress and ]:}r;)spent.y of the Presi-
dency are to a serious extent checked through lack of funds to expended upon local
works of great public importance, and in some cases of urgent necessity.”

This fact was recognised in the Financial Relations Committee as I
have just shown.

Then again the next protest was 20 years later. The words used in
the next protest were practically the same as those used 20 years before.
No change had taken place in the meantime and the words of the second
protest apply equally well to-day. The extract is a short one and I will
just read it: -

‘“ The contribution paid by the Madras Presidency is out of all proportion to the
<contributions of other Presidencies and the Provinces, and the Chamber trusts that
Your Excellency’s Government will take early action to remove what we regard as a
serious injustice to this Presidency.” e +

~
You will see, Sir, that the Chamber of Commerce, over the past 20 odd
years, has protested against this injustice. The House, Sir, will realise it
is not a new complaint. It is an old complaint reiterated by Madras, and
it is not as though the inequalities of which we complain were not admitted.
They were admitted in the Financial Relations Committee. I will read
the extract I refer to:

“ We anticipate that the Government of Ind#: will construct its financial policy
towards reducing these contributions with reasonable rapidity and their ultimate
<cessation.”’ ' *

The next extract is:

*“ The scheme of contribution that we recommend above complies, we believe, with
the essential conditions that any immediate dislocation in Provincial budgets must be
avoided, and that the admitted inequalities of the proportions in which, in the past,
ithe Provinces have contributed to the purse of the vernment of India must be
rectified within a rqasohable time.”

.

L]

I contend, Sir, that these extracts fully justify the position taken up,
not only by the Government of Madras or the representatives of Madras,
but by the people of Madras. Then, Sir, I would point out to the House
that unfortunately this question of the provincial contributions has certainly
led to a serious loss of .confidence between .the Central Government and
the Provincial Governments. The only way to restore confidence between
the Central Government and the Provincial Governments and to restore
harmony between the various provinces is for the Government of India

-
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to lay down immediately a definite policy and to give the Provinces a
definite assurance that steps will be taken at the earliest date possible to
bring the provincial contributions down to the standard fixed by the Meston
Committee. And, Sir, to do this, it goes without saying, that the Govern-
ment of India must first balance its own budget. But it also must go
further end it must take steps to provide funds at least to make an
immediate start towards the reduction of these contributions. 1f we refer to
the Report of the Financial Relations Committee, we find that the words
used in the recommendation to the Government of India are: ‘‘ reducing
these contributions with reasonable rapidity.”’ It is not a case of reason-
able time. They go further and use the extreme word ‘‘ rapidity.”” We
all know, Sir, that the Honourable Finance Minister does not exactly
repose upon 8 bed of roses at present. He has a very thorny and difficult
time before him, and I think he has the sympathy of all Honourable
Members of this House, and speaking for Madras I hope that all represen-
tatives from my Provimce will lend him their very hearty support in any
steps that he finds it necessary to take to enable him to overcome those
difficulties and balance his receipts and expenditure. He has a very difficult
job in front of him and we all recognise it. Sir, in pressing for this
Resolution, I want the House to quite realise that we from Madras do npt
come to this House begging for favours in this case. We come to this
House asking for a just demand that has been pressed by Madras for
more than 20 years to be acceded to. ’

I would like to refer to one point in the recent discussion on the fiscal
question the other day. It has a slight bearing on the matter before us,
or rather I should say it has an important bearing on it. The Resolution
passed was recommending that a law should be passed for the protection of
Indian industries. Now, §ir, the Indian industries exist almost entirely in
Bombay and Bepgal, particularly the latter Province, where they have the
benefit of the coal-fields. Madras on the other hand and several other
Provinces are essentially agricultural. ~The Honourable Member for
Commerce and Industry in introducing the amendment to the Resolution
the other day, referred to this point. His remarks were to the effect
that the cost of production in India must therefore be high following pro-
tection, which means that the measure of protection would not be small
and must increase the level of prices for consumers generally, and parti-
cularly for the middle classes and agriculturists. Also he said he. was
sure that if the agriculturists, who form the bulk of the population, could .
understand the implication of the policy of protection, and if they were
able fully to bring their influence to bear on this Assembly, he doubted
whether his motion would be accepted. He also added that the agricul-
turists had the least to gain and the most to lose by a policy of protection.
Well, Sir, this means that Madras and the other agricultural Provinces,
those Province§ essentially agricultural, will again be called upon to pay
the piper without having the option of calling the tune. May I suggest, Sir,
.that any extra revenue accruing from these duties, duties protecting
industries of particular Provinces and enriching those Provinces but paid
for by the poorer agricultural Provinces,” may I suggest that any revenue
accruing should be earmarked 1f possible—it is impossible perhaps to ear-
mark Imperial receipts, but I ask that the Government of India should
bear the position in mind, and that these extra receipts should be utilised
for the reduction of the contributions from the various Provinces until
such contributions reached the standard which the Financial Relations
Committee thought was fair for all the Provinces concerned.

B



2680 LEGISLATIVE ASSEMBLY. [22xp FEB. 1923.

Mr. P-B. Haigh (Bombay: Nominated Official): Sir, the matter that
the House is about to debate thie morning has formed the subject of long
and bitter controversy. It was only in the last Session at Simla that a
Resolution of a very similar nature was moved in which the whole ques-
tion of the relations between the provinces and the Central Government in
financial matters was raised, and the representatives of various provinces
put forward their own views with a good deal of heat and in some cases
almost acrimony. And now, Sir, we have another Resolution before the
House of a very much the same nature. But, Sir, I propose to try, if
possible, to keep clear of inter-provincial recriminations and to confine
what I have to say to the actual Resolution on the paper. I fear the two
Honourable Members who have already spoken have gone a little too far
beyond the Resolution. If I may say so, there has been some danger of
their trailing the Madras coat in front of the industrial provinces. Well,
Sir, I do not propose to be drawn. It is true, Sir, that we
in Bombay have our own position just as Members from Madras
have their position. We do not pretend to be content with
the present state of things; we have never accepted it and we do
not accept it now. We do not think it is fair that we should be deprived
for ever of any share in the one important expanding source of revenue that
might be at our disposal. We think, Sir, that if a province is to have true
provincial autonomy, it ought to have access to all its real assets, and we,
in Bombay, consider that the erterprise and resource of our citizens is just
as much a provincial asset as the produce of our fields. It is a tempta-
tion, Sir, to be drawn into a discussion on the wrguments that were put
forward by the Honourable the Home Member, who was then Finance
Member, in the debate in Simla. He has had the last word and it is a
temptation to answer him, to reply to, I cannot say the arguments but
to the atmosphere he created. But I do not propose, Sir, to go into that
question now. An occasion will arise wher we shall prese our views again

on“the Government of India, but I do not think that that general question
properly arises out of the Resolution on the paper.

Now, Sir, I would ask Honourable Members to examine that Resolution
very carefully. It reads:

+

“ This Assembly recommends to the Governor General in Council that steps be
taken immediately to set apart some revenues for the purpose of wiping out con-
iributions from the Provinces in the course of six years.”

The Honourable Member who moved the Resolution was delightfully
vague. He did not explain what revenues were going to be set apart or,
if revenues were set apart, what was to take their place. I take it, Sir,.
that the only thing that the Resolution can mean is that the Government
of India is to begin at once, wher it is framing its Budget, $o put down as
the first item to be provided a sum of so many crores for remitting con-
tributions from the provinces. The period given is six years, the amount
is more than 9 crores, but we will take it as 9 crores. We see, therefore,
that the Government of India is asked to begin at once to set apart, say
one and a haif crores of rupees this year, three the next, 43 the next, and
so on. That means, of course, either that the Government of India is to
increase its deficit by one and a half crores or to impose.additional taxa-

tion, and with that. taxation is to make good the amount remitted to
the provinces who are contributing.

i )
Now, 8ir, I have no doubt that every Member of this House has
engraven on his mind the figures pontairsd in the Devolution Rules and
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particularly those in paragraph 18. Now Rule 18 contains what 15 generslly
referred to as the ideal contributions expressed in terms of ninetieths.
In paragraph 17 we find the actual figures of contributions that are being
paid at the present moment. Well, I have worked out those actual con-
tributions that are now being paid. I have worked them out in terms of
ninetieths and some of the provinces are paying more ninetieths than
their ideal contributions; other are not. Now Rule 18 says:

‘“ When for any year the Governor Generalsin Council determines as the total
amount of the contribution a smaller sum than that payable for the preceding year,
a reduction shall be made in the contributions of those ]i:n:al Governments only whose
last previois annual contribution exceeds the proportion specified, and any reduction
so made shall be proportionate to such excess.”

Well, if you examine the figures, you will fiad that the provinees which would
be benefited by the first remission of contributions would be Madras, the
United Provinces and the Punjab, and, to a smaller extent and a long way
Lehind, the Central Provinces. The other provinces would not be bene-
fited by any initial remission. Now, Sir, I submit that when the Resolution
iz looked at in that light, it becomes alarmingly like the Resolution to remit
two crores of provincial contributions, which this House rejected last
September. That is the real meaning of the Resolution. Instead of calling
it two crores this time, it has provided for a period of six years; but it
12 Noos practically means the same thing. At all events, says the
*" Honourable Mover, let us make a beginning; let us get at least
14 crores, if we cannot get-2 crores. And Honourable Members who do not
belong to those fortunate provinces which are going to get the remission
under this scheme during the first or second year, those Honourable Mem-
bers will doubtless bear that fact in mind when the Resolution is put to
the vote. )

Well, S®, nqgw why should the House reject this motion? In the first
place, it is entirely inopportune. How do we stand at present? We *are
just on the eve of the Budget announcement. This is not an ordinary
budget. We have been passing through a period of great financial stress.
An immense effort is being made by enlisting the assistance of the greatest
experts we can find—an immense effort is being made to improve our posi-
tion, and we have in charge of the portfolio a new Fingnce Member. In a
few days we shall hear the result of those investigations and the Honourable
the Finance Member will let us know what he is intending to do. And this
is the moment that the Honourable Member from Madras selects to come
and ask the House to pass a Resolution ahout the financial policy of the
Government of India for the next six yjears. Well, I submit, Sir, he
could not have chosen & more inopportune tnoment. The Honourable Mem-
Uer might at least have waited until the Iludget was over. Is it fair, Sir,
10 the Honourable the Finance Member to expect him to disclose the arrange-
ments that he is about to make? For all we know, Sir, his actual decision
niay not have been taken up to the last mcment; the matter might still
ve in debate. It is not fair when the burden of reducing the Budget
in these difficult circumstances is imposed cn the Honourasble the Finance
Member that the House should hustle and try to extract some hint from
him of what he is going to do before he is sctually prepared to tell us what
i is.

Leaving aside the question of fairness, I ask the House if they think
they are going to draw the Honourable the Firance Member. The Finance
Member, Sir, if I may say so, is up to the present somewhat of a dark
horse. We have heard him speak on more than one occasion somewhat

’ B2
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cryptically. Speaking for myself persomally, the chief impression I have
obtained from his speeches is that he has pursued researches into the
aebates which took place in the Greco-Roman world on the nature of the
Trinity. That is the matter that impressed me most in the last speech
rn:ade by the Honourable the Finance Memnber and I do not think the
House is going to get anything much out of him. In vain, Sir, is the net
spread in the sight of any bird; and when the net 1s so clumsy and the
bird so wary as the Finance Member, I dc not think I see him walking
into if.

However, leaving aside these considerations—leaving aside the question
of fairness, leaving aside the question of whether we are likely to draw
kim—is the proposition possible or feasible at this moment? Last year we
had an enormous deficit. There is no getting away from it. That is the
tuct that governs the whole position. There was an enormous deficit; and
we are asking the Finance Member after be has cut down expenditure in
all directions to the minimum, after imposing additional taxation to meet
the deficit we are asking him on top of that to provide still more taxation
in order to assist certain of the Provinccs. Can such a proposition be
entertained for a moment? Are the Honourable Members who support
this Resolution prepared to vote for that additional taxation, unless
they are sure it is not going to fall on them? I seem to remember
tnat not long ago there was a ‘proposal to impose a salt tax, a tax which
fell equally on everyone in India. Did Honourgble Members from Madras
support that salt tax? 8ir, I fancy that the Honourable Members who
are supporting this motion have a shrewd idea that if taxation:is to be
imposed somebody else is going to pay. 8Sir, I would ask this House to
approach ‘this question as it stands on the paper in a severely practical spirit.
We are not here to discuss from top to bottom the financial relations of the
Frovinces with the Central Government. We are not Here to encourage
disputes between Provinces. We are asked to make a definite recommenda-
tion to Government that they “should take a particular course. We are
asked to make that recommendation at a time which is inopportune, and to
recommend a course that we know is not practical. Now, I submit, Sir, that
the House should wot allow its time to be wasted by debating Resolutions of
tnat character, and that it should without delay throw out this inopportune,
this futile and this impracticable Resolution. Sir, I trust the House will
immediately reject the motion.

Mr. K. Muppil Nayyar (West Coast and Nilgiris: Non-Muhammadan
Tiural): Mr. President, much has already been ssid, in the past on -this
subject. What we really want is some material result. Certainly, we

are on no begging mission. How long can the present injustice last? How

long are the hungry provinces with watery mouths to allow what is largely
and legitimately~ theirs to let slip through their hands into other mouths?
Can the predent starvation of the Provinces continue without disastrous
effects? BSpeaking last year in this Assembly the Honourable Sir Malcolm
Hailey said, “* We, my colleagues on Lord Reading’s Government, have
stood, are standing and will continue to stand for the steady progress of Re-
forms . . . .”” But how can the reforms progress and succeed if we leave the
Provinces, especially the transferred subjects in them, without sufficient
‘funds? Can my Homnoursble friend, the Finance Member, fresh from just
and democratic England, be hard-hearted enough tp choke the voice of
those thousands,who signed that monster petition—please don’t mistake this
. one for one of those not uncomnren bunkwmns in some dingy pigeon hole in

>
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the Govérnment of India Secretariat? Lastly, I give a warning that-if
some happy change in the present system is not urgently introduced we
will be driving all our sane newspapers in the Provinces stark mad. I am
whole-heartedly for the Resolution. .

Mr. B. S. Kamat  (Bombay Central Division: Non-Muhammadan
Rursal): Sir, I had expected the Honourable Mover of this Resolution,
who, I see, is only the godfather of this Resolution to have dilated upon
the methods as to how to set aside certain revenues for wiping out these
contributions. I confess, Sir, his speech has totally disappointed me inas-
much as he has not furnished concrete proposals of how he expects us
1 vote in favour of setting aside revenues. He leaves the whole of that
question and the solution of that question to the Government of India.
A man who comes before this House with certain proposals ought to give
us concrete ideas. I believe he has failed to place before the House any
concrete ideas and my difficulty, therefore, in ecriticising him is all the
greater. However, there were some observations in his speech which I
think it is necessary for me to show to be untenable, and also to explode
certain fallacies contained in his speech as well as in the remarks which
fell from another Honourable Member from Madras, namely, Sir Gordon
Fraser. The Honourable Mover pathetically complained that according to
‘the Meston award his Presidency had a heavy contribution to pay and that
the effect of that was that many of the Departments in that Presidency
were starved and that they were in an extremely tragic and pitiable con-
dition. Now, Sir, I have great sympathy for my Honourable friends from
Madras. If they can place their finances in a satisfactory position I should
be very glad indeed. My sympathy for them is on the ground that they
are an agricultural provinge and we all wish that they should come into
line with tH® otler prosperous provinces if they can possibly do so. But
when they wish to readjust the financial relations and the question of cen-
tributions, I also expect that they should extend to me, not sympathy, but
justice and fairness for other provinces. Now, what is necessary for the
present issue to discuss is not whether Madras.is in a bad plight, but
whether Madras is worse than all the other provinces or any other pro-
vince in India; the Honourable Mover of the Resolution has failed to
demonstrate that Madras is in an exceptionally bad condition. Member
after Member during the previous controversy and even this morning have
harped upon the fact that according to the Meston award the contribution
from them in relation to other provinces is very high; in other words that
Madras has to pay Rs. 848 lakhs as compared with, say, Rs. 60 or 63
or 67 lakhs whatever it may be from certain other provinces. That was
probably the burden of the song of the Honourable Sir Gordon Fraser.
But, Sir, the question has to be judged not in relation to what one pro-
vinee has to pay as compared with some other province, but we have to
look into the history of the whole award and see what were the gains and
the losses of each Presidency. Judged by this standard, all those who have
read the Financial Relations Commitfee’s Report, will see that Lord
Meston while making his sward gave to Madras in the shape of land
revenue no less ihan Rs. 576 lakhs. That was a windfall which they got
from the Government of India owing to the clean cut of the sources of
revenue. The whole of their land revenue was given to them and in return
for that they were expecteéd to make a certain contribution to the Central
Exchequer. The result of this was that, although it is the fact they have
t> pay Rs. 848 lakhs as their confribution to the Government of Indi
they are gainers by no less than Rs. 228 lakhs. Therefore, I fail to see .
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how Madras is hit the hardest. No Member has proved that Madras is
in a worse plight than any other Presidency. Only recently, Sir, in Novem-
ber last the whole of this question was sent up by the Government of India
to the Secretary of State and the reply which the Secretary of State has
sent back over this question sums up and gives a review of the position of
all the provinces in India. I find from that review and the tables given
there that Madras in 1922-23 has a deficit of 42 lakhs, but Madras is not
the only province in that singular position at all. Bombay at the time of
this despatch had also a deficit and that deficit was larger than the
deficit of Madras. The deficit of Bombay was Rs. 50 lakhs and so also with
the other provinces in India. The only two favourable provinces which had’
.o deficit were Burma and Bengal. The Honourable Mover referred in a
tone of derision to Bengal. The fact of the matter is that certain pro-
vinces like Bengal and Bombay have seriously considered how to set their
houses in order. They have not hesitated to impose fresh taxation. By
strictest retrenchment on the one hand and new taxation on the other

they are making a valiant effort to improve their finances, and have put
their houses in order. .

Mr. President: Order, order. It may be reasonable for the Honour-
able Member to use that as an illustration to his argument, but I cannot
allow the -debate to turn upon the respective performances of the pro-
vinces in this respect. The Resolution asks for action by the Central
Government and not for criticism of the provinces.

Mr. B. S.-Kamat: I wish to show that Madras has failed to take the
necessary steps to set her own house in order, gand if she had done so or
rather if she had sufficiently done so, probably she would not have come
before this House for remission of contribution.

Mr. President: The Honourable Member must see that if T allow the
debate to proceed on these lines, it will turn entirely upon the taxation

in the provinces. As I have pointed out, the matter is relevant, but only
in a minor degree. '

Mr. B. S. Eamat: Now, taking the proposal of the Honourable Mover
with reference to the sefting aside of revenues, let us see what %ill be the
effect of that proposal if we materialise that proposal by taking up definite
concrete sources of revenue, let us see what is the effect. Does he mean
that we should set aside income-tax? Does he mean that we should set
aside some portion of the customs revenue? Whatever may be the pro-
position at the back of his mind, Sir, I contend it must mean greater
deficit and therefore greater taxation. Has he taken into consideration the
effect of his prgposals on all the different provinces of India. Some of the
other provinces are, as we all know, industrial provinces. We have to
take into account in their case what they pay both in the shape of direct
* taxes and in the shape of indirect taxation. The Presidency of Bombay,

for instance, has to pay to the Central Exchequer no less than 8 crores of
rupees at the present moment. Similarly, the Presidency of Bengal must
be also paying a very large amount in the shape of income-tax to the
Central Exchequer. I have in my own hands a statement regarding the
ealculations of the total contributions from the priacipal major provinces
to the Central Exchequer including income-tax. I quote the figures from
a%eocent speech of the Member- for Finante of the Bombay Government.
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If you include income-tax in all the other contributions to the Central
Exchequer the Bombay Presidency is paying 9 crores of rupees to the
Government of India. Bengal is paying 7} crores and Madras is paying
only 6 crores. If therefore the proposal to set aside certain Central
revenues were to be accepted I contend that the result would be that it
would tell very heavily on Bombay and on Bengal. My Honourable
friend, Mr. Reddi, has referred to customs. In the case of customs, let
us compare the position of ‘the three different Presidencies. I have- not
got the latest figures with me, but taking the figures of 2 or 8 years back,
of say 1919, let us examine what each port paid to the Central Exchequer.
Calcutta in the year 1919 gave to the Government of India in the shape of
customs revenue in the shape of import duty £300 millions; Bombay gave
£300 millions nearly. But Madras gave only half a million. Take again
the export duty which Madras has contributed. Celcutta contributed in
that year to the Central Exchequer not less than £1,600,000, Bombay
contributed as export ‘duty £700,000, whereas Madras has contributed a
miserable pittance of £1,300 only in the shape of export duty. That will
roughly illustrate, Sir, how if the proposal of my Honourable friend were
carried out to its logical conclusion he would be sharing in the gooa
fortune due to the contributions by other Presidencies. My friend comes
from the Madras Presidency where the joint Hindu family system is
perhaps greatly liked. This proposal sounds to me iike the proposal of
three sons in a joint family to put together in a common pool their earn-
ings, one brother getting a salary of say Rs. 1,000, another brother getting
a salary of something like Rs. 500 and the third brother from Madras getting
a salary of Rs. 60 as a school master. It is proposed that all these three
salaries should be pooled together and out of that the provincial contri-
bution should be wiped out. I think, Sir, it is not a fair proposal to make.
Madras is lgoing to profit?by the wealth of other Presidencies. These are
the grounds qn which I think this prbposal ought to be opposed. ,My
friend, Mr. Haigh, has also objected that this proposal is exceedingly in-
opportune at the present moment. We are unable to see how the budget
will stand and unless I know the budget, I think, to support this proposal
would be a leap in the dark.

Dr. Nand Lal (West Punjab: Non-Muhammadan): Sir, the inference
which I draw from this debate is that perhaps Bombay is fighting against
Madras and vice versa. 1 may invite the attention of both the provinces
to the terms of the Resolution. The terms of the Resolution are not in
favour of one province and against the other. The attempt of the Resolu-
tion is to see that all these provinces may be relieved. of the burden, which
is, unduly, thrown upon them and if we shall fight with each other, like
this, I am sorry the fate of this Resolution will be very unhappy. Now,
the Resolution says that: ‘‘-This Assembly recommends to the Governor
General in Council that steps be taken immediately to set apart some
revenues for the purpose of wiping out all contributions from the provinces
in the course of six vears.”” The Honourable Mr. Haigh says, ‘“ We shall,
after some days, discuss the Budget and therefore we should not try to
embarrass the Honourable the Finance Member.’” There is no point in it.
This is a simple Resolution. We shall see about it when the budget
comes and we wish some reduction may be shown in the Budget. This is
simply a recommendation that is going to be made to the Governor General
in Council and this may be appreciated now, and if not now, then after-
wards. Now, Sir,df I may invite the attention of the House to the debates
and discourses which were before the Punjab Legislative Council, then

»
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this House, 1 am sure, will be convinced of the difficulties of that pro-
vince. That overburdened province has to pay so much. It is impossible
for that Government to spare so much. I am not going to say that this
province is paying more and that province is paying less. I join the common
cry saying that this burden is too much and the Government of India may
very kindly find their way to see that we are relieved of it. With these
few remarks I whole-heartedly support this Resolution.

Dr. H. S. Gour: As lawyers will say this Resolution is res judicata. It
comes here masked in a different garb but the Resolution is the Resolution
of September of last year and this House has pronounced its verdict upon
that Resolution from which I think it could not appropriately recede. My
second submission is that this Resolution is premature. We are on the
threshold, as has been pointed out by the Homourable Mr. Haigh, of a
new financial budget. The Inchcape Committee have formulated certain
*recommendations.. We do not know what they are and to what extent
they will modify the receipts and expenditure of the Central Government.
We had a staggering budget last year and we can only hope that with
the changed effect of the financial conditions of the Central Government and
the retrenchment advocated by the Committee appointed for that purpose,
we shall get some measure of relief, but till that time comes we have no
revenue to set aside. The Resolution says, you shall immediately set
apart some revenue but my friend, the Mover, of the Resolution has not
indicated where the revenue is to come from.

Dr. Nand Lal: It rests with the Central Government to see. (A4 Voice:
‘“ Curtail expenditure.’’) e

L 3

Dr. H. S. Gour: Then, Sir, we are told by differertt friends from different
parts of the House ‘ Curtail expenditure,” * It is for the Central Govern-
ment to see.” But whether it is for the Central Government to see or
whether expenditure is curtailed or not, we shall have our pound of flesh.
Is that a rational attitude to adopt. It is for this House to see as to how
its revenue is allocated. If the House commits itself to this Resolution
it commits itself irrevocably to additional taxation: let there be no mis-
take about it. If during the next budget we find that the revenue and
expenditure are not balanced or are balanced upon' last year's figures,
the additional taxation which we sanction from year to year will not be
abated but will continue. It is the same thing, whether you continue old
taxation or have additional taxation but the question whether we shall tax
the country. at large for the purpose of benefitting several provinces or
retain the very high level of taxation already reached in the country is a
question which, cannot be examined piecemesal and in connection with this
Resolution. * Then, Sir, when I heard the Honourable Members speak,
I almost thought that this Resolution dealing directly with the Madras
eontribution and reinforced with the same ‘argument, is an old Resolu-
tion which comes here in a new garb but whether it is a Resolution directly
dealing with the relief of Madras, or the United Provinces or the Punjab,
I hope Honourable Members will realise their responsibility and see that
they may be voting upon this Resolution in a way which after the budget
ix introduced they may not be in a position to, endorse. = Honourable
Members will further remember that frequent references have been made
to Lord Meston’s award. If Hanourable Members will urn to the pages of
Lord Meston’s report they Will find one Very significant fact which was



HYPOTHECATION OF REVENUES, 2687

. .-
the basis of the entire award and that was that the military expenditure
was taken at 42 crores of rupees. But what has been the actual expendi-
ture? We have been told that it runs to Rs. 70 crores if not more. What
is the difference between Rs. 70 crores and Rs. 42 crores? Rs. 28 crores.
Now, Sir, I ask Honourable Members a simple question. If Lord Meston's
award is to be revised, who is to pay for this additional burden thrown
upon the Central Government, namely, 28 crores of rupees,—and I_have
no doubt that if the provinces have to contribute, or had to co:;tnbute,
upon this new basis, their contribution would be larger and certainly not
less. The fact is, Sir, that the subsequent events have completely falsified
the calculations made at the time of Lord Meston's award. The whole
award has to be scrapped, it has to be re-examined, and if that, I submit,
was the Resolution to be moved, for the purpose of re-examining the whole
question, not of one Provincial contribution or of another Provincial contri-
bution but of the financial relations of the Central Government with the
various provinces, then I submit this House would support such a Resolu-
tion. But to ask that Madras should get relief, or the United Provinces
should get relief, or, in a smaller measure, my own Province should get
relief, is to ask for relief oblivious of the fact that we cannot dissociate
Provincial revenue from Central revenue. During the course of the last
debate in Simla the fact was borne in upon‘the Members of this Honour-
able House that one-third of the Army of India is kept for the preservation.
‘of internal peace and order, and it was pointed out by some of us that in
maintaining one-third of the Army in this country, it is maintained for the
purpose of doing what is primarily the function of the police. Now, Sir,
if one-third of the Army is kept for the preservation of peace and order in
the provinces, can it be denied that it is primarily a provincial charge?
And if you were to saddle the provinces with one-third of the cost of the
army of fhdiay what would be the result? Would the provincial contribu-
tion be greater or less than one-third under Lord Meston's award? 1
submit, Sir, that these are questions which cannot be ignored in con-
sidering the Resolution upon which this House is ealled upon to vote.
Lastly, Sir, I turn to the very terms of the Resolution. It says that
‘ steps be.taken immediately to set apart some revenues.” Jn what way,
Sir, are the steps to be taken? Are they to be taken by retrenchment or
the levy of additional taxation (An Honourable Member: ““The Government
of India will look into it.”’) And if the Honourable Finance Member has
no revenue at all, what support is this House prepared to give to a pro-
posal, let us assume, for the enhancement of a cotton excise duty, or the
levying of a salt tax, or the taxation of kerosene, or the enhancement of
& duty upon matches? Will this House be prepared to support the Gov-
ernment upon proposals for additional taxation of this character? (Voices:
““ No, no.””) I submit, not. My friends have rightly said ‘ No, no.” Now,
Bir, unless you are prepared to find the money, you cannot ask the Central
Government to allocate any portion of money for the relief of the provinees.
On these grounds, Sir, I feel constrained to oppose the Resolution, though
I should be inclined to support it if my friend. the Honourable Mover of
this Resolution, makes it subject to two conditions. The first is that the
words ‘' immediately ” and ‘ six years ’ should be removed, and in their
place the words ‘ as soon as possible ’ or  as far as practicable * be sub-
stituted; and the last condition, and a very important condition, is that
this readjustment should not involve the Central Government in anv
additional taxation. If the Honourable Mover of the Resolution is pre.
pared to accept these terms, I have no doubt the House. will support
him. But unless these quah‘ﬁc.ations are added to the Resolution, T fee],



2688 LEGISLATIVE ASSEMBLY. [22vp FEB. 1923.

[Dr. H. § Gour.]

Sir, that the House would not be justified in lending its support to the.
Resolution. The Resolution, as it stands, is, as I have said, unworksable,

premature, inexpedient and improper, and I hope the House will throw
it out.

Mr. P. P. Ginwidla (Burma: Non-European): Sir, I rise to move the
amendment ‘which stands against my name; it runs as follows:

‘“ That for the original Resolution the following be substituted :

¢ This Assembly recommends to the Governor General in Council that with
effect from the financial year 1923-24 a commencement be made in the
reduction of provincial contributions and that the financial policy of the
Government of India be dirkcted to secure their total abolition within a
period not exceeding seven years.

This Assembly further recommends to the Governor -General in Council that.
with a view further to give effect to this policy a complete examination be
made of all possible sources of Central revenue in order to determine how
far, with due regard to the taxable capacity of the people, they admit of
being improved and expanded '.”

The smendment which I am moving meets some of the difficulties which
have been raised by some of the Honourable Members who have pre-
ceded me. For a moment I shall remind the House of the implications.
of the Meston award. It is not my purpose to go into its fairness or other-
wise, but the Meston award contemplates two things which are obvious.
to anybody who reads the Report,—first that these Provincial contributions.
are to continue for a certain number of years, and secondly, it pre-supposes.
that before the Government of India can do away with these contribu--
tions, its own finances must have improved. It cpntemplates a time when
the Government of India will be able to manage its Budget yithdut levying,
any eontributions from the provinces. Now, therefore, it means this, that
sometime or other the Governmtent of India will have to look about itself
to see whether its budget has balanced, and if the budget has not balanced,
it will have to look to see how it can best be balanced. When it has
balanced, it will be in a position to give up.the Provincial contributions.
that it takes from the various provinces.

Mr. President: I must draw the Honourable Member’s attention to
the fact that the question of an enquiry into all possible sources of Central
revenue is outside the scope of the Resolution. Therefere, the second

part of his amendment necessarily falls to the ground. He can move the
first part.

Mr. P. P. Ginwala: May I explain how I may move the second part
also? My contention is this: it has been argued first of all that the Meston
award cannotasbe set aside just now or at any rate within a certain period,—
secondly, that the Government of India cannot be expected to give up the:
Provincial contributions until its own finances have improved, and my sub-
mission is, that the whole system of taxation is just now such that, unless
an examination is made of that. it will never be in a position to give up
the contributions. '

Mr. President: The Honourable Member is not drawing the necessary
distinction between the merits of his own proposal ahd the technical ques-
tion of order. The proposal made in the Resolution is to invite the Govern-
ment of India to set apart some of the revenaes for the definite plirpose of



HYPOTHECATION  OF nnmuné. 2669

wiping out Provincial contributions. No doubt the Government will have,
as far as the merits of the question are concerned, to inquire into all
sources of revenue, but as far as the purpose of this debate is concerned,
the Honourable Member must stick to the specific question raised by the
Resolution. The first part of his amendment is in order; the second part
is out of order.

Mr. P. P. Ginwala: Well, Sir, in any case I submit that the Govern-
ment of India is now called upon by this House, if this amendment or
the Resolution is accepted, to make a beginning in the abolition of pro-
vincial contributions. And my contention is that the Government of
India’s resources, if full use is made of them, will permit the Government
to do so. I maintain that it has not made the best possible use of the
resources at its disposal. I shall draw attention for a little while tc the
present sources of revenue to make my point clear. They have three or
four important sources of revenue, the most important being customs,
from which according to the Budget it expects to realize 45 crores of
rupees. I do not know how far those anticipations are going to be realized,
but we shall assume that they will verv nearly be realized. And if vou
look at the manner in which these customs taxes are levied, it will be
seen that no principle is followed by the Govérnment in levying them.

Mr. President: I cannot allow the Honourable Member to enter upon
an argument as to the manner in which duties are levied.

Mr. P. P. Ginwala: I am not talking of a protected tariff. 1 am talking
about their sources of revenue.

L ? . ’
Mr. President: The Honourable gentleman was proceeding to digcuss

the manner in which those taxes were levied. That has. nothing to do
with .this Resolution.

Mr. P. P. Ginwala: Well, Sir, I am sorry there is this difference of
opinion between the Chair and myself but I have no hesitation in accepting
the decision given. I shall therefore confine myself more or less to the
first part of the amendment and refer incidentally to the second part—
(Dr. H. 8. Gour: ‘‘ That has been ruled out of order.”’)—in so far as it
may be necessary to make the first part clear.

The first part of my amendment suggests that a beginning should be
made from the next financial year and that the process should continue
for a further period of seven years. That is what was contemplated by
the Meston Committee’s award when it was first made, subject, of course,
in the meanwhile to the financial position of the Government of India
itself. Tt has been suggested just nmow that if the question before the
Assembly was the total abolition or the setting aside of the Meston award,
my Honourable friend, Dr. Gour, and other Honourable Members from
Bombay would have supported this Resolution. But as it is a question of
merely giving up these coniributions they will not be satisfied. I fail to
understand the logic of that argument. They make a certain contribution to
the revenues of the Government of India; we propose that those contribu-
tions should be discontinued ; to that extent, therefore, they must admit that
they will be the gainers, whatever contribution they may make to the
Central revenues. I cannot tnderstand their reasoning at all specially in
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the case of my Honourable friends from Bombay. Last year they made
4 plaintive wail in this House. My Honourable friend, Mr. J. amdu
Dwarkadas, was very eloquent about the miseries of Bombay owing to
its resources being curtailed in this way by the Meston award. This year
I read that the Bombay Government is budgetting for a surplus; therefore
‘the outlook of my Honourable friends from Bombay has totally changed.
They despise even the suggestion that they should be relieved of any con-
tribution whatsoever, because they have been.able to budget for a surplus.
‘That is what their present position comes to. But I want to know from
my Honourable friends from Bombay how they would be prejudiced if the
Government of India found it possible to give up all the provincial con-
4ributions? To that there has been no reply. Whatever the contribution
may be, why should they consider themselves above receiving that benefit
from the Government of India if it is in a position to give up the contri-
butions? Because they cannot have the Meston award set aside alto-
gether, they will not have anything whatsoever from the Government of
India. My Honourable friend, Dr. Gour, also said, ‘‘ Oh, if it does not
involve any additional taxation, I will be prepared to vote Ior it.”” Now
-there is no question of any additional taxation at all. It is a mere adjust-
ment. (Voices: ‘‘ No, no.”’) It is a mere adjustment, I maintain, of
‘the taxation of the Central Government; an adjustment on a more
-equitable basis, a basis which would compel everybody who ought to pay to
pay. It will have regard to the fact that those people who are in a position
to pay the most must be made to pay the most, and those who can afford
ty pay the least will pay the least. I conftend that if that system is
followed, it is a question not of increasing taxation, but merely of readjust-
ing it according to the capacity of the people. My Hongurable friend
-conjyres up before himself some danger that if we embark upon this there
is the danger of the taxation being increased. He has not said why it
‘should be increased, nor have my Honourable friends from Bombay sug-
gested that taxation must be increased if the Government of India is to
be placed in a position to give up these contributions. No doubt, Sir, if
‘the Government of India persists in taxing the people as they are doing
without any reference whatsoever to the taxable capacity of the people, it
would mean additional taxation, but not otherwise. I say with some
-confidence that there has never been any principle in the manner in which
the Government of India have levied taxation. That is why my Honour-
able friend, Dr. Gour, is so nervous about giving his consent to this Resolu-
‘tion. He anticipates that the Government of India will always muddle
through their. taxation and that this must lead to an increase in taxation
‘instead of a mere adjustment of the existing taxation. If he looks at the
whole system he will find that a reasonable and ecareful examination in
their own offices will suggest to the Government of India methods by
which, without imnosing an iota of additionsl taxation, they could increase
‘their revenues. Though perhdps it is not necessary for this House to make
‘suggestions to the Government of India, who are expected and claim te
know everything about taxation, it may perhaps be suggested that there
should be no apprehensions entertained on the score that the acceptance
of this amendment would necessarilv lead to an inerease in taxation.
Neither Dr. Gour nor the Government bave at amy time attempted to
. explore the possibilities of Indian taxation with a view to relieving the
oor tax-payer whilst increasipg *the total revenues of the Govermment of
India. In a period of 6 or 7 years, if the GovEérnment of India really looked
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into their own finances, -it will be in a position without a penny of addi-
tional taxation to meet this demamnd. Another thing that has been sug-
gested is that it should reduce their expenditure. A very great Committee-
13 now examining this question, but I do not think that even a powerful
Committes such as that would be able to abolish all expenditure; if it is
able to do so, the millenium would come and there would be no taxation.
But in case it is not able to make such a sweeping proposal, but if its
proposals merely enable the Government of India, by curtailing expendi-
ture, to get rid of the deficit, then a time must come when the Govern-
of India must look into possible sources of revenue and to see how they
can be so expanded as to meet the legitimate demand of the provinces.

I will make one observation before I sit down, namely, that I am not
in any way interested, as representing Burma, in the abolition of the-
provincial contributions, except that if it is abolished we should appreciate
it. We make a contribution of about Rs. 64 lakhs a year for which we
get a very good return. We are allowed, we have the right to be here
in this Assembly and we are sometimes permitted to lend some of our
most efficient Secretaries to the Government of India. We think thal that.
is a reasonable return; we make no complaint. But if in addition to these-
advantages we are relieved also of Rs. 64 lakhs a year, we shall not despise
the gift like my Honourable friends from Bombay who are despising the-
sum of 56 lakhs which is their provincial contribution and of which we
are suggesting they should be relieved.

(Mr. Jamnadas Dwarkadas here rose to speak.)

Mr. President: I suggest to the Honourable Member that he ought to.
finish. It is time. »

. .

Mr. P. P. Ginwala: I am very sorry to make my Honourable friend
wait for a couple or more minutes, because I know, Sir, that he has come
prepared with a very violent speech on the disadvantages of setting aside
the Meston award. I think that is the case which he will present, because-
Bombay does not require the abolition of the contribution by the Govern-
ment of India. I will make one Jast observation before I sit down. Theugh
I hayve said in my amendment that it should be done within a period of
not more than seven years, it is unnecessary that a peried should be fixed
in the .amendment- at all. The period of seven years is put in because it
iz more or less in accordance with what the Meston award itself contem-
plates; but if there is any amendment moved to that effect there I
should be perfectly willing to omit it. There is nothing controversial
whatsoever in this amendment of mine. It merely lays down a principle-
upon which, I have no doubt, the Government of India are acting. Though
the principle may be good, vet my Honourable friends from Bombay are
nervous lest they should be compelled to accept from the Government of
India this gift of Rs. 56 lakhs a year, and that. I submit, is no ground
whatsoever why this House should reject this amendment. I trust the
House will accept my amendment.

Mr. Jamnadas Dwarkadas: Sir, T am afraid I am going to disappoint
my Honourable friend, Mr. Ginwala. I am not going to make any violent
speech at all. Violence, in the first placs, as my Honourable friend ought
to know, is not in my nature, nor, so far as dealing with this question is °®
concerned, do I think it is gecessary. As a matter of fact, I wanted to

. -
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rise at an early stage to move that the guestion should be postponed to a
subsequent date, but I feel, Sir, that it is better that it should be discussed,
because although I am neither an astrologer nor a prophet, I have no
difficulty in seeing the fate of this Resolution. However, Sir, I am glad
that this Resolution should have been brought up for discussion for one
additional reason. You know, Sir, that I always ?alue the opinions of
my Honourable friend Dr. Gour and I should rather have him with me on
any question than against me. Now, my Honourable friend bringing this
Liesolution here has, I think, brought about a welcome change in the atti-
tude of my Honourable friend Dr. Gour. I was wondering whether it was
Dr. Gour who said that if a Resolution asking for a re-examination of the
whole basis of the Meston award were brought forward, he would support
it. I was wondering whether it was Dr. (Gour who said that, because when
I moved an amendment to that effect when we were discussing the matter
in Simla, I found to my surprise and to my dismay my Honourable friend
Dr. Gour levelling his attacks at me and opposing the amendment with all
the force that he could possibly command. He even went so far as to say
that this suggestion of mine was a death-trap and warned the House not
to fall into it. Well, Sir, everyone learns wisdom as days pass by and even
at this age in spite of his learning, I am glad to realise that my Honourable
friend does not shut out the opportunity of learning; and I am glad, Sir,
that to-day my Honourable friend has really supported the view that I
placed before the Assembly in Simla.

Now, 8ir, coming to the amendment «f my Honourasble friend Mr.
Ginwala, I do not see that there is any oifference between the Resolution
as moved by my Honourable friend, Mr. Reddi, and the amendment as
moved by my Honourable friend, Mr. Giawala. 6o far as thosewdf us who
are Qpposing the Resolution of Mr. Reddi arc concerned, w& need scarcely
say that our attitude towards Mr. Ginwala’s amendment will be the same.
We cannot accept it. - But what I cannot understand is the argument
that has been advanced by Mr. Ginwala in support of his amendment. He
-says even if you give back these contributions why will you be dragged to
the necessity of having additional jaxation. 1 cannot understand it. It is
simple arithmetic; simple common sense. You have here a large sum of
money. Madras contributes say 3% crores t¢ that sum. If you give a
wortion of that money back to Madras, thini money has got to be realised
from other provinces in some manner or other. If you have got to bring
in that money somehow, how are you going to bring it in except by addi-
tional taxation? Suppose, for instance, as is natural in these cases, the
Customs duty was raised. Who is going to pay that Customs duty? My
Honourable friend Mr. Kamat has just given you figures which are most
<eloquent. ]i«gmbay and Bengasl are the two provinces which pay the largest
«contribution to the Customs. Sir, the immediate effect of giving back to
the provinces any portion of their contribution would be that if Customs
were raised, Bombay and Bengal at any rate would be the provinces that
would suffer most; Bengal more than Bombay. I admit. But if .you look
at the figures that my Honourable friend, Mr. Kamat, has quoted, you will
find that the port of Bombay and the port of Calcutta are paying the
largest contributions to the Customs Revenue. Therefore, I cannot under-
stand the argument of my Honourable friend, Mr. Ginwala, that you are
going to pay back these contributions from somewhere (I know not where)
without resorting to additiomel 'taxation or, without, as my Hbnourable
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friend, Dr. Gour, rightly put, taking away anything from the addi-
tivnal burden that has been placed on the shoulders of the people of this
country during the last two vears. If the Government of India
can afford to give any money back and if they do not need so much
money for the central expenditure, then the first duty that devolves upon
them is to remove some of the burden of additional taxation that they have
Flaced on the shoulders of this country, raiher than think of paying back
the contributions of some of the Provinces at the expense of other provinces.
Therefore I am entirely at a loss to understand the force of my Honourable '
friend Mr. Ginwala’s argument on which, although he talked of different
things, it seems to me he based his whols amendment. Now I need say
rothing more in regard to the Resolution moved by my Honourable friend,
Mr. Ginwala. It is now known to us all that although a claim is being made
that many Provinces will get relief, the whole case, as presented, is for
the benefit of Madras. I do not for a moment want to say anything against
the desire of Madras to get back a portion of its 3} crores. I think Madras
wants money for expenses for various departments, and I think Madras is
entitled to claim that some more money should be given back to it, but
I do feel this, that even Madras has no right to make that claim if the
money that they would get back would be al the expense of other Provinces.

“ou have got to give due consideration in the financial situation of the
Government of India before you make an arbitrary demand like that, which
might do good to you, but which may mean a lot of harm to other Provinces.
But my Honourable friend, Mr. Ginwala. says, ‘‘ Oh Bombay has just
managed to start with a surplus budget.”’” Well, that is so. I hope Madras
will follow suit. Bombay—if I may say so without assuming any unneces-
sary pride on behalf of Bombay—will always try to get its grievances
redressed, as it did at Sipla. It 'did go into the whole question of the basis
of Lord Mestqn’s allocation, but when it found that neither the Govern-
ment of India nor my Honourable friends themselves who were dissafisfied
with Lord Meston’s award, were prepared to support the claim of Bombay,
which was not made exclusively for itself, but which was made for the
penefit of all the Provinces, Bombay could not sit with folded arms and do
rothing. Bombay is in the habit, if T may say so, of trying to get its
grievances redressed by all kinds of méasures, but if it cannot, Bombay
does know how to stand on its own feet. Iombay can find out methods by
which it can rely on itself and make its two ends meet. Is that, Sir, a
reason why other Provinces, who ought to fellow the good example of Bom-
bay, and who ought to learn the art of standing on their own feet, is that a
good reason why other Provinces should claim more from Bombay and
should claim more for themselves when they are not prepared to tike the
situation of their own Provinces in hand snd make an effort to see that
their budget is balanced? I am sure if my Honourabie friends from Madras
devoted half their energies to the 1mprovement of the financial situation in
Madras instead of throwing all their forze into' getting something out of
the Government of India, which I do not think they are likely to get, if
they devoted half their energies to that problem, they would soon find, within
a year or two, that they would also have succeeded in imitating the example
of Bombay, and will probably be standing on their own feet, and that will
be to their credit. Sir, I do not think I need any further arguments for
opposing the Resolution.

1 p.M,

Baba Ujagar Singh Bedi (Punjab: Landholders): Sir, I rise to associate
myself with the Mover of the Resolution. I have heard some of the
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magnificent speeches both for and against the Resolution, and more especially
the cogent and argumentative speeches of my friend, Dr. Gour, prinked
with his eloquence and that of the Honourable Mr. Jamnadas Dwarkadas.
The former has pointed out, Sir, that there is a great danger if we resort
to the recommendations made in this Resolution. The first danger is that
we will have to raise fresh taxation, and if we propose fresh taxation it

will fall on the consumers E
Dr. H. S. Gour: On the people.

Baba Ujagar Singh Bedi: On the people. Well, Sir, I think it only
reminds me of the same story which I mentioned at the last Session of
the Assembly at Simla. I think it is not justice that one Province
should bear the burden of -another Province. Let everybody and anybody
who lives in India share and pay to the Central Government, whether by
fresh taxation or in any other form in which the demand comes. We
are all equally citizens of this country and.are equally responsible for
subscribing to the central exchequer. It is not fair that one Province
should pay for another. Then, Sir, my friend. Mr. Jamnadas, has said
that, as Bombay .is paying a high port duty, therefore Bombay is much
abead in that respect. But, Sir, I -must just point out that all these com-
modities come from different Provincés and they are exported through
these ports. It is not only Bombay that pays thése duties. To elucidate my
meaning may I point out, Sir, that we have-just proposed a new assessment
on cotton of four annas on each bale. I will just put the question to my
Honourable friend. If all these bales are exported from Bombay, would
it mean that it is paid from the pocket of Bombay? Certainly not, it is
paid from the pockets of the agriculturists. Iff is not Bombey that is
going to pay for it. Then, Sir, I will refer to some of the®speeches from
the Punjab, which felt this. Provincial contribution so heavily. In his
speech in the Punjab Council on the 21st February, 1922, Bir John

Maynard said :

‘ The Committee, having taken into account the indirect contribution of each
Province, and in particular the incidence of customs duties and income-tax, and havi
mnquired into the taxable capacity with reference to probable developments, conclud
that the standard contribution for the Punjab was 9 per cent. of the total, or Rs. 87}
lakhs per annum. But practical considerations made it impossible to levy an even
standard contribution at once from each Province and the Committee proposed an

intermediate contribution from the Punjab of double the standard.”
Then there is another genfleman, Muhammad Hussain, who says as

regards the provincial contributions:

*“ The first js ® cut and control the expenditure as much as we can possibly de,
to equalise income and expenditure, and the second to ask or approach the Govern-
ment of India once more to forego or to reduce the contribution which they have
mmposed upon wus.”’ ) )

So, my submission is, Sir, that my province. a poor province, is paying
very heaviiy for the other provinces. For this reason, Sir, I give my
whole-hearted support to the Resolution. :

Mr. T. E. Moir (Madras: Nominated Official): Sir, it is with some
reluctance that.I again take part in a debate on this 'vexed question of the
contributions, but there are several points which have been raised by
rpeakers who have taken partin:the debate 4o which I think some answer
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is necessary on behalf both of those who moved the Resolution and the
amendment and of the province from which I come. My Honourable
friend, Mr. Haigh, rather twitted those who have supported this Resolu-
tion with the fact that it is inopportune and might better have been moved
on another occasion. I would point out that those who have interested
themselves in this question are not their own masters in this matter of
dates; they are subject to the public business of this House and the luck
of the ballot. We certainly would have preferred to have an earlier oppor-
tunity for once more pressing this matter on the attention of the Govern-
ment of India, and it is not our fault if it happens that the debate should
take place s week before the presentation of the Budget. My Honour-
able friend, Mr. Haigh, further attacked us on the ground that we were
attempting, in anticipation of that date, to elicit from the Homnourable the
Finance Member some indication of his intertions. Now nothing was
further from our minds and I do not think that he can point to any state-
ment in any of the speeches which have been made on behalf of this }Resolu-
tion or the amendment which showed any attempt to elicit from the
Honourable the Finance -Member any such information. If I msay say
so, it was Mr. Haigh himself who was guilty of such an attempt. His
remarks reminded me very much of that form of leading question which
generally is referred to as asking some one whether he has left off beating
his wife. What he really asked the Honourable the Finance Member
was ‘‘ Have you left off having a deficit,”’ and he apparently expected
the Honourable the Finance Member to give some answer to that leading
question. I quite agree . . . . .

Mr. P. B. Haigh: Shall I be in order, Sir, in saying that I never ex-
pected the Honourable the Firance Member to say anything at all.
- »

L] .
Mr. T. E. Moir: I quite agree with my Honourable friend, Hr. Haigh, in
that remark, because I also agree with him that the bird is much too wary.

Now, Sir, ‘Mr. Haigh and several of his colleagues have shown an atti-
tude in this matter which was what we expected. We anticipated opposi-
tion from Bombay and we certainly have got it. Now, we in Madras have
the greatest admiration for Bombay and in that I feel gure that every
Member of this House shares our feelings. We are proud of Bombay, that
fair sea queen, who sits by the sea watching her argosies go o and fro.
But, regal city as Bombay is, enterprising as its citizens are, they do, I
think, display certain qualities which are generally - associated with an
aquatic animal of a somewhat lower order. In the first place, Bombayv is
absorbent. It drags into its capacious maw wealth from all quarters of
the globe and from all quarters of India. It is also retentive. Else how
comes it that, in spite of the protests of every other provinee in India. in
spite of the continued protests from my own province, as my Honourable
friend, Sir Gordon Fraser, has pointed out, when the reforms came into
being and the new financial relations were introduced, it was found that
Bombay had been retaining out of its vast wealth Rs. 2 per head of its
population for every rupee that every other province in India could boast of.
Further, therc is another characteristic which is common, it seems to me
1o some of our Bombay friends and that lower organiém to which I havc;.
referred. Bombay. is convinced fthat all ‘it containg has been its awn
oreation ; that those supplies which swell it pores and its fibres aré all entirely
due ta its own efforts. ‘‘ Along, we did it is their motto.”” Now, I would
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ask my Honourable friend fron Bombay if its hinterland were limited by
the borders of its own province, if its hinterland were confined to that
strip which runs east of the Western' Ghauts to the borders of Hyderabad
and Northern India, would the city of Bombay be the proud city it is. No,
of course not, and I must protest most strongly against this perpetual and
recurring assumption on the part of Bombay that its wealth is entirely
due to its own efforts, to its own enterprise, and that the rest of India has
had no share in creating that wealth.

Mr. President: I must point out to the Honourable Member that, having
sllowed a certain amount of latitude to the spokesman from Bombay,
I have allowed him a similar latitude, but I must now invite him to confine.
himself to the Resolution.

Mr. T. E. Moir: Sir, I have done with that aspect of the question. I
will now turn to a remark of my Honoursble friend, Dr. Gour. Now, L
wish I could debate two sides of the question” with the same fervour as
Dr. Gour, but there is at least one remark for which on this occasion I have
to thank him. He informed us as an eminent lawyer that this matter is
res judicata. 1 agree entirely with him that it is 7es judicata. Our claim
is based on the law of the land; it is enshrined in statutory rules, and what
we are complaining of is not that it is res judicata but that it is impos-
sible for us to get execution of our claims. . Sir, I have no desire to go
once more over the real issues which underlie this Resolution. The Gov-

“ernment of India have been informed more than once of the manner in
which the political and the administrative life of the Madras Presidency and
of other Provinces, which are hampered under the same disabilities, suffers
owing to this question of the contributions. I would to-day urge it more
specially on another ground. We have an opportunity to-dag of welcoming to
this arena a new Finanee Member, and I trust that you will realise from what
has been stated in debate to-day that this is a serious question, that it is
warping the relations between Province and Province and between the
Provinces and the Government of India, and that it is most essential in
the interests of all concerned that this recurring source of controversy and
friction should be removed. I entirely agree that if it had been open to us
we would have sought another occasion for pressing this matter upon the
Government of India; but, if I may say so, the fact that we have done
so now is entirely justified by the speech of my Honourable friend, Mr.
Jamnadas Dwarkadas.. What he has really told us is that as far as he
and his Province are concerned, they will not under any circumstances
consent to these Devolution Rules being put into effect so long as they can
oppose it and thereby further their own ends. Now, Sir, we in Madras
must protestystrongly against that attitude. We stand by our rights and
we do insht that it is the duty of the Government of India at the earliest
possible opportunity to give ‘effect to' these Rules, which are Statutorv
Rules. What we do ask is a further declaration from the Government of
India that they do not share the attitude of the Bombay representatives,
that they recognise our claims and that they intend to give effect to them.
1 sincerely trust that the Honourable the Finance Member will find himself
in a position to give these assurances-to which we are legitimately entitled,
and I can assure him that in that case we have no intention of further
pressing ﬂnf question. We shall rest secure in the assurahces which we

“ hope he will be in a position fo give us and we shall trust that he will give

L]
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effect to them and direct his financial policy by all possible means towards
that end.

The Honourable Sir Basil Blackett (Finance Member): This subject,
Sir, seems to be one which lends itself to metaphors. I understand that
Madras is the milch-cow of India. I myself have been compared to so many
kinds of animals to-day that I find difficulty in keeping pace with them.
‘Mr. Haigh, I think, said I was a dark horse. I hope that if he is in the

Labit of betting he will not judge by my form to-day as to what I am
going to say next week. -

Obviously, as the House is well aware, this is not the most convenient
moment for the Government of India to express its views on the subject of
the provincial contributions. The Budget is after all only a week ahead.
I make no complaint at all that this Resoluticn has been moved to-day.
On the contrary, I had not the honour of being present at Bimla last year;
go the debate has been extremely interesting and valuable to me and has
brought me much knowledge. There has been such a multiplicity of
counsellors that I do not know that it has brought me sll the wisdom that
[ should have desired. But none the less I have no complaint to make and
I am very glad to have been able to listen to the real grievances and the
fancied grievances of the tax-pavers of India.-

Now it is natural and proper that representatives coming from individuaf
Provinces should voice the views of their Governments in regard to those
provincial contributions. But after all, we here to-day represent—we are
the_Legislative Asgsembly for India as a whole, and our first duty is to the
Budget of the Central Government. Every Federal Government of which
X know comes up against this sort of difficulty. Mr. Haigh has an idea of
provincial autonomy and the right of a Province to use its own resouyces

which seems to me to imply as a corollary that the Federal Government
have no rights at all in Bombay.

Mr. P. B. Haigh: May I say, Sir, that I never made any such sugges-

tion. I deliberately refraimed from arguing at length what I called the
case of Bombay.

The Honourable Sir Basil Blackett: I apologise to Mr. Haigh if I over-
stated anything. What I think he said was that Bombay claimed its right
to all its resources. I think if Bombay claims its right to all its resources.
there is very little room for the Central Government. However, if my
inference was incorreet, I apologise at once. We here represent India as
a whole.. Next week I am going to have the honour of laying before this
House an account of the stewardship of the Government of India for the
year 1922-23 and of its proposed action during 1923-24. I submit, Sir, that
to debate to-day the question whether additional taxation or existing taxa-
tion should be set aside for the purpose of an immediate reduction in
provincial contributions is an impossibility in the absence of all the material
facts which will not be before us till next week. I recognise that every one
of the Provinces takes a very deep interest in ite contribution. Except
perhaps Bombay which desires to manage the matter in its own way, alk
‘of them are looking to the Government of India at an early date to reduce:
tieir contributions. Now the Government of India is under a very definite
pledge in this matter which has been repeated again and again. It is, as .

. c2
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.one member—Dr. Gour—said, res judicata. The Government of India has
jromised—the exact words I think are:

* That they will shape their financial policy towards the reduction and eventual
extinction of the provincial contributions.”
‘That is not merely a promise; it is a statement of fact. The Government
-of India is and has been steadfastly shaping its policy towards the reduction
and eventual extinction of the provincial contributions. I have too much
sympathy with my own position in trying to balance the Budget not to
have sympathy with the Finance Members in the Provincial Governments.
But charity begins at home. Our first duty is to balance our own Budget,
and I submit that it is the duty of all of us here as representatives of India
in an All-India Assembly to direct our attention first and foremost to what
18 our primary duty.in this matter, which is the balancing of our own
Eudget, being quite sure that that is essentially the first step towards that
reduction and eventual extinction of the provincial contributions to which
we are all looking forward. Obviously I cannot say very much that is to the
ccmfort of Bombay to-day. Lord Meston’s award, whether it is the best
possible or not, is res judicala. It obviously holds the field for the time
being and for the time being that award must surely be regarded as a closed
issue. If you reopen that award it would merely add new elements of
uncertainty to the central Budget and to all of the provincial Budgets. A
time may come when the confributions have been extinguished when it may
be desirable to reopen the question but the time surely is not yet. For
those who are in favour, unlike Bombay, of the Government of India
keeping its promise and steadfastly directing its policy towards the reduction
and eventual extinction -of the provincial contributions I do not think I can
say more than I have already said. The Government is and has been
directing its policy to that end. If I were to say*more I should be anticipat-
ing what will have to be said next week. There is redlly a very large
measure of agreement I thidk in this House on this Resolution. The
original Resolution recommended that steps be taken immediately to set
apart some revenues for the purpose of wiping out all contributions from
the Provinces in the course of six years. The amendment dots the
i's and substitutes for the word ‘‘ immediately '* the words ** with effect
from the financial year 1923-24 '’ and it also seeks to do the needful within
seven years. Until the Honourable Mover got up I was in doubt as to
whether the words ‘‘to set apart some revenues’’ meant to impose additional
taxation or whether they meant simply to set apart some of the existing
taxation. I am still in a certain amount of doubt on that point, but quite
clearly the word ‘* immediately '’ means in the year 1923-24, and 6 or 7 years
fixes a definite time limit. Now, I would like the House to consider this
possibility. It does not necessarily follow if there is no reduction in 1923-24
in the prowincial contributions that the whole of them may not be wiped
out in less than six years. It is not necessary that we should proceed by
arithmetically proportionate. steps, and I think also Government would
quite clearly be mistaken if it were to accept willingly a time limit when
it is subject to all the contingencies which in this wicked world of to-day
Governments are faced with. But there is a general measure of agreement
and it does seem to me’'a pity that we should go into different lobbies to
vote for and against this Resolution or this amendment. Sir, if I may be
permitted 1 should like to suggest that after the very interesting and
instructive debate that we have had we should now adjourn the discussion.
I should like to move if I niay that the dissussion be now adjoutned.
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Mr, President: The question is that this debate be now adjourned.

The Assembly divided : _
AYES-—53.
Abdul Rahim ﬁl{ha{l, Mr, k]'&oah:lz lﬁ NBM.S
bul Kasem, Maulvi. mat, Mr. B. B.
i&h::led Mr. K. Lakshmi Narayan Lal, Mr.
Ahsan Khan, Mr. M. Latthe, Mr. A. B.
Ajyar, Mr. A. V. V. Ley, Mr. A, H. -
Aiyer, Sir F. B. Sivaswamy. Lindsay, Mr. Darcy.
Akram Hussain, Prince A. M. M. Mltter. ‘Mr. K. N.
Allen, Mr. B. C. Moncrieff Smith, Sir Henry.
Barua, Mr. D. C. Mukherjee, Mr. J N.
Basu, Mr. J N. Mukherjee, Mr. T. P.
Bijlikhan, Sardar G. Nabi Hadi, Mr. 8. M.
Bradley-Birt, Mr. F. B. ! Neogy, Mr. K. C.
Burdon, 1\‘1 "E. . ~ Percival, Mr. P. E.
Cabell, W H L Pyari Lal Mr.
C'hstter]ee, A C. Rhodes, Sir Campbell.
Chaudhuri, Mr. J. i Sams, Mr. H. A.
Cmokshank Sir Sydney. i Barfaraz Hussain Khan, Mr.
Dalal, Sardar B. A. Smadhlkarv, Sir Deva Prasad.
Das, Babu B. 8. Singh, Babu B. P.
Faridoonji, Mr. R. Bingh; Mr. 8. N.
Haigh, Mr. P. B. Sinha, Babu L. P.
Hindley, Mr. C. D. M. Tonkinson, Mr. H.
Holme, Mr. H. E. Townseud Mr. C. A. H.
Hullah, Mr. J. ! Tulshan, Mr. Sheopershad.
Tnnes, the Honourable Mr. C. A. Wa muddm. Haji.
Jamnadas Dwarkadas, Mr. b, Bir Montagu.
Jejeebhoy, Sir Jamsetjee.
. NOES—36.

Asad Ali; Mira Iswar Saran, Munshi.
Asjad-ul-lah, Maulvi Miyan. Jatkar, Mr. B. H. R. *
Ayyangar, Mr. M. G. Mahadeo Prasad, Munshi.

yyar, Mr. T. V. Beshagiri. Man Singh, Bhai.
Bagde, Mr. K. G. Moir, Mr. T. E.
Bajpai, Mr. 8. P, Mudaliar, Mr. 8.
Bhargava, Pandit J. L. Muhammad Hussain, Mr. T.
Bishambhar Nath, Mr. Nand Lal,
Clark, Mr. G. B. * Nayar, Mr. K. M.
Cotelingam, Mr. J. P. Rajan Baksh Shah, Mukhdum S.
Fraser, Sir Gordon. Ramayya Pantulu, Mr. J.
Ga jan Singh, Sard&r Babadur. Rangachariar, Mr. T.

ey, Lieut.-Col. H. A. J. Reddi, Mr. M. K.
Gmwa.lu, Mr. P, P Schamnad, Mr. Mahmood.
Girdhardas, Mr. N. Shahab-ud- Din, Chaudhri.
Gulab Singh, Sardar. Subrahmanayam, Mr. C. 8.
Ibrahim Ali Khan, Col. Nawab Mohd. Ujagar Singh, Baba Bedi.
Ikramullah Khan, Raja Mohd. Venkatapatiraju, Mr. B.

The motion was adopted:

STATEMENT OF BUSINESS.

The Honourable Sir Malcolm Hailey (Home Member): The following
is the list of business. It is being circulated now.

Saturday, the 24th.—1. A Bill to amend the Indian Income-tax Act
is to be introduced with the leave of the Assembly.

2, Thg Cotton Cess Bill is tq be disposed of, and

3. The Official Secrets Bill is to be disposed of.
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Monday, the 26th.—1. Motion for the passing of the Criminal Pro-
<cedure Code Bill.

2. The White Slave Traffic Bill will be taken into consideration, and -
also

8. The Bill to amend the Indian Stamps Act, and
4. A Bill to amend Government Savings Banks Act, and

5. If time permits a Resolution will be moved by Mr. Seshagiri Ayyar

on the subject of an assurance by the Assembly regarding the repudiation
of the Government'’s obligations and liabilities.

Tuesday, the 27th.—1. The Bill to amend the Indian Income-tax Act

will be taken into consideration, if leave is given for its introduction on
Saturday.

2. Workmen’'s Compensation Bill will be taken up, should any message

from the Council of State be received in time requiring the consideration
of the Assembly.

3. Discussion of Resolution on State versus Company management of
Railways. .

Wednesday, the 28th.—The discussion of that Resolution will be con-
tinued, if necessary, and a Resolution by the Honourable Mr. Innes will
also be taken up recommending the acceptance of the Railway Finance
Committee’s proposals in regard to Railway ﬁ:&ance.

Thursday, the 1st of March.—Is already fixed for the'pre;éntation of
the’ Budget. .

[

Mr. President: Before we adjourn for Lunch, I may inform the Assem-
bly that Resolution No. 2 standing in the name of Mr. Manmohandas
Ramji will not be moved and therefore we will proceed, after Lunch, to
consider the Resolution standing in the name of Rai Bahadur G. C. Nag.

The Assembly then adjolirned for Lunch till Forty-Five Minutes Past
‘Two of the Clock.

The Assembly re-assembled after Lunch at Forty-Five Minutes Past
Two of thg Olock. Mr. President was in the Chair.

MESSAGES FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, two Messages have been received from
the Secretary of the Council of State. The first one runs as follows:

‘I am directed to inform you that the Counsil lr:;f State has at its meet-
ing held on the 22nd February 1923, agreed, without any ameypdments, to
the Bill further to amend the Indian Factones Act, 1911, which was passgd

“by the Legislative Assembly at its meeting of The 10th February 1923.°
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The second Message-runs as follows:

“ I am directed to inform you that the Bill to provide for the payment
by certain classes of employers to their workmen of compensation for
injury by accident which was passed by the Legislative Assembly at its
meeting on the 6th February 1923, was passed by the Council of State at
its meeting on the 22nd February with the amendments indicated in the
attached statement. The Council of Slate requests the concurrence of the
Legislative Assembly in the amendments.’ .

RESOLUTION RE STATUS OF INDIAN SETTLERS IN KENYA.

Ral Bahadur @. C. Nag (Surma Valley cum Shillong: Non-Muham-
madan): Sir, I rise to move the Resolution that stands against my name
on the agenda. But before I do so, I should like to say a word by way
of personal explanation. I fear Honourable Members are somewhat sur-
prised to see me get up to move this particular Resolution in this House;
they see me get up very seldom to speak. I am not one of those who are
fortunate enough to catch the eye of the Honourable the President. That
privilege belongs to those of my friends—the big guns—who adorn the
front benches on this side of the House. I have never regretted this
arrangement, and I would not regret it to-day, if any one of them, and not
I, had the charge of this particular Resolution. But by a mere freak of
fortune, the task of moving it has fallen on me, and I shall perform that
task, with your permission, Bir, as best as I can, taking up as little of
the time of the House as possible. The Resolution runs as follows:

*“ This Aﬁmbly recommengs to the Governor General in Council to be so pleased
as to convey Hig Majesty’s Government the view of the Assembly that no settlement
regarding the political rights and status of the Indian settlers in the Crown Colony of
Kenya would satisfy the people of India unless the Indians in Kenya are granted
equality of status with European settlers; and it viéws with indignation the reparted
ihreats of violence on the part of the latter; and it fully trusts that His Majesty’s
Government will take effective steps to prevent any such outbreak and to afford them
the necessary protection.”

Sir, the position of the Indians in Kenya is so well known to Homnourable
Members of this House that I shall not weary them with a long history of
the events that have led up to the present critical situation in that Colony.
1 need not go beyond the year 1920. I shall take as my starting point the
Government of India Despatch of the 21st October 1920. In that Despatch
to the Secretary of State for India, the Government of India discussed The
case of the Indian settlers in Kenya. There were four pdints in issue:
(1) the reservation of the high lands for Europeans; (2) the restrictions upon
fresh immigration; (8) the segregation of Indians in township areas; and
(4) the franchise question.

The above questions were carefully examined in the Despatch referred
to, and the Indian case was presented to the Home Government with a
wealth of facts and arguments which left nothing to be desired. The
claim made by the Government of India as to status on behalf of
the Indians in Kenya was that they should share with the European
settlers on & common franchise the right of electing Members of the Legis-
lature, and of the municipal bodies, and that there should be no diseri-
mination against Indians as such as regards other rights which those settlers
onjoyed. The Joint Committee of the House of Parliament on Indian
Affairs then considered the safhe questions. They heard witnesses repre-,
sentative both of the European %ecttlers and of Indian opinion in Kenya.
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They also had the advantage of the evidence of official witnesses connected
with Kenya, and of Sir Benjamin Robertson, who visited. the colony on
behalf of the Government of India. The Under-Secretaries of State for
the Colonies and for India also attended the Committee and explained the
present attitude of their respective Departments. Having got all these
materials before them, the Committee proceeded to review the proposals
made by the Government of India in their Despatch of the 21st October
1920. Now having all these materials before them, having done all this,
they simply recommended the acceptance of the general prineciple which
the Government of India had already laid down, namely, that there was
no justification in Kenya for assigning to British Indians a status in any
way inferior to that of any other class of His Majesty’s subjects. But it
was only a principle; and nothing but a principle that was affirmed here.
Their recommendations did not go beyond this. They said that, sitting
in London, they could not estimate with accuracy the depth of feeling
which ranged itself behind the widely-divergent views held in the Colony
on the several points at issue. They urged that some impartial body
should visit Kenya and formulate detailed proposals as regards those points.
It was now the turn of the Secretary of State for the Colonies to take the
matter up and come to a final decision. He, however, set his foot upon
the proposal of sending any Royal Commission to Kenya. A Royal Com-
mission would only accentuate racial ill-feeling and serve no useful pur-
pose. That was probably his view. I may say here in passing that it

8 o VB8 for this identical reason that the appointment of a Royal

""" Commission on the Public Services of India at this juncture is
objected to by us. The Secretary of State for the Colonies having vetoed
the recommendation regarding sending a Roya¥ Commission #hought of
bringing about a settlement of the questions at issue by agleement. As a
stage in that process on the 16th June 1921, the Government of India
issued a Press Communiqué for the information of the public:

“ It is announced for general information that intimation has now been received
from the Secretary of State for India that His Majesty’s Government has decided
that, pending its decision on the general question of policy raised in the above
despatch, the EKenya Government should adopt in controversial matters a policy of
marking time. In order, therefore, that there may be no appearance of pre-judging,
while it is under consideration, the question of segregation, it has been decided to
re-commit the Public Health Ordinance recently passed by.the Kenya Legislative
Council with the omission of the segregation clauses to which .objection has been
taken. In pursuance of the same policy, the notice of the 12th October last creatin
a European Reservation in Mombasa has been withdrawn, and it has been decide

that no other reservations should be proclaimed and that no sales of township plots
should be held in Kenya at which Adiatics are excluded from bidding.”

And four months later we are told in another Press note issued by the
Governmen$ of India that the Governor of Kenya had been advised to
make an interim announcement on 17th October in the following words :

‘* No hasty action will be taken and in any event no radical changes of the existing
constitution will be made until the end of the period of three years when the existing
Legislative Council will normally be dissolved. Further, I am prepared to nominate
c(ne Indian Member to my Executive Council, and after conmsulting with the local
Indian Association, to nominate four Indians to the Legislative Council in lien of the
two at present provided for; this only as an interim measure pending settlement of the

main policy.” )

I would invite the attention of Honourable Members to this significant
announcement. If they would read what is transpiring now in Kenya in
the light of this announcement,” they would at once see that His. Majesty’s
‘Government, instead of springing upon  the parties concerned. with the
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terms of settlement. they had decided upon, thought it expedient to let
them trickle down bit by bit. This was in October 1921. There was then
a lull in the atmosphere for some little time. It would seem that the
Colonial Secretary wanted to see the effect of the internnm announcement-
upon the minds of the parties concerned, and to create an atmosphere of
calm for announcement of his final decision on the other points at issue.
We come then to January 1922 —the date of the East African dinner, at
which Mr. Winston Churchill, the then Secretary of State for the Colonies,
delivered his ever-memorial speech, and announced that the reservation
of the highlands for Europeans was a settled fact, that further immigra-
tion of Indians should be limited, gnd that nothing shoulc_i'be done t::’:
prevent the development of Kenya as a ‘* characteristically British Colony.

He also laid down that the application of the equal rights theory, em-
phasised by the Imperial Conference of 1921, should depend upon local
circumstances, in other words, a doctrine which was essentially- immoral
but which the strong ever urge against the weak. The Honourable Mem-
bers need only recall the pain and indignation caused in India by that.

‘speech of the ez-Secretary of State for the Colonies. By a strange coincid-

ence, this Kenya question is coming to be a question of perennial concern
to us in this House. It was on the 9th February 1922, that the House:
discussed the situation in Kenya created by that speech of the ex-Secretary
of State for the Colonies, and adopted a Resolution conveying its protest
against his pronouncement,—a Resolution which was accepted by the
Honourable Mr. Sarma on behalf of the Government of India. Let me:
acknowledge here this fresh proof of the Government of India’s readiness-
ever to champion the cause of our countrymen overseas, and of their en-
deavour to do all that the political self-respect of this country demands.

To confinue,the thread of my parrative, the period of three years from
the election of the existing Legislative Council lapsed on the 20th of this.
month. His Majesty’s Government had, therefore, to announce their
decision regarding the status of the Indians in the Colony on the franchise
question, and that immediately. Accordingly a Despatch was sent to the-
Colony early in January last, and it was the announcement conveyed in
that Despatch of the terms of settlement which has brought about the
present ferment in the Colony. We were told in one of the earliest
messages received in this country of the uncontrollable anger of the white-
planters at the reported satisfaction of the majority of the Indian demands.
I shall tell you presently what these demands were, and how far they
have been satisfied. In another message we were told that the Governor
had met the representatives of both sides behind closed doors (mark these
words) when he informed them of the proposed terms cf the Indian settle-
ment. These terms were—common voters’ roll that would include 10
per cent. of the Indian population. Constituencies were so arranged ag to.
allow for seven or eight Europeans, and four Asiatics. Indians were to
get some form of municipal franchise. There was to be no embargo on
immigration at present. Highlands were to be reserved for Europeans.
This was all. T would remind the House that so far back as January
1922, the ex-Secretary of State for the Colonies had already declared that
the Highlands were to be reserved for the Europeans, while so far as
seats on the Legislative Council go, there too the Indians were allowed
nothing new. There were already four Indians as members by nomination,
the only change being that what thev had got by nomination was now pro-
po.sed o be secured to them by election. There was, therefore, no net
gain at all. The seats likely to he available to Indians under the proposed



2704 LEGISLATIVE ASSEMBLY. [22vp FEB. 1928.

[Rai Bahadur G. C. Nag.]
scheme of franchise appear to be only half of the seats enjoyed by the
Europeans. As for municipal franchise, nothing is known to us beyond
that they are to ‘ get some form of it.” Thus so far as the actual terms
of the proposals under discussion go, they are, judging from the report
received, a poor fulfilment of the Imperial Conference Resolution of 1921.
It is further reported that Sir Robert Corydon, the Governor of Kenya,
has notified the Secretary of State for the Colonies of his ‘‘ disinclination
to give effect to the proposals while the settlers are threatening Indians
with violence and blood-shed if the policy of equality is enforced.”” One
message dated the 25th January read as follows:

** The position in the country districts as regards Indian questions is extremely

acute. A number of meetings of settlers in various centres have been held at which
strongly-worded Resolutions were passed io the effect that the granting of the Indian
claims would be resisted by any methods which were considered desirable.”
There were other messages on similar lines. But I would not dilate upon
this sickening story. To borrow an apt expression from the ‘ Leader,”
the whites are rattling their sabres to exterminate the Indian community
root and branch. We are told that the Indian community in marked
contrast with the haughty attitude of the Europeans is keeping its head
cool, and has been maintaining an attitude of non-violence in the face of
this grave provocation. They have abandoned all measures which they
intended to launch as a protest to create an atmosphere of calm. This
‘news gave us great relief, although it gave us an insight into the character
of the white settlers, who appear to be so unscrupulous as to be prepared
‘40 shed innocent blood in order to prevent an act of justice being done.
"We are further told that they have agreed to accept the terms offered by
His Majesty’s Government as a compromise. 4§t would appesr that in
doing se they are making a great sacrifice of their just hnd reasonable
claims for the sake of facilitating' an amicable settlement. To show the
House what this sacrifice amounts to, I shall read two extracts from the
reports to which I have already referred. This is what the Government
of India say in paragraph 9 of their Despatch:

““ We have no exact figures to show the relative positions of the different com-

Tunities, but we are informed that the population and the incidence of municipal
iaxation are roughly as follows :

J— . . Municipal
Population. taxation,
" Rs.
Europeans . . . . 2,000 70,000
Indians . 5,000 1,20,000

Again, this is what the Joint Committee’s report says.

What the Indians ask for is the adoption of a common electoral roll and
a common ffnchise on a property basis with an educational test:

“ But it (the claim) was strongly objected to by some of the witnesses on the
round that, as the Indians outnumber the Européans by more than three to one
?a.bout 30,000 to 8,000 or 9,000), a Common Roll, even with a restricted Franchise
would, if nct immediately, before long, give a majority to the Indians and creah;
a situation which the Europeans could not aceept.”
It would appear from the figures quoted .that the representation to be given
to the Indian Community under the proposed scheme falls far short of their
just claims. Yet, it is these terms which have brodght about the present
critical situatioh in Kenya. We are told that the Governor of Kenya has
turned a non-co-operator and refused to carry*into effect the terms'of settle-
ment arrived at by the Colonial Office, #ad the latest report is that the

‘
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election which was to take place this month has been .postponed sine die.
It is even suggested that there is a possibility of the Colonial Office being
brought to substitute ‘‘ more moderate proposals.”’ Sir, I cannot vouch
for this report. Let us believe that there is no prospect of such a breach
of faith so long as Mr. Ormsby Gore is Under-Secretary. But if there was
any truth in this report, I need hardly point out the disastrous effect upon
Indian opinion which looks upon the case of Kenya as the crucial test of
the sincerity of the British Government in matters affecting the welfare
and status of Indians gverseas, if, under pressure from a Governor amen-
able to local influences, and European settlers who threaten violence and
who are so blinded by selfishness and racial prejudice as to be unable to
understand the very elements of Imperial obligations, the Resolution of
the Imperial Conference should not be given effect to. Sir, when Indians
going to self-governing Colonies are ill-treated and are denied the rights
of equality, it .is pointed out to us that the British Government are ever
anxious to secure for Indians over-seas the same treatment to which other
subjects of His Majesty are entitled, but the difficulty is that the people of
a self-governing Dominion cannot be coerced into granting equality to
Indians and that they are powerless to exert any influence other than moral
persuasion in attaining their object. It is a very plausible argument, no
doubt, there. But has it any force in the case of a Crown Colony like
Kenya? Here His Majesty’s Government are not powerless to enforce
their will; yet, what do we find them doing at the present juncture? Sir,
during the last debate on Kenya in February 1922, two non-official Euro-
pean Members of this House (I regret the absence of Sir Frank Carter,
and Mr. Spence from this House to-day) solemnly assured us that the
chief obstacle in the way of Indians not getting a status of equality in East
Africa was the non-co-operation movement in India. Sir, at the time when
this opinion wids given expression $o, even then it seemed to many of us to
be far too fanciful to require any serious refutation. Can any of them
honestly say to-day whether the present attitude of their countrymen in
Kenya is due to the political troubles in India?

Sir, one word more and I have done. We were told the other day while
the Racial Distinctions Bill was being introduced that His Majesty’s Gov-
ernment insisted on Colonials being included in the definition of ** Euro-
pean British subject *’ in that Bill, because they believed that thereby
they would be in a better position than now to obtain for Indians over-
seas an_equality of treatment. This argument, plausible enough, never
appealed to us with any force in view of the present attitude of the Euro-
peans against Indian settlers in Kenya. Nevertheless we have yielded to
the persuasion and placed the Colonials upon a privilsged position in the
matter of criminal trials in India. May we not ask His Majesty’s Govern-
ment now to carry out the pledge given to us in this connection and admit
the Indians to the privilege for which they have been fighting in Kenya?
If, instead of this, they incline to a settlement in the spirit of Mr. Churchill,
such a decision would be considered as a dishonourable repudiation of the
solemn pledges made to India and would further complicate the political
situation in this country. I am sure it is not too much to say that the
civilised world has been watching with close attention the action of the
British Government in Kenya as to how far they are prepared to carry out
and make effective the pledges subseribed to in the Imperial Conference.
However, there the matter stands for the moment. We in this House
have a duty to perform at this juncture and that duty is to give expression
to our feelings in the matter; amd when we have given expression to them
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in no uncertain terms, our duty is done. Sir, I commend my Resolution
to the House.

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muham-
madan): Sir, I need not further dilate on the matter after what has been
said by the Honourable Mover of the Resolution. I will simply place this
fact before the House, namely, that in January 1920, Lord Chelmsford’s
Government took a stand upon the constitutional principle that in a Crown
Colony British Indian subjects should have the same status as any British
settler. That is what Lord Chelmsford’s Government thought. In Sep-
tember 1920, His Excellency again announced that the Government had
strongly pressed the justice of the Indian claim upon the Home Govern-
ment. Now, 1 on my part take my stand upon this announcement of the
Government of India. The facts have already been as stated by me placed
before the House by the Honourable Mover of the Resolution. What I
want is that the claims of the Indian settlers in Kenya should not be
allowed to be ignored by European settlers there. My amendment is the
same in substance. I simply make some changes in the Resolution. The
Resolution says that this Assembly ‘‘ views with indignation the reported
threats of violence on the part of the latter.”” My amendment runs thus:

““ That between the word * convey ’ and the words ‘ to His Majesty’s Government "

the words * by telegra.phlc message ' be inserted; and for the words ° equality of
status ' the words * full and equal rights of cmmh:p be substituted.”

I consider that the insertion of ‘ telegraphic message ' and the substitution
of  full and equal rights of citizenship * for ‘ equality of status * will better
express our meaning and I move fay amendment.

Mr. President: Amendment moved: ¢ « ¢

“ Fhat after the word ‘ convey ' the words ‘ by telegraphic message ' be inserted.”
The question is that that atﬂendment be made.

The motion was adopted.

Mr. Pregident: Further amendment moved :

“ For the words * equality of status’ the words ‘ full and equal rights of citizen-
ship ' be substituted.”

The question is that that amendment be made.
The motion was adopted. '

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
Sir, we shall be doing much less than our duty if we fail to carry this reso-
lution unanimously, if possible. After the very unedifying inter-provin-
cial recrlm.ma.tl s this morning, it comes as a welcome change that all
provinces and q€ 1 sections of the Indian community should combine in
expressing their indignation with regard to what has been done and is being
done to their countrymen in one of the Colonies nearest to India. There
is a fitness of things almost in this Resolution coming on soon after our
determination at the instance of Members of the Government to be con-
ciliatory to the Colonies. To a certain extent Indian feeling and opinion

is being reconciled—I hope not merely temporarily, and m'esponslble mis-
doings are at a discount.

We have begn fold that if we refrain from retaliation and reprisal, the
chances of better understanding between the, Colonies and India,will be
furthered and Government will have a stronger hand in handling the
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situation. We agree. And here, Sir, otr obligations are due and ought to be
expressed fully and freely that so far as the Government of India are con-
<erned, all that it can possibly do, has been done and is being done in order
to get our Indian fellow subjects abroad a measure of justice. That it has
not yet come is as much our misfortune as that of the Government of
India, but if it is further delayed, the Indian people will, with confidence,
appeal to the Government of India to stand by them when
they propose to take their own measures in the matter. Mr.
Nag has described the Kenya question as crucial. So it is in certain
matters. 8ir, colonization from Europe is of somewhat recent date. In
the Asiatic seas, at all events, navigation from India is not a matter of
-quite recent growth, Indians have been long colonizing islands and con-
tinents not far from her coasts. Till only recently the difficulties had not
arisen. When a Washington Court declares that none but a free white
person, whatever that may mean, and none who happens to be of full Indian
blood can enjoy citizenship and when it goes the length of depriving an
Indian of such ‘rights after many years of enjoyment, possibly, we cannot
ask Government to take steps against what the United States courts or the
United States Legislature may be doing though we may expeect a represen-
tation. With reference to the bigger self-governing dominions and Colonies
when measures of justice are demanded on our behalf we shall be told,
as we have been told in the past, that Government can do little, for they
have their own laws and regulations and Government is powerless. Shall
the same thing be said with regard to Kenya, one of the very recent growths,
—a Crown Colony—where there are not the same vested interests and 1
usage claimed by the bigger Dominions and Colonies? We are all waiting,
not with impatience, but with great patience, the outcome of the mission
of the Right Honourable Mr. Srinivasa Sastri abroad. We are hoping for
the best of results; but in Kenya which is differently situated, there is an
-opportunity for some of the corresponding results being anticipated and
-some consequences of the semblance of those emanating from the Sastri
‘mission ought to emanate. It does not matter whether the Right Honour-
-able Mr. Srinivasa Sastri was able to visit Kenya or not; the position there
is stronger, the principles are the same and the objects of the mission would
be applicable to Kenya. It is impossible to shut our eyes with regard to
what is going on in Crown Colonies like this. It is not merely agitators and
fire-eaters and various other persons who are accustomed to be grouped
under nomenclature of a disagreeable kind, like that who are feeling in
‘this manner. Staid, sober hodies have begun to resert—bodies like the
Indian Merchants Chamber in Bombay and the Municipal Corporation of
Calcutta,—I mean Madras (I wish Calcutta would join soon, the slip of my
tongue is almost a sort of prophecy; I am not sure that it will not join).
‘These business people, staid business bodies are being supremely exercised
over what is happening, and the people cannot and will not give them-
selves rest till justice is secured. We cannot appeal to the Government
here. It is doing as much as it ean. T am sure it will go on doing much
‘more, but we must strengthen the hands of the Government and make it
absolutely clear to those in authority abroad that. until this matter of
justice is vouchsafed to us, there will be no rest in India, so far. Sir, if
for a moment one may go back to what ia now becoming ancient histary,
what was the origin of the feelings of Mr. (Gandhi which is ‘now being
visualised in untoward results? TLet us recall for a moment the treatment
to which our fellow countrymen were subjected in Sputh Africa, the results
of which we are reaping. Shall we go ¢n reaping regults like that, or will
:statesmanship prevail and pu% an end to this state of things? ‘Mr. Winston
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Churchill has.been referred to. He had forgotten his own previous utter-
ances and belied them. Now none so poor as to excite worse commisera-
tion. In Mr. Ormsby Gore our faith is large. He knows India, from a
distance no doubt, as a Member of the Joint Parliamentary Committee, he
has had knowledge of Indian feeling in regard to the matter. But I am
very much afraid, Sir, like the Government of India the Colonial Secretary
by himself is more or less powerless. A united demand and s united effort
between the Government here and the India Office, as well as His Majesty’s.
Government is necessary to put these things right. It shall not be, it
should not be said that in His Majesty’s Empire differentiation
of a galling kind like this goes on perpetually. Those who are
anxious to be within the Empire ought to have their hands
strengthened, not the least by measures like those we advocate in this
connection. This Resolution wants the sense of our indignation afd our
protest to be conveyed. That is the least this Assembly can do, and we
shall be doing less than our duty if we do not unite in sending, in a consti-
tutional manner, to His Majesty’s Government an expression of our feeling
in the matter. \.e have a clear duty and we ought to do it manfully.

Dr. H. 8. Gour (Nagpur Division: Non-Muhammadan): Sir, if there
is one part of the British Commonwealth where the Indian has an equal
right of treatment with the British settlers, it is Kenya. This is a Colony
which was legally and formally constituted only in 1920. *Honourable
Members know, that, so far as the self-governing Colonies are concerned,
we have been tpld, and it is a fact, that they have been granted a Parlia-
mentary constitution under which they are entitled to make their own
laws regarding emigration. But so far as Kenya is concerned, it is the
youngest of British Colonies, and what is more important, it is a Crown
Colony. These two words may not symbolize rguch to an ordinary man
in the street, but any one who is conversant with the elpmerftary prin-
ciplés of conmstitutional law will recognise what these words imply and
import. 'They mean that the Colony is under the direct rule of the Crown,
and the Crown can take no sides nor be guilty of racial or political partiality.
The positien, therefore, so far as the Indians are concerned, is this. In
this Crown Colony is His Majesty and for him His Majesty’s Government
administering the Colony in the name of the Sovereign and the Crown,
entitled to make differential laws regulating one class of the British subjects
ir contradistinction to the other class. of His Majesty’s subjects. This
is a grave constitutional question which does not affect merely the Indians
in Kenya but will shake to its very foundations' those fundamental prin-
ciples upon which the entire fabric of the British Commonwealth is based.
Sir, this is 8 question which cannot be lost.sight of. It shoul be a point
of honour with the British Government that the Crown Colony of Kenva
shall not be the Achilles heel of the British Commonwealth, that it shall
not be the festgring sqre which will be used by the enemies of the British
Commonweah to impair and destroy-it. What will the people at large
say? They will say: °‘ Here is a Crown Colony in which the Sovereign
administers the Jaws and regulates the affairs, of the people, where he has
allowed the people of India the humiliating position of helots of the Empire
and as a subject people.””.. That, I submit, is the situation which would
be created by givipg the Indians the inferior status proposed by the Gov-
ernor of Kenya. .

_ But, 8ir, I do not put the position of Indians in Eenya upon this broad
question of copstitutional law. I appeal to ancthbr sentiment; that of
'u .
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Imperial policy and international justice. We have been told that India
has been admitted into the comity of nations and has been assigned a
place in the League of Nations as a partner in the British Empire. Would.
it be in consonance with the honour of the people of this country and
the dignity of this vast Empire, if its people are assigned -a position of
marked inferiority in this youngest of British Colonies? As I have said,
Sir, the question is not merely a question of law or of international justice;
it is a question of broad British policy, which, I submit, must be regulated
in connection with Kenya on the intrinsic and basic principle of justice.
But, Sir, when I shall show to the House that in this case it is easy to.
combine justice with expediency, I think we shall have made out an un-
answerable case. Now, Honoursble Members know that on the last occa-
sion when we debated this quertion we were told that the population of
European settlers in Kenya was about 9,000 as compared with 36,000
Indians. But that is not the sole point. As Mr. Winston Churchill in
his book ‘‘ My South African Journey '’ pointed out, Indians were the-
pioneers and, in fact, the makers of modern Kenya. In his book he wrote:
“It was the ‘Sikh soldier who bore an honourable part in the conquest and
pacification of these East African countries. It is the Indian trader who, penetrating
:nd maintaining himself in all sorts of places to which no white man would go or in
which no white.man would earn a living, has more than any one else developed the early-
beginnings of trade and opened up the first slender means of communication. It was
by Indian labour that the one vital railway on which everything else depends was
constructed. It is the Indian banker who supplies perhaps the %argest part of the
capital yet available for business and enterprise and to whom the white settlers have
not hesitated to have recourse for financial aid. The Indian was here long before
the first British officer. He may point to as many generations of useful industry onm.
the coast and island as the white settlers, especially the most recently arrived
contingents from South Africa, the loudest against him of all, can count years of
residence. Is it possible for any Government with a scrap of respect for honest
dealing between man and man to embark on a policy of deliberately i

squeezing ouk
that native of India from regions in which he has established himself under every
security of_ public faith.””

(Sir Peva Prasad Sarvadhikary:. * He forgot all that.””) Well, Sirp this
is a clear announcement of the position and case of Indians in Kenya.
We, the people of India, cannot put their ease in clearer &r stronger
terms; and these words were written by the late Colonial Secretary, Mr.
Winston Churchill, whose sympathies for India are by no means marked.

Now, Sir, another point in connection with Kenya which is often for-
gotten is this. Kenya is a vast territory on which certain European settlers.
had pegged out their olaims for future development, immediately after
the war, with the war money. A very large number of military officers
and men were told that Kenya was a very fine Colony to settle down in,
and they went to Kenya and there purchased large pieces of land in
the hope that they would be able to colonise it. They very soon dis-
covered that labour was scarce and that the conditions were nrot such
as were favourable to Furopean settlement, and many of them then
applied to the Government for the sale of their lands and begged that
they should be allowed to clear out of the country by selling their holdings
to Indians and other Asiatics. Sir Robert Buchanan, M.P., who visited
South Africa, on his return wrote a small brochure in which he faithfully:
described the condition of Kenya and of its white and brown settlers.
There he pointed out that it is a country which was quite suitable for-
Indian settlement and where European settlers, deprived of the ordinarv
amenities of life, are not likely to settle down in large numbers in the way-
in which it was suggested that they should settle down in that colony.
I therefore submit that the question of Kenya is one upon which the-

-



2710 . LEGISLATIVE ASSEMBLY. [22nvp FEB. 1928,

[Dr. H. S. Gour.] .
Imperial Government must exhibit some degree of firmness. It is a ques-
tion not merely of political justice but of economic equity. It is a ques-
tion which does not depend so much upon the placating of old settlers in
a self-governing Colony, but of a few straggling exploiters who went to that
“Colony and would be very happy to get out of it as soon as they can. Now,
.Sir, what is the position? We are told that a certain English nobleman
who is imbued and inspired by Imperial sentiments, or rather Imperialistic
‘sentiments, is anxious to preserve this vast highland of Kenya for the
‘benefit of white settlers, still unborn, and that he is therefore anxious to
commit the Colonial Office to the policy which obtains in other self-govern-
ing Colonies of the British Empire. The question therefore is, Sir, not of
Indians versus the present white settlers of Kenya, but a question of
Indians versus the future would-be settlers in that Colony from England
and other white countries: the certainty of Indian settlers who have got
vested interests, who have acquired property and who have thriven well
on the product of their industry, on the one hand, and on the other a
remote, phantom possibility of developing this country as a white colonial
settlement : these are the questions and I have no doubt that the British
-Government should have no hesitation in deciding that Indians shall not
be squeezed out of this Colony where they have established an indubitable
‘right to stay and acquire all the rights of a British citizen. Sir, I have
great pleasure in supporting this Resolution.

Sardar Gulab Singh (West Punjab: Sikh): 8ir, the amendment that
-stands in my name runs as follows: . _

“ For the words ‘it views with indignation ' substitute the words ‘this Assembly
“records its indignant protest at’.” N

Sir, from what I have heard on the subject of the Resolution before
‘the Honourable House both on the platform and in the press € find that
thefe is a strong feeling in the country against the presént situation in
Kenya, and the wording of my amendment would signify the sense better
‘and improve the expression in question in point of force. I move my
-amendment. '

The motion was adopted.

. Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban):
So far a8 I understand the Resolution, it aims at three specific things.
‘The first is that it re-asserts the right of equality of citizenship of the
Indian settler in Kenya. Now, I do not think this Assembly wants any-
thing new to be done in re-asserting that claim. That claim has been’
re-asserted once in this Assembly and this right of equal citizenship has
"been recognised by the Imperial Conference of 1921, by a Resolution -that
was passed at that Conference. Any encouragement to the effort of going
"back on that Resolution would, I think, be detrimental to the interests of
the Empire. As a matter of fact the carrying out of that Resolution is the
acid test, a? it is said, of the being of the Empire and this Assembhly does
not want anything which already Indians do not possess by right or which
has not been recognised by.the Imperial Conference in re-asserting this
‘right of equality of citizenship. '

The second thing. that this Resolution wants is that.it wants to pro-
test against—it wants to show its indignation and it wants to protest against
the threats of violence of the white settlers in Kenya. Now it is to this
point that I wish o confine my remarks. ,.The, effory of the Colonial Secre
tary to give to,the Indian settlers their due, pame-y, the right of equality of
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citizenship has met with a protest from the white settlers. It is likely that
that threat might have some effect on the Colonial Secretary. Ought it
to have any effect? What would be the result if this threat succeeds in
having an effect on the Colonial Secretary so as to affect the decision that
the Colonial Secretary was going to take with regard to giving the right
of equality to Indian settlers? The effect would be the same perhaps as
it would have been if the threat of civil disobedience in this country had
compelled the hands of Government to give all kinds of reasonable and
unreasonable demands to the Indians in this country. Now you will
admit, Sir, that even ime the clsim made by the most extreme section of
Indians in this country there was some justice. That claim arose from
a natural desire on the part of Indians to manage the affairs of their own
country, and the indignation that we saw existed in India was due to
the injustice, supposed or really existing, that was done to Indians in certain
matters. But even where the claim was just to & certain extent, as soor
as the question of a threat eame up before the Assembly, and as soon as
an attempt wag made to bring about the carrying out of that claim by means
of a resort to methods that were not constitutional—well, this Assembly
stood by the Governmient of India and said ‘* No.’* Wherever there is an
attempt to resort to unconstitutional measures, there the Assembly will
help the Government in putting down those who in season and out of
season hold out threats against the Government. A worse situation has
arisen in Kenya. There is injustice in the claim that is made by the white
settlers. There it is a threat which if carried out would disturb the peace
and tranquillity of the whole Colony of Kenya. Not only that, but if
the Government yielded to that threat and refrained from doing justice to
the claims of the Indian settlers, then the Government would justify the
disloyalty to the idea of Empire that ought not to be allowed to grow withir
the nations that form the- Empire. Therefore, although in India there was
to a certain exlent a justifiable claim, in Kenya there is no justice in, the
claim that is made by the white settlers and the effect of yvielding to the
threat held out by the white settlers would be the same as the effect of
yielding to the threat of those who wanted to resort to civil disobedience
would have been in India. The position here is better inasmuch as
the claim was just, the position there is worse inasmuch as the claim of
the white settler is not just. I claim therefore that His Majesty’s Gov-
ernment will show the strength that-is necessary for putting down the white
settlers if they resort to violence and for giving ‘them a clear understanding
of the fact that no such threat will avail with His Majesty's Government.
With these words I support the Resolution. '

Dr. Nand Lal (West Punjab: Non-Muhammadan): The genesis and
outline of the whole question, that is being debated upon now, has been
given by the Honourable Mover and I do not propose to go inte those
things. I will offer a few observations so far as ‘the question before the
House goes. Now, Sir, there are a number of bonds of affection and _love
between two peoples, and I think one of them is this that they are subjects
of one and the same Sovereign. It is regrettable to see that the European
gettlers in Kenya did not realise the force of this-bond of affection. So far
as we the Indians are concerned, whenever a fit occasion arises we, so far
as we can do so, welcome them to the status of equality. But when we
ask for something from the ‘Colonies I am sorry to say that they do not give
us a proper response. We are very greatly indebted to the Government of
India for what théy have been doing for us. But I may tell them that we
have not attained that ‘object which weé endeavoured to attain to and the‘
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treatment which has been meted out to our Indian brethren in Kenya,
compels us to move this Resolution before this House. Sir, one of the most
important things which has to be seen and appreciated by the Sovereign
is this that there should be peace and contentment amongst his various
subjects. Now, this threat, which has been given to our Indian brethren
in Kenya recently, goes to show that that peace and contentment can never
be maintained and therefore it is one of the most important duties of the
‘Crown to see that the Indian’s desires and the Indian’s wants are attended
to adequately. When we are given the status of Membership of the
League of Nations, we ask the Empire to give us that status practically
:and not theoretically. It should not remain on paper, but it should be
given a practical shape. That is our desire, and in pursuit of that desire
we raise our voice, and I hope that our European friends here, whose
speeches were characterised by fairness, on some occasions, will appreciate
the soundness of the position taken up in this Resolution and I trust that
‘this House including the Treasury Benches will give their support to this
Resolution as I do, wholeheartedly.

The Honourable Mr. B. N. Sarma (Revenue and Agriculture Member):
‘There is very little that the Government have to say with regard to the
merits of this Resolution except that they reiterate that their policy with
regard to the Indian question in Kenya is the same as has been explained
to the House o’ more than one occasion. They have stood up for the full
rights of citizenship and they do stand for the same position now. Nego-
tiations had been in progress between the Cvlonial and the India Offices
.on this question and we hope that the agreement which has been reached
would be satisfactory to all parties concerned. The Government have
noted the indignation which has been roused, throughout I:}dia by the
reported threats of violence on the part of the wilder elements amongst
thdse who are dissatisfied with the settlement which was communicated
«or which was stated to have been communicated to the Colonials in Kenya.
But I hope that this House will not act upon these reported threats or
take serious notice of any temporary excitement which might have been .
caused when hopes which had been entertained in any particular quarter
‘were disappointed. Honourable Members would have noted that it was in
the early part of January that we heard so much about these reported acts
of viclence. We are now towards the end of February and barring one .or
two telegraphic messages which Reuter has cabled here, we see nothing to
justify any real apprehensions being entertained by -any reasonable person
on this subject of the attitude of the Europeans towards their Indian fellow
subjects. It cannot be denied that unfortunately, racial passions run high
in certain parts of Africa. But His Majesty’s Government’s policy has
been steadily to set their face against the encouragement of any such differ-
ences between the various communities which have settled down in the
different parts of His Majesty’s Empire. We must recognise that the
Europeans who have settled in Kenya rightly or wrongly feel that certain
privileges or certain rights were conferred upon them in the matter of
settlement in the Highlands at the time those Highlands were assigned to
them. I am not now arguing the question on the merits, but we must
recognise that when a race which is characterised by vigour, by adherence
i what it conceives to be right, feels disappointed in any particular with
regard to thoee rights, it is likely to be upset slightly, and hence those
reports that have reached India. No responsible, Britisher,  no responsible
Association/could ever have contemplated aay acts of Violence at all

et .
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against the Indian community and we have reason to believe that no
Europeans ever entertained any thought of injury to any of his Indian
fellow-subjects because he was disappointed or he thought he would be
disappointed by any policy that was being pursued by His Majesty’s Gov-
ernment. It may be that in the violence of passion a few individuals here and
4 py There expressed themselves in language which was calculated
"™ to convey the impression that they would not stand by any
decision that might have been reached by His Majesty’s Government but
we who have been noticing in India the violence of political passions can
readily recognise the attitude of some of the eiements which might have
felt themselves to have been injured or wronged by His Majesty's Govern-
ment’s policy. 1 therefore suggest to the House that we should ‘treat
with contempt any of these alarming reports that may reach here as to
the attitude of a few individuals or the threats that may have been im-
pliedly conveyed by a few individuals in the matter, but I may assure the
House that from all we hear from East Africa no responsible Europeans
ever contemplated or can ever contemplate an act so detrimental to their
own interests and to the interests of the Empire and so inconsistent with
the traditions of a proud and just race. On the main and essential ques-
tion the Government of India have been fighting for the assertion of equality
of status and full rights of citizenship. I have already said that our afti-
tude is what it has been always—fully sympathetic with the claims of the
Indians settled in Kenya. We have not been idle in communieating to
His Majesty’'s Government the feeling of dismay and indignation which
has been roused in all quarters in India by Reuter’s messages. The Hon-
ourable Khan Babadur Sarfaraz Hussain Khan proposed that we should
telegraph this Resolution of the Assembly. He need not have cautioned
us in that manner to-do our duty, because I may assure the House that
we have been spending the, tax-payer’s money freely in the past in con-
veying speeflily the views of this Assembly and of the Government on
matters vitally affecting the interests of our fellow-subjects in Kenta.
Dr. Gour has alluded to a supposed statement of the Governor of Kenya
that as a matter of compromise Indians might be satisfied with an inferior
status, if I have heard him correctly. We have no reason to suppose that
‘His Majesty’s Governor in Kenya made any such suggestion and I shall
leave it at that. He has also informed the House . . . . .

Dr. H. 8. Gour: May I point out to the Honourable Member, it was in
the Reuter’'s telegrams a few days back that the terms of the settlement
were that the Highlands will be reserved for Europeans and that Indians
had accepted that position.

The Honourable Mr. B. N. Sarma: The Resolution deals with the ques:
tion of full rights of citizenship and I was alluding to that particular
aspect. On the question of the Highlands the Government of India hold
the same views that they held and I may say that no one in this House
would deprecate any reasonable compromise that may be arrived at between
the different sections of the community settled in Kenya. I think we
should all rejoice if the Governor be sucoessful in his persuading both
the British and the Indian settlers to come to a reasonable compromise
without any sacrifice of principle on the part of the Indian community on
the essential questions on which they unhappily differ at the present
moment. Therefore, Sir, without abandoning the vital principle of equality
and full rights of citizenship I think this House should support the Gov-
ernment in trying to effect a compromise between the various sections
settled in Kenya and we are looking forward with hope that as a result of
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the patient policy which has been followed by the Government of India
and His Majesty's Government such a desirable result would be achieved in
the not disfant future. I hope that the.information which Dr. Gour has
received as to the attitude of the white settlers in being desirous of selling
their lands in the Highlands to Indians is accurate. I think nothing would
please those who wish to promote peace in that country if that be the real
attitude of those who have been occupying the Highlands. But we have
no reason to think that the vast majority of the settlers in the Highlands
at present entertain the idea of selling their lands to Indians or anybody
else or quitting that land and therefore I cannot hold out any encourage-
ment on that particular subject. It is unnecessary for me to allude to the
varying claims which have been put forward on behalf of Indians and
Europeans. The Government of India have always supported Indian
claims and have always pressed upon His Majesty’s Government how
much of the prosperity of Kenya is due to the Indians who have been
pioneers there and who have been struggling amidst difficulties, hardships
and privations to better that country but it is unnecessary to deprecate in
any manner whatsoever the achievements of the Europeans in that part
of the country. It is the capital which has been employed by them also,
their achievements in the past, their energy which has helped in making that
land what it is. It is unnecessary in these discussions to dwell too promi-
nently upon the achievements of Indians or of Europeans. We must give
credit to both the communities for having loyally co-operated in the past
in bringing about the desired result and we hope to look forward to equal
unanimity and the same brotherly feeling” which has characterised them
in the past in ‘promoting the prosperity of that country as an integral
portion of the British Empire. We, who have watched with some interest
the heat of the controversy which raged in India at or about the time when
the reforms were about to be inaugurated, have a lessor which we might
well apply to the conditions obtaining in Kenya at the present moment.
It is the genius of the British race to fight hard, to fight insistently, to
fight vigorously for what they ednceive to be their rights. It is their genius
to accept loyally the decisions which the Central Government may ecome
to after hearing both sides of the question; and I feel quite sure that when
. the passions of the moment die down the love of justice, love of fair play,
disciplined obedience to the central authority which has always charac-
terised our European fellow British subjects, would enable them to rise to
the occasion and loyally co-operate with His Majesty's Government in
Kenya and the Indian subjects there in promoting the prosperity” of the
Colony; and I also feel sure that the statesmanship, the tact, the firmness,
and the nerve, which have enabled this Empire to be built up and to be
maintained at its present level will be equal to suppressing any disorders
from any quarters in defiance of the authority of the Central Government.
We can afford to despise the troublesome elements, whether such trouble-
some elememts arise in Kenya, India or elsewhere, which are caleulated to
destroy the integrity and the solidarity of the Empire. We necd have no
apprehensions on the subject, and I think the House may well omit from
the Resolution, if I may suggest so, the latter portion which refers to the
feeling of indignation. But if it is the pleasure of the House that their
indignation or indignant protest should be conveyed to His Majesty’s Gov-
ernment, the Government of India have no objection whatsoever to do so.

. Mr. President: The proposal has been made, but no smendment has
been moved. , . v ’
! !
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The Honourable Mr. B. N. Barma: I only suggest to the Mover that
he might leave out the latter portion, but I do not propose to move any
amendment if the Mover is not agreeable to drop the words.

'Rai Bahadur @. 0. Nag: I want to let the Resolution go as a whole.
Mr. President: The question is: '

** This Assembly recommends to the Governor General in Council to be so pleased
-as to convey by telegraphic message to His Majesty’s Government the view of the
Assembly that no settlement regar%ling the political rights and status of the Indian
‘settlers in the Crown .Colony of Kenya would satisfy the people of India unless the
Indians in Kenya are granted full and equal rights of citizenship with European
-settlers; and that this Assembly records its indignant pretest at the reported threats of
violence on the part of the latter; and it fully trusts that His Majesty’s Government

will Lake effective steps to prevent any 'such outbreak and to afferd them the necessary
grotection.”

The motion was adopted.

‘Dr. H. S. Gour: May I take it, Sir, that this will be recorded in the
procecdings as being carried unanimously?

‘Mr. Presidemt: There will be no record of a division in the proceed-
dngs, and therefore it will be seen that no one voted against the proposal.

Dr. H. 8. Gour: There was an instance, Sir, in connection with
Mr. Mohamimed Ali and Mr. Shaukat Ali’s case. You will remember, Sir,
that when Sir William Vincent asked that it might be recorded that it
was carried unanimously, I believe you promised to put it down that 1t
-was carried unanimously? -

Mr. President: There is no objection to that being done in this case too.

The moteon was adopted® unanimously.
-

RESOLUTION RE SECRETARY OF STATE'S DESPATCH ON
' INDIAN AUTONOMY.

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): Sir, I beg to move the following Resolution which stands in my
mame

“ This Assembly recommends to the Governor General in Council that he will be
‘pleased to convey to the Right Honourable the Secretary of State for India the
Assembly’s feeling of extreme dissatisfaction at his despatch, dated the 2nd November
1922, regarding tﬁa Assembly’s Resolution dated the 29th September 1921.7

Sir, the Right Honourable the Secretary of State apparently expected
this Assembly to take some nction on his famous Despatch of the 2nd
November 1922, for in the concluding paragraph of that despatch he savs:
* 1 shall be glad if Your Excellency’s Government will cause copies of this
Despatch to be laid on the table of both the Chambers of the Indian
Legislature.” Sir, he may rest satisfied that not only the Despatch, copies
of the despatch, have been laid on the table of the House, they have also
Dbeen included in the proceedings of the Legislature and printed very pro-
minently in the proceedings of the 24th January 1923. If that is any
satisfaction to His Lordship, let him have it. But, if he wants to know
how the Assembly views it, it is not a feeling of disappointment, for we
mnever expected anything better .frcum His Lordship; it is one of extreme
Jissatisfaction, to put it mildly, “;it.h which we view his Despatch. Sir,
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1 have no doubt that His Lordship thought he was sending us a nice fruit
for consumption. Though, Sir, the Government of India have taken some
time to deliver that fruit to us, it requires not a large amount of peeling
t> expose the rotten nature of the fruit which has been placed before us.
That rottenness is not due to the delay in the presentation, but it is due to
the inner conténts of the fruit itself. Sir, let me examine the Despatch
somewhat carefully and with that respect which is due to His Majesty’s.
Secretary of State. On reading it carefully, it appears to me that His
Lordship has not even paid us the compliment of reading the debates which
took place in the Assembly in connection with this matter: He has merely
re-echoed sentiments which Mr. Montagu had to deliver himself of when
he was on his defence in the House of Commons on the 14th February
1922. When that celebrated motion of censure on Mr. Montagu was
moved in the House of Commons, he had to adopt the line, in order to get
out of the scrape, of abusing both sides. That is a trick which most of us
adopt in getting out of a situation, and that is the trick he adopted; and
His Lordship, the present Secretary of State, has merely taken the trouble-
to embody those sentiments with which Mr. Montagu made his
defence in another place. Sir, His Lordship says: *‘ In the first
place, they assume that progress is impossible under the existing
constitution . Where did His Lordship get it,—that this Assem-
bly assumed that progress was impossible under the existing consti-
tution? On the other hand, Sir, if he had read the opening paragraph
of the debates, he would have seen that in the Resolution as presented to-
this Assembly by my esteemed and revered friend, Mr. Jadu Nath
Mazumdar—whose absence we regret to-day—he opened the first portion
of his Resolution with a récommendation that the exissing ‘constitution,
the full measure under the existing constitution, should be used and availed
of for extending the constitution. The Resolution as finally adopted with:
the consent of the Treasury Bench (The Honourable Sir  Malcolm
Hailey: ** No.”")—I beg your pardon; it was unanimously adopted;
division on it was taken; there were.no eries of ** No "’ and it was adopted
1n accordance with the suggestion of the Honourable the Home Member.
I think, Sir, the debate will bear witness to that sftatement. I do not
think I need assert it. It is there in black and white, and no pen and no
tongue can erase it. Sir, the Resolution as finally adopted by this Assem-
bly “recorded the impressions which were left on both of us who had to:
work this new constitution, both of us who had to wear the new constitu-
tion's costume presented to us from London. Some people refused to
«don that costume. But, Sir, we who wanted to co-operate with the
Government put on this costume made by the London tailor in order to
see whether his fame for making good-fitting clothes could be taken at
its full value. Both the "Executive and the Legislature put on the gar-
ment ‘ang ® did not require much trial to find out whethér the clothes
fitted us or not. It does not rcqulre many trials to find out whether
clothes fit us or not. One trial is enough. ‘There is a vulgar saying, Sir,
in the South of India among the agriculturists and the labouring classes.
ta the effect that one grain of rice from the pot is sufficient for the purpose-
of finding out whether the rice is boiled or not. One test was enough for
us to find out that the new costume did not suit. That is how, after the
first session, after trvmg honestly and earnestly to work the conqtttutlon,
both the parfies who had to wear it, the. Executlve and the Legislature—
and I emphasise this aspept of the case—carne to the conciuslo'n no doubt
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early enough, in September 1921, that it was not a costume that fitted us.
1 say, Sir, that the rules and the regulations contained in the Act and
the rules framed under the Government of India Act were not sufficiently
broad enough for successfully working the reforms in this country, and
that was the opinion we recorded; so His Lordship is in the first place
wrong in assuming that we assumed that progress was impossible under
the existing conmstitution. Then His Lordship is generous emough to say
that the outstanding feature of the change made by the Act of 1919 was
that it provided British India with a progressive constitution in place of
an inelastic system of Government, and that consequently there is room
within the structure of that comstitution for the Legislature to develop for
themselves a position in conformity with the spirit of the Act. Nobody
denied that; only His Lordship has not cared to go into details as to the
respects in which the existing constitution can be developed and as to
where the elasticity comes in; and has he with his own hands helped
in making it more expansive, more useful? Has His Lordship examined
his own position in the matter? If he had looked at certain sections of
the Act he could have verified for himself that in his own hands he has
powers under which he ¢an act by which he can improve the consitution.
Sir, what is the situation of the Central Government? Here is an Assem-
bly with a non-official majority which at times at least can and does defeat
Government on various matters; although on account of various considera-
tions which I need not detail here, the majority does not assert ifself
as often as it ought to do. But at the same time, here is an Execulive
Government which is responsible to—wham? Responsible to a gentleman
who is about 7,000 miles away, who does not come and see the life of
this - Assembly, who has no real actual vision of the actualities of the
situation here, who does not move with the people, who does not see them
even, wheg does not see ¢he conflicting thoughts and conflicting currents
which are in dperation here, and he has the main string in his hands.
He is responsible to—whom ?. He is responsible to Parliament. I do not
know exactly what the exact strength of the House of Commons is since
the Irish separation; it used to be about 670. How many of them really
know anything about Indin? How many of them really know anything
about the present changed conditions of India? T am sure that the
Executive Government here feel it, and feel it everv mcment of their
life, every moment as they transact their great business and great functions
which are entrusted to them for the Government of this vast countrv.
1 am sure they feel the difficulties of. the situation here. They have to face
the music of the popular view, the moderate views in this Assembly, outside
itt is more immoderate; and even in facing the moderate voice of the
country in this -.Assembly they realize the difficulties: of the grave and
responsible position which they occupy. And does the gentleman in
London ever loosen the main string which he holds in:his hands? If report
is true, he tries to draw it as tight as he can, and lstterly he has not allowed
that freedom and liberty of movement to the Government of India which
is theirs by. right. The Central Government of this countrv ought to be
here. I mean that it is impossible to govern this country under modern
conditions from London, however eminent the Statesman in charge may
be. The real powers ought to be in the hands of the Central Government
established in this country. That is the difficulty we feel when we deal
with the budget. In the very first vear of our existence we realized the
impotence of the Government and our own impotence in dealing with it.
The voted and the non-voted heads, the touchables nnd the untouchables,
stared us in the face. We cam really do mo honest work with the budget,
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Sir, if really we are intent upon doing good to the country. We are.
here for that purpose and nothing else. We are not here for personal

aggrandisement. We are here to act and advise to the best of our lights

to see what good can be done to this country. And when I say that, 1 in-

clude the Executive and the Legislature in the same category. Here then,

Sir, we have a gentleman who gives the orders for all the fat appointments,

all the fat allowances which accompany them, whether they are needed here

or not, and we have to find the funds to pay them. They are put aside

as untouchables, and here we are to play with a Budget. It is & mere play-
thing; it is not a serious matter. We do not take any interest. We cannot

put our heart into it, and such a state of things could have been rectified:
by His Lordship the Secretary of State, but, on the other hand, when-
the question was really raised, what did His Lordship do? Instead of

giving a free hand to the Viceroy he took the advice of the Law Officers—
of the Crown, and took refuge bhehind that advice and would not allow

His Excellency the Viceroy to place the whole Budget before this Assem-

bly. Now, Sir, that is a matter in which His Lordship could well have

begun what he suggests should have been done, namely, the outstanding

feature of the change made by the Act was its elasticity. Why did he

not take advantage of it? Why has he not taken advantage of it even

to-day? Therefore, Sir, when he says that we were unaware of it, I am

rather led to think that he is himself unaware of his own powers. He

could have delegated those powers under section' 19 of the Government

of India Act which he possesses to the Central Government here instead

of trying to keep all the powers in his hands. What are the rules which

he has made under that section in order to part with the powers which

he and his Council possess in regard to the Government of this country?

Why could he not have parted with those powers to the Government of

India, or again in the matter of this Budget, as I have said? -

Passing on, ‘‘ In the second place '’ His Lordship says ‘‘ however
great the merits shown by the' Legislature as a whole and by individual
Members—(and I am far from wishing to under-rate them)’’,—I rather
fear that he really wished to under-rate them but that is by the way, we
do not care whether he .compliments us or not: it is not a question of
compliment at all in a case like this—he says ‘‘ the fact remains that
the merits and capabilities of the electorate have not yet been tested by
time and experience '’. Well, who is going to test? When is the time
going to come to test? Was this country tested when this constitution
v/as given to us? Who made that test before this constitution was given?
The Electors to be tested! I am afraid you will have to wait till dooms-
dav in a continent like this if you are going to test the capacity of electors.
Well, Sir, you have to come to some conclusion on a matter like this.
Probably His Lordship was unaware of the great difficultv under which
we began thewwork of these Reforms in the year 1921. Those of us who
dared to cdme here and work the Reforms under the new Reform Act
had to face a very unpleasant music from our countrymen. Bir, the
ccuntry was boiling with wrath and indignation. The shadow of Amritsar
had spread as His Royal Highness the Duke of Connaught told us. Sir,
the country was then elamouring for a new constitution, We tried to put
down that clamour by showing that by honest work we can do somethin
with the constitution as'it was. Sir, this Assembly collectively show
its responsibility, and not only this Assembiy but the country showed its

i i
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:sense of responsibility when it came to the rescue of Government in
putting down disorder which might have shown its ugly head in the year
1921 Sir, everything was ready to burst as my Honourable friend
Mr. Jadunath Mazumdar told us in September 1921. It was very nearly
za the brink of revolution. Sir, did' we hesitate to help the Government
oL a crisis like this? Was not the voice of this Assembly heard in that
-vonnection in putting down -this tendency to disorder? Sir, His Lordship
of course is not aware of these things. His Lordship is not aware of the
difficulties which the Central Government had to face in a situation like
that. The Central Government realised it; it saw how the country really
was, and when they joined us in September 1921 in sending this message
tc the Secretary of State they knew full well the situation. Writing 13
months after that date, when the country had quieted down, when this
.country had accorded, notwithstanding some most objectionable excep-
tions in places, when the country had accorded a right royal welcome to
the heir to the throne of England, His Lordship has penned this Despatch.
That was the time for His Lordship to pen this Despatch in November
1921. It was a cruel act om his part. We cannot forgive him. Sir,
-this country has shown c¢onsiderable patience and it wHl continue to show
.considerable patience with British Statesmen at Home, because they are
ignorant really of the true situation in this countrv. It is in that sense
we tried to wait and wait, because we are sure things will right them-
selves in the end. Therefore, as regards this second faet that the merits
and capabilities of the electorate have yet to be decided, if that promised
*Commission at the end of the «10th year—is it 9th year or 10th year?
(A Voice: ** 10th year ''}—at the end of the 10th year, I do not think that
Commission is going to find the country fit. Even if it comes when my
grandson is alive and when probably he is a Member of this Assembly,
even thers they will say ®hat the merits and capabilities of the electors
and the countr¥ have to be tested by time and experience. S8ir, you have
to take these things as they are. ‘Was England fit? Was it decided
in the same way when the Reform Act was passed? Was any country
tested like that? Is it really a thing which any person who has any
knowledge of history, any knowledge of the development of irstitutions,
could easily consume? That is why I say, Sir, the rottenness is exposed
by its own innate contents and net by the delay which has taken place.
** Thirdly, the new constitutional machinery has to be tested in its work-
ing as a whole "’ and His Lordship naively adds the executive Govern-
ment have not shown themselves fit. That is what His Lordship says
in paragraph 5. Is it really true that the executive Governments of these
provinces have not shown their fitness under the new constitution? I never
Leard that charge laid at the executive Governments. It is a charge which
t ;the Government of India, I daresay, and the Local Gevernments will success-
fully meet, if they have not already met it. I am sure the delay in the
publication of this Despatch from November 1921 to January 1923 is due
perhaps to this struggle between the Government of India and the Secre-
“tary of State whether His Lordship would nct have been pleased to
‘remove that paragraph from the Despatch. His Lordship says that. I
do pot think I need labour the point. 1 will leave it to the Government
-of India and the Local Governments to defend themselves against that
-charge. (A4 Voice: ‘“ What paragraph is that ’?) It is paragraph 5:
‘* Thirdly, thenew constitutional machinery has to be tested in its working as a
~whole. Changes have been made as the results of the Act of 1919 in the composition,

spowers and responsibilities not onlx of the Legislatures but of the executive Govern-
wments.”
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Now, the executive Governments have to justify themselves. Leaving;
i5 there, I will pass on to the next paragraph:

“1 would add that even were these reasons for patience less cogent an opinion:
based upon six months’ experience of its working that a new constitution, in the
elaboration of which over 2 years were occupied, stands in need of revision, is hardly
likely to commend itself to Parliament since it is clear that sufficient time has not

elapsed to enable the new machinery to be adequately tested.”

That was quite true at the time when the Assembly passed the Reso-
lution in September 1921, but that was not quite true when His Lordship-
penned that despatch in November 1922. More than a year
had elapsed since then and I do not think, as I have stated already, that
it needs much tridl in order to find out the defects which exist-in the.
different constitutions. In the Central Government, as. I have already
pointed out, the main defects are two. Here is an Execufive not respon-
sible to the Legislature, here ‘you have a budget which comprises items.
which you cannot touch. Those are the two main defects which we have
to remedy and as regards the local Legislatures let the Ministers speak for
themselves. This morning’s debate has shown some of the ugly features
of the present dyarchical Government which prevails. And I do not think
I need repeat here what is well known. The whole question is one for
examination, and that is all that we asked for in that Resolution. What.
is the gross sin we have committed? Wa ask that the question be exa-
mined, .that the time has come for examination. We need not wait for
the 10 years period which the Act provides. Let the question be examined,
let us have an honest, efficient thing to work with. - The present system.
which vou have asked us to work with is not a thing which we gan go on
with. We can go on trying this thing to all eternity. I promise you if
you were to work the present constitution for a hundred years you would
never evolve anything. There would be the same struggle, the same con- -
fliet. .Here every day we pass Resolutions, recommending that His Excel--
lency the Governor General in Gouncil be pleased to take steps, this, that.
and the other, and His Excellency’s pleasure does not rest even with him,
but with somebody else. What is the good of this pleasure to us? Let
us not have it, let us have something real. It is no use mincing matters:
in a question like this; the peace and prosperity of millions rests upon good
Government; let us devise a system. That is all we ask, let the thing be
re-examined. This ten years period is not a statutory bar. Mr. Montagu.
recognised it in answer to a question on the 14th February 1922.
There is mno statutory bar fo an examination of this question-
before even the 10 years are out. Therefore we recommend
that examination before that. And then, Sir, Mr. Lloyd George, speaking
in the House of Commons on the 14th February, following Mr. Montagu's.
speech, said that democratic instifutions. are new to Europe and as regards
Asiatic countries, they never had any instinet for demoecracy, and this is.
a new thing wé are trying; we are trying an experiment there, and there-
fore it must take time before you can give them any further advance. Of
course in regard to Mr. Lloyd George we can excuse his ignorance of this
country; ke was never heré. I don’t suppose he has read our history.
I don’t suppose he has heard of a panchayat. We had our caste panchayat,
we had our village panchayat, as he would have found if he had cared to
investigate the matter. It may be quite true that in uncivilized Europe

democratic Government was never known, kut in civilized India, with its
- - ] d
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ancient civilization, democracy had its origin in village Government. Sir,
- we never had anything else so far as the actual Government of the country
was concerned, so far as the real affairs of the people were concerned. We
had the Border Chieftains who merely took something for guarding the:
frontier, but so far as the internal affairs were concerned, the willage
panchayat held its sway. They collected taxes and they looked after things.
connected with the village. I wish we could go back to those conditions;
they were very happy. But, Sir, Mr. Lloyd George’s conclusion that demo-
cracy was a new thing in Europe is no argument for denying it. It is
only restoring to us what we had for long long years. Therefore we possess
that experience, especially in Dravidian South India—I do not know much.
of Northern India I am sorry to say. But in my own Provinee, among the
Dravidian races, democracy was the rule, and therefore it is nothing new
to us. It was born in out blood. It is bone with our bone, and therefore
let there be no fear that the thing will be a failure in our country. Sir, i
our Resolution we want something which will really be useful to the
country. It is not that we are extrawagant in our demand, we want only
an examination of the existing constitution, and His Lordship has denied
it to us. But we are not asking him to reconsider that question; we care-
fully refrained in framing this Resolution from asking that His Excellency
the Governor General in Council be pleased to convey to His Lordship the -
Secretary of State for India that he be pleased to reconmsider. We think
it is a hopeless task; we merely express dissatisfaction, extreme dissatis-
faction with what he has done. Let him do what he likes. It is not our *
concern. It is the peoples’ concern no doubt, but we cannot help it, as
we have to bow to mighty forces. We bow also to the Secretarv of State..
Sir, in asking for this examination we want to insure liberty, not license,
freedom, not anarchy, grogress, not stampede, peace and prosperity. I
commend this Resolution to the acceptance of the Assembly.

Munshi Iswar Saran (Cities of the United Provinces: Non-Muham-
madan Urban): Sir, a friend of mine happened to be in England and he
was asked by a young Iady, very educated and very cultured. whether
Indians built houses in Indin. This friend of mine, who had a little sense
of humour, said ** No, we do not build houses, we have some kind of ham-
mocks where we take rest at night.”” And the only comment she could
make was, ‘‘ Oh, how interesting.”” The Honourable the Secrétarv of
State for India belongs to a similar category. (4n Honourable Member:
*“ Right Honourable.””) Right Honourable, I beg pardon. It is & merc
matter of chance that His Lordship finds himself installed on the gadhi’
st Whitehall. Political exigencies might have relegated him to some other
position in some other oifice. I do not see why.my Honourable friend Mr.
Rangacharinr should be so gloomy about this Deospatch. We very well
remember Lord Morlev’s dictum that the fur eoat would never suit a
tropical climate like India, but Lord Morley, I am happy to say. lived to
see the day when these fur coats were made, though not very beautiful
and very. artistic, but fur coats all the same, not only for the Provincial
Governments, but also for the Government of India.” I do feel that all
that His Lordship the Secretarv of State for India has been pleased to say
about the future of India will be as true, or as untrue, as the dictum of
Lord Morley about the fur coat being unsuitable for a tropical climate, be-
cause I believe, Sir, that any nation which wins liberty, wins it bv its own
exertions, by its own sacrifice, by its own capacity, and by its own devo-
tion. 8ir, T am afrail His Lordship, like so many ‘others. makes the mis-

take of regarding the whole *movement in India as a political movement
L]
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There lies the great mistake, Sir. It ought to be looked upon as really a
psychological movement and it is only when you will look at it from that
point of view that you will be able to appreciate the various bearings of
this question which, to-day, is agitating India from the highest to the
lowest. This talk of our being in too great a hurry, this appeal to us to
be patient, this appeal to us to undergo -these periodical examinations, the
first after a period of ten years—the rest is unknown, the rest is dark—a'.:e
Jbased on ignorance of the real living forces that you find at work in India
to-day; and I say, Sir, with a full sense of my responsibility that the
longer the delay in our reaching the goal, the greater is the danger not
only for this country but for the connection between India and Kngland.
Those of us, Sir, who advocate the retention of:the connection between
India and the British Commonwealth, and those ‘of us who feel that it is
in the interests of India, of England and of humanity as a whole, that
these two countries should live together and work together, not as masters
and slaves, not as rulers and ruled but as equals and comrades, are dis-
tressed at the delay which some people advocate, daresay with the best
of motives. What do you find, Sir, in India to-day? It is imagined as if
-we are solely basing our claim for further reforms on the excellent work
‘that has been admittedly done in the Indian Legislature as well as in the
various Legislative Councils all over the countrv. I submit with great
respect that that is a wrong view to take. You can only appreciate the
"-inwardness of our demand if you do not forget the reception with which
these reforms met at the time of their initiation. The vast majority of the
people in the country were distinetly, emphatically, of opinion that’these
‘reforms were insufficient and there were many who went the length of
saying that they would have nothing to do with ¢ghem. * Those who con-
sented to work the reforms for what they were worth did se in the hope
-that they would not be subjected to these successive examinations, bui
‘that they would be regarded as men who were reasonable and were prepared
‘to make a beginning with the reforms as they found them. The attitude
-of His Lordship the Secretary of State for India towards this most import-
-ant and vital question has, as my Honourable friend Mr. Rangachariar has
-said, created a feeling of extreme dissatisfaction throughout the country
-and that, Sir, is only to put the case very mildly. Perhaps it is impos-
-sible for His Lordship, sitting at a distance of thousands of miles from this
-country, separated from ‘this country by big oceans, knowing little or next
‘to nothing about the past history, the traditions, and what is more, about
‘the actual living forces at work in India to-day, to gauge the depth of
‘feeling that has been aroused by his cireular; but, let me tell him with all
-the respect that is due to His Lordship as the Secretary of State for India
‘that he is very greatly mistaken if he thinks that India is going to accept
-this despatch as the last word on the subject. »

Sir, talking about electorates, to which my Honourable friend has
-referred, let us think what these electorates were like when full responsible
‘Government wag given to these Dominions. Look at English historv itself
-and you will ¥ind that the electorates were not in the condition in which
vou find them to-day. They were in the early stages defective. There
were thoughtful politicians who at’ the time had verv serious-defects to
“find with the electorates as they existed then; but that was not held to be

-any valid reason for withholding from them the reforms for. which they
-were fit. ¢
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Sir, let me pause here and say this. It is imagined as if India to-day
is emerging out of darkness.into light. It is imagined as if there is a clean
slate i India on which His Lordship the Secretary of State for India and his
colleagues have made some figures for the first time. It is imagined, I
am afraid, as if all these reforms have been given to a people who were
immersed in darkness and barbarism only a few years ago, and that it was
with great effort that they were struggling from darkness into light. But,
if His Lordship the Secretary of State and others of his way of thinking
will_pause and study the history, of 1ndia, they will find the mistake that
they commit in making this assumption. Sir, in one word, the position is
this. There is this strong, growing desire amongst the people of India to
obtain full responsible Government as an equal member of the British
Commonwealth within the shortest possible period and I submit, Sir,—I
am offering no threat, I am saying so with all respect—that any unreason-
able delay in bringing about that goal will mean disaster to India as well
as to England. Wisdom and statesmanship lie in making this period as-
short as possible, so that England, and India united together may march
on in the service of humanity as a whole.

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban):
Sir, when one is obliged to express dissatisfaction with regard to anything,
extreme or otherwise, it is not good form to say much or to say that over-
vigorously. I therefore congratulate my friend, Munshi Iswar Saran, and the
Mover of this Resolution on the marked restraint that has been observed
by them. I hope that example will be followed. Munshi Iswar Saran’s
restraint may also be due to another reason. He has been ill of late;
we are glad t6 have him back here. I am rather suspicious, that his
illness had a deeper root than ordinarx mortal causes. He had a taste of’
the fruit of which Mr. Rangachariar has spoken. He had given notice of his
intentiof to move for adjournment of the House on this question. (Munshi
Iswar Saran: ‘‘ That did not make me ill.”’) Not being allowed te move:
it, may have affected him. Time has since elapsed; I would not have answered
for the restraint if Mr. Rangachariar, one of the Panel of Chairmen, who
presided on the occasion, had allowed him that liberty when he was wanting
to move for the adjournment. I shall not say that Nemesis has been at
work, but there is a fitness of things, Sir, in Mr. Rangachariar, among"
many who had given notice of a similar motion, bringing this motion forward’
and giving us an opportunity of expressing in a restrained fashion the dis-
satisfaction that we should have voiced much more vigorously on that day.
This changed order of things has another moral. I congratulate you and’
Mr. Rangachariar on his appointment as a Panel Chairman. The question:
is not without its bearing on what we are doing to-day. The Legislature is
on its trial; we have been told the electorate is cn its trial, and the poor-
Executive Government is also on its trial. The Legislature was on its trial

5= on the day in question, in the person of Mr. Rangachariar. He

exercised restraint and as Panel Chairman he did not allow that
notice for adjournment to succeed. He however brings the matter up to-dav
in another capacity. People who can differentiate like that in their different
eapacities give more than good promise as to how they are going to behave
when they have more responsible powers. '

8Sir, I do not wish to traverse the ground that Mr. Rangachariar has taken.
That could be amplified almost ad nauseam if one was inclined to do so.
But the one thing I wish to say in connection with this motion is that it was
quite on the cards that the ten years’ limit that was imposed was not the
minimum; it was the maxirgunmi. We need not go into the question as to-
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how that information or impression was obtained let any one who can, gainsay
it—the limit was intended as the maximum and not the minimum, and the
.only real reason why it was not put down as the maximum in so many
words was that some Members of the Joint Committee did not want that
there should be any loophole for constant agitation if the limit was provided
&s & maximum. Has agitation been any the less because of the lack of
that provision? Is agitation going to be any less? Sir, when the constitu-
tion came we were passing throufh troublous thmes. There were many
who would have nothing to do with it either in the way of advising or working
the constitution, and those who did agree to come forward either with
advice or assistance later on were in a very difficult position. The War
was on then and there was a natural and very laudable desire not to press
for any hard bargain. We all thought that when peace came and some
trial had been made the matter would be examined a little more dispas-
sionately and a little more without an eye on the main chance. Well, it
has been pointed out that much more than six months elapsed while this
despatch was drafted, and the mature consideration for which the Secre-
tary of State pleaded was given. 8ir, we are told that the new constitu-
tion took 2 vears to evolve; if at the end of 10 years a Committee is ap-
pointed and that Committee takes another 2 years or less or more to evolve
-another constitution, what would be the position of affairs? Shall we have
-:another State wversus Company management debate on the eve of the
:appointment of that Committee, and is there to be an interregnum; or is it
not better to be forewarned and begin the examination, the results of which
need not be given effect to immediately if there is not good ground?
In justice to the Secretary of State we must recognise that he was not
-8 free agent in the matter. He had to deal With Parliament and the
~Cabipet. He had to reckon with the state of things in Parlianfent at the time
that he came into power and he had also to bargain for the state of feeling
'in England with regard to India both in and out of Parliament. A If matters
were put like that by the Secretary of State it would have been intelligent;
‘but when one talks of electorates not being fit, the other side naturally
turns round and asks, what steps are being taken to educate the electorate ?
1s it for private Members who come here as representatives of those electo-
rates to go back to their constituencies and to do what they can in the
way of educating the electorates? That has been suggested. I do
‘recognise that that may be a part of the duty and functions of those
who represent those electorates. But it is not enough; what has the
‘Government done? What has the Secretary of State done in the way
of help for educating that electorate or the ILegislature by expanding
-convention? When it was urged’ by some that literacy test should be
-applied to the electorate, the authorities turned round and said: ‘* We
-don’t want to sef O an educated oligarchy.”” And when the electorate
makes -mistakes—all electorates make mistakes in all countries—the
-same authorities turn round and say ‘‘ The electorates- have not proved
themselves worthy of the trust.”” The Legislature and the electorate
are not the only ones on their trial. So is the Executive Government. One
‘is not quite sure from the Despatch whether by the Executive Govern-
ment the Members or the Ministers in the Local Governments is meant.
."So far as the Government of Irdia are concerned, there can be no doubt
-that the whole of the front Bench here is on its trialifor there are no
‘Ministers; but in the Provinces one would like to know whether it is the
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‘Minister section or the Member section of the Government that is on its
irial. And the failure of which section will count?

I began by saying that in expressing one’s dissatisfaction one must
ot say too much, and I do not wish to say more. This expression of
dissatisfaction may or may not do good, but it is up to us to glve unequi-
wocal expression to it.

Mr. T. E. Moir (Madras: Nominated Official): Sir, when I examined
#this Resolution moved by the Honourable Mr. Rangachariar, 1 wondered
what purpose it was that he concei%ed it would serve. 1 was con-
vinced that it was not merely to give this House an opportunity of record-
ing its dissatisfaction with the particular course of action taken by the
Secretary of State. We seem to be getting into the habit of recording
«our dissatisfaction with the Secretary of State, but I was perfectly certain
that that was not his sole object in moving this Resolution, and I took
it that his real object was that he considered it would further the object
-which the original Resolution, which forms the basis of our discussion—
ithe Resolution of September 1921—had in view; that is to say, that in
:some way this Resolution, if carried, would forward political and consti-
itutional. reforms in this country. 1 was rather surprised wheu T heard
Mr. Rangachariar say that he had not expected any better results from
the original Resolution. Now surely that was merely a form of rhetoric.
Surely he did not wish to imply that he and the other Members of this
House who supported that Resolution in 1921. had voted for it merely
in order to try a fall with the Secretary of State,—that they expected that
ithe answer of the Secretary of State would be exactly what it was. I
wannot believe that either Mr. Rangachariar or his supporters on that
-occasion did, as he would suggest, deliberately try to place this House
in antagonism to the Secretary of State.

I wae also rather dlsappomted to find how uncomfortable Mr.
Rangachariar ‘seemed to be in his new clothes. Another thing ybich
«disappointed me in Mr. Rangachariar's speech was his attitude towards
‘the Reforms. It seemed to me in many ways one of the most
reactionary speeches I have ever listened to. For, what was he
looking for? He is not looking forward to the future. He is
‘looking back on it, to the past history of India, to the days when the
Raja was the Raja, when the priest_was the priest, and the ryots held
the plough. It was not with any confidence in the future that he spoke.
It was a regret with the past and I should say that if his supporters of
-constitutional reform and political advance in this ccuntry have no more
robust constitution than the Honourable Mr. Rangachanar there would
be grave doubt as regards the future of that progress and the possibilities
-of advance.

Now, Sir, I turn to what I suppose was the real objeet of Mr. Ranga-
«chariar in moving this Resolution. He is dealing with the question of
further political advance in this country. What is the object that he,
this House, we all have in view? What is it to which we look forward ? It is
to the raising of India to the position of an -equal partner in the British
Empire governed by representative democratic institutions. Now, Sir,
I think at times we are all apt to take the question of the admission or
the retention of India within the British Empire for granted. We as-
-sume that that does not involve any postulate. It does involve a postu-
late and a very big one, and that is that India accepts and works demo-
-cratic and represenhatwe institutions and the people of my country who,
:after all, arc a free people, are entitled to demand assurances that their
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future partner does accept democratic and representative institutions.
Now, Sir, we are rather apt I think to attack the Secretary of State-
as an obstructionist, we talk of him as the ** gentlgman at Whlte‘hall."
Possibly we think that by saying so we are belittling him. -Is it not
possible that we are belittling ourselves? We may regard him as a- mere
obstructionist, as a mere malignant focus of all that is reactionary. But look
to the other side. What is his position in England? He is one of His
Majesty’'s Ministers, he is a Melng;);'l of the British Cabinet, and he holds.
a very peculiar position in that Cabinet in that he is entrusted on behalf
of the people of Great Britain with the task of watching the most imn-
portant and possibly the most perilous political, may I use the word,
experiment that has ever been undertaken. That is the position which hc
occupies with reference to the British people. Now,: Sir, surely if our
desire is to foster, to secure a more rapid advance in the constitutional
position of India, surely the last thing we ought ta do is in any way to
antagonise either the Parliament or the people of. Great Britain. And is it
not possible that when we complain of the action of the Secretary of
State the people of Great Britain may take an entirely different view?
They may look upon his action as merely the carrying out of those res-
ponsibilities and those functions which were imposed upon him under the
constitution which had been granted to this country,—responsibilities and
functions which he dare not deny or fail to execute. I am not in the best
position to speak as to the opinion of people at Home, but may I say,—
I may judge wrongly—from all I hear what thei® opinion is? They were
perfectly prepared for such a Resolution as was proposed in September
1921, that they. regard it as an exhibition, perfectly natural, of the enthu-
siasm of the young-Assembly. But I am afraid that the step we are
asked to:take to-day, the steps that we have octasionally taken.since that
Resolution strike them in a different line, that it really &inces a desire
on the part of this Assembly to deny to the Minister who has been en-
trusted with the task of watching,and guiding the reforms on their behalf
the right to do so. '

Now, I will turn to the real issue of this original Resolution. It was
not a question, as Mr. Rangachariar seems to suggest, merely of whether
the Secretary of State or the Government of Indid within the four
corners of the existing Act could extend powers and privileges of this sort.
It was a demand for a re-cxamination and revision of the constitution
at an early date. That was what the demand was, not a mere question of
what could be done within the scope of the existing constitution. As )]
suggested at that time, this Assembly was filled with enthusiasm for the
new scheme, for the new conditions which would' come into being. But
are we perfectly .certain that, if we are summoned at the present moment
before Parliament,—we are perfectly certain in our hearts that we can give .
them such assugances as they may hold would justify them in granting
now a further measure of constitutional advance? Could we assure the
House of Commons that our communal differences and difficnlties have dis-
appeared? Could we assure the House of Commons that the people of this
country as a whole have unreservedly accepted the constitutional powers
upon which they have invited us to enter? Could we assure the House
of Commons that the electorate of this country and the future electorate is
so wedded to democratic and comstitutional ideas that it will hold to them
steadfastly through good and evil? I give no answe: tb those ‘questions,
but they are quesfions which thjs House.would have to consider very
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deeply if it wished to press for a further advance. Now, Bir, surely we
recognise that the next stage of constitutional development must -follow
the same lines as the last stage and all other previous stages did, that is to
say, it must be by Parliamentary action and ratified by the consent of the
British people. Now, Sir, I am not in the secret of those who I agree at
the present moment are deliberating as to how the demand for a further
step in advance should be formulated or put forward. I may make one
suggestion here and that is that both the nature of the demands and the
time when they are put forward should be so chosen that they may feel con-
fident that they will receive a favourable reception at the hands of the
British Parliament and it is because of these considerations I consider that
the Secretary of Btate with his knowledge of the state of public opinion and
of Parliamentary opinion at Home did & service to the constitutional progress
of this country by refusing to consider a demand which he must have
been certain would have been refused. It is because of that I do believe he
did the greatest. possible service to constitutional advance in this country in
refusing to accept the invitation of this Assembly -to re-open the question
of the constitution and I would entreat the House not to give its assent to
this Resolution. I believe that if they do so it will again be a step which
would be detrimental to constitutional progress, that it will not help to
improve relations between this Assembly and the British Parliament and
that it will not help further to link together the people of this country and
the people of Great Britain.

Dr. Nand Lal (West Punjab: Non-Muhammadan): I am afraid the
Honourable Mr. Moir has misconstrued the speech of my Honourable friend,
Mr. Rangachariar. He says that the speech meant to belittle His Lord-
ship the Secretary of State. He is wrong altogether. We have the most sin-
cere respecy for the Secretary of State. The speech which has been made
by the Honoursble Mover is nothing but, more or less, an echo of the
voice of the country. At the same time the Honourable Mr. Moir says’
that people in England will not uppreciate it and will not take it in good
gpirit. I may tell him that he is wrong there too. My opinion of the
soundness of the views of people in England induees me to think that
they are more broadminded thag the Honourable Mr. Moir thinks. I think
they will take it in the right spirit, in the spirit-in which this Resoluticn
has been moved. They are always in favour of hearing what is the truth,
namely, what is the view of the people whoAEngland is governing
and I think to mince matters is not a proper thing. This Resolution
contains a olear statement of the opinion of a large section of Indians
here. The facts are that Indians are not quite new to democracy, that
at any rate, the ancestors of the present Indians knew of the principles
of democracy which are subsisting in other parts of the world. Nine or ten
centuries ago, India knew of these principles and they obtained in Indis.
You cannot deny that. If you study Sir Henry Maine you will learn that
all these principles of democracy obtained in India. Then the Honourable
Mr. Moir says that at the time this Resolution was moved, some of the
Members of this Assembly might have anticipated a disappointing answer.
I think he is wrong. This Assembly was not idlirg during that time. We
were quite serious when this Resolution was moved and we expected that
we would have an encouraging answer; and what was our demand? The
character of the demand was modest, very simple—that investigation may
be made. That was the real gist which was put forward in the form of a
Resolution then. Let me assure-you, Sir, that this Dcspatch has really
sroused some sort of sensation if this country and I think the Honourable ,
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Mr. Rangachariar has rendered a service both to this country and o
England in voicing the opinions held. The Resolution, to my mind, com-
mends itself and I need not go into details or into the history of whole
question. I most heartily support it.

Mr. K. Muppil Nayar (West Coast and Nilgiris: Non-Muhammadan
Rural): In practical politics of to-day-in India, there are some things it is
impossible to understand, when one sits to ponder over them calmly—-
A constanf cry of Indianisation and a constant cry for a further instalment ~
of reforms are two of them—To my mind they are all so closely connected
and with one idea, that of self-Government. The first important question
that therefore arises is, can we in India, for a long time to come, afford
to lose the presence of a strong British element? That is the crux of the
whole question. It is impossible to expect that element to be present
unless the Britishers are given proper facilities, and we in India are pre-
pared to accept their terms. But if it is argued we can do without them,
then may I ask what is the cohesive force that we will have in their stead?
Was not India, whenever she had not one among her own people to
control all the rest, always a prey to some great force from outside? What
about our private quarrels? What about the Brahmin and the Non-
Brahmin, the Hindu and the Muhammadan, the orthodox and liberal, the
clash among the different sects and communities and all such, to say
nothing of inter-provincial troubles? Suppose we manage to make up all
these, then what about our present British India.and a great slice of India
which is in the hands of Indian Princes? Will these Princes like or agree
to be bossed over by us? If they will not, are we then prepared to
conquer and subjugate them all? Is it not more likely that it may be
the other way round, for one of them to subjugate the rest of Jpdia which
will without the cohesive force be like a loose mixture of stone and paddy?
Tt strikes me that this is one of the most important aspects of the matter
that has hardly received its due consideration. Personally 1 was
never charmed with the Montagu-Chelmsford reforms. My attempt to
do my best for a satisfactory working of them does not at all mean I approve
of them, for, I should have done just the same on the grant of any other
kind of reforms, tied as my family and I are to our lands. The reforms
are, however, in my opinion a great step forward and if we are prepared
to accept them as more or less an end in themselves, then things may go
on all right. But as a means to something greater, as some people are
never tired of making them out to be, they are in my opinion simply
hopeless—For, what is the next step? Whatever we do, it is a question
of whether we want the British in India or not. We cannot ask them
to be here, do any dirty work if occasion arises, and take the responsibilities
and at the same time give them no voice in the choice of their action, nor let
them have enough of their own men to support it. I cannot really see
any via media. « So, thus we come back to where we started from and the
whole difficulty is there again. I view the reforms as a raised place from
which we are shown by clever politicians and impatient idealists what
appears a beautiful lake ‘on the horizon which they call self-Government.
Well, T doub¥ if there is that lake and if it is not all a mirage. Next, we
are told there is a path to it. If there is, then I say that path cannot
but have at present uncrossable gaps and unless we think out means of
getting over those gaps there is no good leaving our safe position on the
hill. T should certainly entreat for patience from my friends whom I ask
to wait and watch how we get ox. .
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Maulvi Abul Kasem (Datca Division: Muhammadan Ruval): 8ir, 1
was not one of those who were very enthusiastic about the original Resolu-
tion as moved by my distinguished friend, Rai Bahadur Jadu 'Nath
Mazumdar, on that memorable occasion, but I was certainly, Hir, a party
to the amended Resolution wigich was passed by this House, and to me
and I believe to the other Members of this House I take it as an insult
that our united voice should have been so summarily brushed uside. Sir,
we have been told times out of number by the British Cabinet und by the
Secretary of State that the man on the spot is to be trusted and respected.
Rut unfortunately, Sir, I have found it my experience that when the man
on the spot, I mean the Government of India and His Excellency the
Viceroy, move in the right path, their opinion is not respected; it is only
when they advocate retrograde measures that their experience counts at
Whitehall. Sir, here was a Resolution, adopted and accepted by the
Legislature and the Executive, and the Secretary of State thinks so lightly
of it that he does not even consider or consent to examine the merits of it,
and that is, Sir, a situation which cannot be accepted by this House.
The Honourable Mover does neither ask for any examination or for any
consideration of it; he only asks the Government to express to the Secretary
of State the deep dissatisfaction of this House. Is there anybody in this
House, or if I may say so anybody in jhe country, who would venture
to say that the House is not dissatisfied with the action taken by the
Right Honourable the Secretary of State? If that is so, I say that there
is absolutely no reason why that feeling should not be communicated to
the gentleman about whom it is entertained by the Members of this House.
I do not like, Sir, to go into the merits or the demerits of the Resolution
at large or into constitutional history. This is neither the occasion nor
the time for the discussion of that. We are here rather concerned with
the action jaken by the Secretary of State, and we express our feelings
about it, and I think we do it strongly and emphatically and without
equivocation. The advocacy of the Honourable Member from Madras to
the effect that the Right Honourable the Secretary of State has done the
greatest service to India I am sorry I can neither appreciate nor aceept.
T believe, Sir, with due respeet and deferepce to the Noble Lord, that
his action has been a great disservice to the cause of reforms and constitu-
tional agitation in this country. They have in a large measure strengthened
the hands of those who I am afraid are not working in the right way, and
whom we may fairly call revolutionaries, and therefore the position which
we occupy both in this House and in the country is to a very large extent
weakened : and to weaken our hands means to strengthan the hands of our
enemies. This was a step which was unwise and unstatesmanlike. and
we wish and desire that our feelings in this respect should be communi-
cated to the Right Honourable the Secretary of State for India by His
Excellency the Governor General in Couneil.

Mr. B. 0. Allen (Assam: Nominated Official): I hope, Sir, that even
at this stage of the debate there is room for the still small voice of con-
ciliation. I was greatly moved by what I heard from my friend, Mr.
Rangachariar, when he referred to the sacrifices that he and those who
have come with him made when they joined the party of constitutional
reform and entered this House. But I was not surprised that he did so.
In the first place, if he will allow me to say so, if there is one thing which
impresses us about our Honourable friend, it is the transparent honesty
of his character and the fact that he would never prefer what is expedient
to .what is right. But it is not*only a personal question. I have, during ,
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the many years that I have lived in this country, been enormously im-
pressed by the way in which Indians in the service of Government, and
Indians who thought that Government was f the right, had the courage
of adhering to their opinions in the face the bitterest hostility, the
bitterest opposition, from their fellow-countrymen.

And now, Sir, I should like to refer to what I imagine to have been
the underlying idea, the idea in the Secretary of State’s mind when he
penned that Despatch. As I visualize these reforms, they are, to use
that objectionable word, a great experiment; they are a great trial. There
was one system of Government in force in this country, and that system
has been radically changed. There are of course opponents outside who
have stigmatized these reforms as worthless, and of no account. Those
of us who are in Government service know what vast powers are already
wielded by these Assemblies which have been constituted, and know how
greatly these powers could have been strengthened and enhanced had
those who have remained outside of them thought fit to enter. But the
future, I submit, Sir, is still obscure. We have been told that the people
are clamouring for a reform of the constitution. Now it is difficult for
any country to ascertain what the temper and the will of the people really
is. We know what the newsparers say, but the newspapers by no means
invariably represent the real wishes, the real desires of the population. I
understand that in England in many cases elections are swayed by the
silent vote, by the great body of steady opinion which takes no particular
action, raises no loud cries, but forms its own conclusions and goes to
the poll to give effect to them. Now I think that all of us who have
carefully watched the proceedings of this House must have realized how
difficult it is to know the will even of this House, of this smak body of
men ‘amongst whom we sit from day to day. We, all of us, even on the
Government Benches and those on the opposite Benches, know how difficult
it is to tell how a division will gor Occasionsally, the result is foreseen.
But, continually, one is surprised to find gentlemen in the Government
lobby who were only expected to be seen elsewhere, and people in the
opposile lobby who might naturally be expected to vote with Government,
or rather not to have voted with Government because, apart from Govern-
ment servants, Members here do not vote either for or against the Gov-
ernment but for or against the particular motion. 1 would refer to a
recent debate. I think that most people who sat in the House were very
surprised at the attitude adopted there towards the question of protection
and free trade. I came down to the House imagining that the House was
wholly Protectionist,—and what did we really find?—that there was a
very strong free trade element. So, Sir, I think that we should be very
careful before we say that there is a strong popular demand, that the
country as a wholg lins demanded anything. I am perfectly aware that a
short time ago the country as a whole did demand something. It demanded
that Mr. Gandhi should become the Emperor of India. There was no doubt
whatever, so far as I could ascettain, that that was its genuine desire
(Voices: ** Never, never.”’) and in my own province that demand was based
upon two things. It was based upon the statement made without any
authority or any responsibility of the person chiefly concerned that Mr.
Gandhi was God. Now we all know that if there is one thing which Indians
are, it is that they are religious, and that once they have season to suppose
that any person is pndowed with divine atfributes, they will follow him
blindly to the death. The other cause which swayed the people was the fact
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1hat they were told that not only was Mr. Gandhi king, but that as a
result of that, he being a Sanyas: required no revenue, that land revenue
would be either entirely abolished or would be suspended for a term of
_years, that the forests would be free and that practically no taxation would
be imposed. Is it cause for wonder that an illiterate population welcomed
such a new-comer with joy? We cannot safely attach much weight to
such an expression of the popular will.

I submit, Sir, that the future at the present moment is extraordinarily
.obscure. We had these reforms introduced; then we had the O’Donnell
Circular: I frankly admit that in my opinion the stoppage of recruitment
was the logical sequence of the reforms. I come up here; I express
that opinion to an esteemed friend sitting in the House, and he tells me
that he does not at all like to hear such views from my lips. I feel
myself once more at a loss. Take again the whole constitution of India.
Is India a country? Is India a nation? India is a contiment and a
.congeries of mations. What have we been seeing only to-day? Has not
province been rising up against province? What did we hear only a few
short days ago? = Did not a Member on the opposite benches get up and
‘warn the House that Burma was likely to secede from the Indian comity
of nations? Surely, Sir, we must all feel that when there are such real
and genuine Fisks, such real and genuine dangers ahead of us, it is only
right to proceed slowly and cautiously. Speaking for myself, so long as
there is a reasonably steady, stable Government in India, I care not a
whit whether Mr. Rangachariar or Sir Malcolm Hailey sits on the Treasury
Bench. (The Honourable Sir Malcolm Hailey: *‘ Nor do I1.”’). But the
-one thing we all of us ask, and I am perfectly certain that the people of
England are with us in that, is that there should be a solid stable Govern-
ment in India: a Governgent that can protect its frontiers and that can
ensure to ®every section of the population a reasonable administration of
the law, the maintenance of order and the continuance to the peoplt of
their inherent right to follow their ordinary avocations in peace and
-quiet. And to me, Sir, it seems that the Secretary of State in declining
tu be rushed out of the policy of proceeding slowly has been showing true
statesmanship. We are not dealing with machines. We are dealing with
living human beings. Our institutions cannot be cast in a factory; they
have got to grow. We grow and our institutions must grow with us.
That seems to me to be the essence of real statesmanship in dealing with
a question of this kind. ‘What did Bismarck say after the first Franco-
Prussian war? ‘‘ We have planted the acorn. It is now for us to watch
-its growth.”” And what happened when Bismarck and the Bismarckian
policy was thrown aside? The cast-iron German Empire was built up;
the fleet was created, not as the British fleet is ereated working from
year to year in accordance with our requirements, but created in
accordance with the mandate of a stern and inflexible law. And where
-does the German fleet lie now? Is India to grow to majesty and dignity,
or are we to hurriedly put together a jerrybuilt house which will share
the fate that always befalls such buildings?

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan): Sir, I should
like the Honourable Members to remember what we are really discussing
this afternoon. We are not discussing here the personality of the Secretary
«f State or the question of the castes and communities in this country,
but a very short and narrow Resolution, namely, the Despatch of the
Becretary of State on the unanimous Resolution of this House moved and
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passed at the instance of the then Home Member. (The Honourable Sir
Malcolm Hailey: *‘ Most certainly not.”’) I am told, Sir, by the present
ocoupant of that seat that this Resolution was most ¢ y not passed
st the instance of the then Home Member. Let me refresh his memory.
I find, Sir, at page 1285 of the Indian Hansard, the following discussion:

* The Honourable Sir William Vincent: 1 gave a certain assurance to the House
2nd on that understanding I understood that the Honourable Rai Bahadur Majumdar
bad withdrawn his Resolution.

Rai Jadunath Majumdar Bahadur: 1 withdrew mj’ Resolution because I accepted
the amendment of the Honourable the Home Member.

The Honourable Sir William Vincent: 1 have no objection.
Mr. President: 1 regret that misunderstandings have arisen in regard to this

matter. An amendment was handed up to me on the table in the form written out

and now the question is that the amended Resolution be adopted. It reads thus—(not
read).”

And the Resolution was adopted. Sir William Vincent drafted an amend-
ment, Rai Bahadur Jadunath Majumdar thereupon withdrew his Resolu-
tion and the amendment, without objection by Sir William Vincent, was
moved and unanimously passed by this House. This is the position. The
Government cannot repudiate their responsibility for having endorsed this
amendment and having made it virtually their own. And when
they sent it on with their imprimatur to the Secretary of
State. . . . (The Honourable Sir Malcolm Hailey: ‘‘ What imprima-
tur?’’) Their own. The amendment was sent on to the Secre-
tary of State, it must be presumed to be, Sir, with the recommendation
of the Government of India, though they may not have recommended it
in so many words. But let it pass. When that Jecommendation was sent
to the Secretary of State, what is the reply of the Secretary of State? He
fellseus that the present constitution is sufficiently elastic and it has, not
been exploited. That the present constitution i1s sufficiently expansive
admits of no doubt. But has the Setretary of State given his sanction to
the expansion possible under the present constitution? 1 say, Sir, that if
the Secretary of State was so inclined, if he was favourably considering
the Resolution of this House and was inclined to give, without the interven-
“tion of Parliament, what the present constitution allows, he could easily
have said, ‘' look at section 19 A: look at the other sections of the Govern-
ment of India Act: look at section 45 of the Government of India Act which
allows of the transfer of all subjects to the Minister; look at section 19A of
the Government of India Act which allows of the relaxation
of the Secretary of State’s control by rules framed thereunder.
I am- prepared to frame these rules and I authorize you to trans-
fer further subjects .to the provinces.” That would have been the reply
of the Secretary of State. But what does the Secretary of State do?
Beyond merely alluding to thq possibility of expansion, he takes no further
action, nor, for the matter of that, do I find any desire on the part of the
‘Government of India to exploit the present Government of India Act. Now,
Sir, I believe this section 19A of the Government of India Act was the sub-
ject of some interpellation in this House. Now, under this section, 1 would
like to point out t¢ the Honourable Members of this House, the Secretary of
State is entitled to make rules for the purpose of transferring his power
of superintendence, direction and control to the Govemmeqt of India, I
have no doubt that if by #he rules framed under this section the Secretary
of State had transferred his powers ta the Government of India we should
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have a more autonomous Government of India than we find it to-day.
Well, Sir, in this connection my friend Mr. Neogy asked a question whether
any rules had been framed under section 19A and a reply was given that
some rules had been framed by a notification dated the 14th of December
1920. I{ seems to me, Sir, that this reply must have been given under
some misapprehension. These rules are merely framed in regard to trans-
ferred subjects and not for the purpose of relaxing the power of superin-
tendence and control vested in the Secretary of State in favour of the Gov-
ernment of India. Now, Sir, that is the first point. The second point in
connection with this Despatch is that it says that sufficient time has not
elapsed for a further advance. It was perfectly true that when the Resolu-
tion was passed, only six odd months had passed since the inauguration of
the Reforms. But when this Despatch was indicted nearly 18 months had
elapsed, and what would have been the procedure if the Secretary of State
had accepted the recommendation of this House? Surely, Sir, a statutory
Commission would have come out to this country and would have made
investigation into the question as to whether further reforms should or
should not be granted. I ask, Sir, the Home Member how long would
such a statutory Committee take to-complete its inquiry? I suggest, not
less than 2 or 3 years. Then, Sir, assume for the sake of argument that
on completion of their inquiry the matter was reported to Parliament and
a new draft prepared for submission to Parliament. How long would that
take and what time would be necessary for the passage of a Reformed
Constitution Bill through both Houses of Parliament? Surely, Sir, two
years or three years is none too short for the passage of such a Bill. Con-
sequently, if the Secretary of State starts to-day to make inquiries as
directed by the Government of India Act, it will take five, six, or perhaps
seven years before we are granted a new constitution, and I submit seven
or eight yegrs for the revistor of a new constitution is surely as long a time
(A Voice: ‘“ Too long ''}—we are told it is too long—as would be necesgary
under ordinary circumstances if the statutory cemmission were to visit this
country on the motion of this House. But assume for the sake
of argument that a statutory committee was not to wvisit for 10
years. 1 ask you, Sir, is this country to improve in education
or are our communal differences, so picturesquely deseribed in the fancy
portrait of my Honourable friend Mr. Allen from Assam, to be changed
within a period of 18 months or two years? And what is after all ten
years in the life of a nation? Surely, Sir, once committed to responsible
Government in this country, the English people should be generous enough
to see that if it is delayed for 10 years it will make ceriainly no difference,
no substantial difference in any case, either in the education of the elec-
torate or in the improvement of the social conditions which were laid down
as the sine gua non for further advance. Now, Sir, these are facts whick
cannot be lost sight of. A few months or a few years will make no differ-
ence in the life of a nation. I have turned, 8ir, with some grief to the
gpeeches made to-day by two members of the Indian Civil Service. You
will remember that on the last occasion when this House had to listen to &
Civil Service debate, I read extracts from a Memorandum prepared by
their Central Association which contained words of wisdom in which it was
pointed out that the transitional stage of this country must be abridged
and shortened both in the interest of India and of England, and the Civil
Service mointed out that so far as India is concerned no Government will
be popular in this country unless that transitional period is put an end to.
That is the view, the collected view, of the Civil Service in this country.
Then, Sir, we have been told that if we press this Resolution to the vote.
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we shall antagonise the Secretary of State. 1 am sure neither my friend
Mr. Rangachariar nor anybody in this House has the remotest idea of anta-
gonising the Secretary of State. What we desire, what we
emphacgize is the necessity of a further advance in the direction
of Reforms in the Central Government, and whatever the Home Member
may say, I feel confident that the Home Member would be the first person
to congratulate this House and himself if the Government of India was
made more independent of the Secretary of State and the British Cabinet:
Surely, Sir, when the Honourable the Home Member said he did not mind
if Mr. Rangachariar took his place, he spoke the truth. His bed is not
8 bed of roses. From the front he has to withstand the attack of the
Assembly and from behind he has to bear the brunt of the Secretary of
State. He is, Sir, between the devil and the deep sea . . . .

The Honourable Sir Malcolm Hailey (Home Member): Which is the
devil ?

Dr. H. S. Gour: The Honourable the Home Member puts to me a
query. I would ask him to answer that query for himself. Now I submit
Sir, this is the real situation. We on this side of the House want that the
Government of India should be masters in their own home, and that is
possible under the present Government of India Aect. That is possible
under the rules which the Secretarv of State can frame, and if the effect
of this Resolution would be to compel the framjng of rules making the
Government of India more autonomous, more independent from extraneous
control, our immediate purpose will be served. So far as the main pur-
pose of the Resolution is concerned, we have already indicated that this
House merely desires to record its emphatic protest, its respeetful but em-
phatic protest, and the disappointment caused by the Secretary of State’s
despatch, and records its view that the time has come for a further advance
in the constitution of this country. I submit there is nothing to antagonise
the Secretary of State or anybody ‘else. Lastly, Sir, it is necessary for me
to refer to the ante-deluvian views of my Iriend, Mr. Allen. He tells us
that India is not a country but a continent. We have been hearing this
for the last numerous years. We have been told that India is a vast
congerie of nations; but I ask my friend, the Honourable Mr. Allen, will
India cease to be a continent in 10 years? Will it cease to be a congerie of
nations in 10 years? Will the communal differences die a natural death
in 10 years? And it is in 10 years time that the constitution of this country
has been promised to be revised. All those criticisms of my learned friends
on the other side, I submit, are entirely wide of the mark. If they mean any-
thing at all, they mean that there should have been no reform and not that
there should be no further advance. But with the Government of India
Act on the Statutg Book a further reform is inevitable. It is irresistible,
and the whole Yuestion is whether a forward step snould he taken now
of after 10 years. My friend, Mr. Iswar Saran, Sir, has rightly felt the
pulse of the country. The country is chafing under the present regime and
wants a further reform, and I think it will be a wise step if the Government
of India strongly advised the authorities at Home that farther delay is dan-
gerous. Sir, my friend, Mr. Moir, made some reference to the golden past
depicted by my friend Mr. Rangachariar. He wants to recall the past.
He refers to the panchayat and to the happy days in ancient India which
everybody enjoyed. Well, Sir, T must join with Mr.: Moir in protesting
against the description of that mythical past. I recognise that the demo-
cracy of India is the creation of the British and I appeal to the British

6 p.M.
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nation to advance the cause of that democracy by granting us further
reforms.

8ir Oampbell Rhodes (Bengal: European): 8ir, as it is now six o’clock
I beg to suggest to vou that we are all tired and that we might adjourn.

Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban):
Sir, before you accept the suggestion made by my Honourable friend Sir
Campbell Rhodes, I would request you out of fairness, to give some time to
non-official Members to cnable them to answer the arguments which have
been advanced by Mr. Moir and others, otherwise the impression w:ll be
created that there was no answer to them

Mr. President: Honourable Membern must be aware that the case in
favour of the, Resolution hus been presented by eight or nine speakers and
the case against by two.

Rao Bahadur T. Rangachariar: Sir, I have no objection to the adjourn-
ment if that is the right solution of this question. 8ir, I expected the Secre-
tary of State would expect the courtesy of the expression of the opinion
of this House on his despatch and that is why we tabled this motion.
I think he will have plenty of opportunity to see how we view his despatch,
and really it is not my object that we should convey any censure or
create any antagonism between the Secretary of State and ourselves.
But he must know the truth so far as this country is concerned; that the
despatch is viewed with dissatisfaction. The whole point, Sir, is, my critics
may be divided into two classes. There are some people who will never
improve ;gwho will never #mprove themselves and who think too that others
will not improve. They will always be down with the ery, ** India is not
fit for anything.”” My “Honourable friend, Mr. Muppil Nayar comes under
that category. He cried out against the Montagu Chelmsford Reforms, he
cried against the Morley-Minto Reforms, and he will ery to time's end
against any reforms. I do not think such people deserve any serious con-
sideration, but I quite appreciate the friendly spirit which actuates my
friends, Mr. Allen and Mr. Moir. I am glad, Sir, for one reason, that my
Resolution has been the cause of provoking eloquence from my ususlly
silent friends. We listened to their speeches with great pleasure, and to some
portion with amusement. When Mr. Allen said that this country wanted
Mr. Gandhi as an Emperor of India, he made a huge mistake, and if all
the Indian Civil Service people are such judges of Indians, then I am
afraid they are poor judges. They do not know the country then even
with all this experience which they have. We know the country much
better. We know that such a thing was never the wish of the country
really. Of course it is very difficult to postulate what is the will of the
people in any country. I do not suppose Mr. Lloyd George knew the will
of the counfry when he was dethroned, but he still spoke in the name
of the country to all the nations of the world. But we know what the
intelligentia of the country wants, and that is what counts in every
country, not the ignorant masses, but the educated people who ean think as
to what is good for the country. So far as that goes, I do not think we
make a mistake when we say (all sections I am now speaking of)
that some further.examination is necessary in order to see whether a step
forward should not be taken. That is all we want to emphasize in this
Resolution. . .
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Sir, I do not want to withdraw this Resolution and I am not anxious
either it should go to a division, and if it should end in the way my Honour-
able friend, Sir Campbell Rhodes, suggests, I will not object to that course,
because I am sure the Right Honourable the Secretary of State will
peruse these proceedings and see really that the country is not satisfied
with his despatch on this very grave. issue.

Mr. President: The question is that the debate be adjourned sine die.

The Honourable Sir Malcolm Hailey: I myself have no objection to
the adjournment of the debate; though I should like to keep the House
for another hour while I explain my own points of view on the subject.
If it is adjourned, I must remark that it has been adjourned without my
reply on the subject. I wish to keep my right of reply, if it comes up
again.

(Voices: ‘“We should like to hear your reply.”’)

Dr. H. S. Gour: I thought it was Mr. Rangachariar’s intention to
adjourn the debate sine die after hearing Sir Malcolm Hailey.

Mr. Pregsident: The Honourable Member from Madras is well able to
express his intentions himself.

The question is that the debate be adjourned sine die.

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Saturday, the
24th February, 1923. ‘
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